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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised by the 
Committee, do present on their behalf this Hundred and Eleventh Report 
on action taken by Government on the recommend~tions of the Public 
Accounts Committee contained in their Ninth Report (6th Lok Sabha) on 
Andaman Forest Department commented upo,t in paragraph 50 of the 
Report of the Comptroller and Auditor General of India for the year 1973-
74, Union Government (Civil). 

2. On 31 May. 1978 an 'Action Taken Sub-Committee' consisting of the 
following Members was appointed to scrutinise the replies received from 
Government in pursuance of the recommendations made by the Committee 
in their earlier Reports : 

1. Shri P. V. Narasimha Ra~hairman. 
2. Shri Asoke Krishna Dutt-Convener. 

MEMBERS 

3. Shn Gauri Shankar Rai 
4. Shri M. Satyanarayan Rao 
5. Shri Kanwar La1 Gupta 
6. Shri Vas ant Sathe 

3. The Action Taken Sub-Committee of the Public Accounts Committee 
( 1978-79) considered and adopted the Report at their sitting held on 15 
March. 1979. The Report was finally adopted by the Public Accounts 
Committee (1978-79) on 26 March, 1979. 

4. For facility of reference the conclusions or recommendations of the 
Committee have been printed in thick type in the body of the Report. For 
the sake of convenience, the conclusions or recommendations of the Com-
mittee have also been appended to the Report in a consolidated form. 

S. The Committee place on record their appreciation of the assistance 
rendered to them in this matter by the Comptroller &.: Auditor General of 
India. 

NEW DELHI; 
March 29. 1979 
Chaitra 8, 1901 (S) 

p. V. NARASIMHA RAO, 
Chairman, 

PubUc Accounts Committee. 



CHAPTER I 
REPORT 

1.1. This Report of the Committee deals with the action taken by Gov-
ernment on the recommendations I observations contained in their 9th Report 
(Sixth Lok Sabha) on paragraph 50 of the Report of the Comptroller and 
Auditor General of India for the year 1973-74, Union Government (Civil) 
regarding Forest Department, Andaman (Ministry of Agriculture and Irriga-
tion-Department of Agriculture) which was presented to the Lok Sabha on 
29 November, 1977. 

1.2. Out of the 81 recommendations or observations contained in the 
Report, Government have indicated the action taken 01" proposed to be taken 
by them in respect of all the recommendations. 

1.3. The Action Taken Notes received from Government have been 
broadly categorised as follows : 

(i) Recommendations or observations which have been accepted by 
Government. 

S. Nos. 1,2, 5, 7, 10, 14, 15, 17,21,22, 23, 24, 25, 32. 34, 
36,40, 52, 53, 54,56, 58, 59, 60, 61,62.63, 69. 76.77 and 
80. 

(ii) Recommendations or observations which the Committee do not 
desire to pursue in the light of the replies of Government. 
S. Nos. 3, 4, 8, 16, 18, 19, 20, 30, 35, 37, 41, 43, 44, 55, 
66, 67, 68, 70, 71, 72, 73, 74, 75, 78, 79 and 81. 

(iii) Recommendations or observations replies to which have not 
been accepted by the Committee and which require reiteration. 
S. Nos. 6, 9, 11, 12, 13, 31, 33, 38, 39, 42, 45, 47, 48, 49, 
50, 51, 57, 64 and 65. 

(iv) Recommendations or observations in respect of which Govern
ment have furnished interim replies. 
S. Nos. 26, 27,28,29 and 46. 

1.4. The Committee expect that final replies to those recomme»dations 
or observations in respect of which only interim replies have so far tieen fur-
nished will be submitted to them, duly vetted by Audit without delay, The 
Committee have been -informed by Audit that out 01. 81 recommendatiODl 
contained in the 9th Report Action Taken notes on only 16 recommenda-
tions (4,5, 7, 10-14, 50, 66-69,73, 74 and 76) have been got vetted from 
them (Audit) by the concerned Ministries and Departments. Even in these 
cases, the consolidated notes were not furnished to Audit by the Ministry of 
Agriculture and Irrigation. The Committee take a serious view of the matter' 
and would like to know the reasons why the Action Taken Notes in respect 
of the remaining recommendations which constitute 80% of the total recom-
mendations were not got vetted by Audit till the date of submi'ision 01. replies 
to the Committee in accordance with the prescribed procedure. In this con-
nection, the Committee would also like to draw the attention of Ministry of 
Agricu1ture and Irrigation to the observations made in Paragraph 1.11 of 
their 5th Report (4th Lok Sabha) wherein it was stated that "it should be 
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reasc·nably possible for Government to draft the replies on the recomm':no.a-
tions 01 observations within four months of their receipt and that these should 
be got vetted by Audit in the next two months so that final replies duly 
vetted by Audit could be sent to the Committee not later than six months of 
the date of presentation of the report." 

] .5. The Committee will now deal_with the Action Taken by Government 
on some oj their recommendations. 
Policy towards Tribals (Paragraph 2.55 S. No.6) 

1.6. Asking the Government to follow a concious policy of least inter-
ference in its dealings with the trlbals, the Committee in Para 2.55 (Sl. No.6) 
of their 9th Report had obsmved : . 

"The Committee stress that care should invariahly be taken not to 
encroach on the land traditionally occupied by the tribes nor to inter-
fere in forest which are the source of their livelihood. There is plenty 
of room in the Andamans for developmental work to be undertaken 
without unduly disturbing the tribals in their natural habitat. It 
would only be by means oil patient and truly sympathetic dealing with 
them that they can be won over to the idea of coming to tcrms with 
what we normally call 'civilization'. In this task, the Committee are 
of the view that Government should, by a special effort, enlist the 
cooperation of dedicated social workers, ready to brave exacting con-
ditions of life and work. One laudable case of such cooperation has 
corne to the Committee's knowledge, but the task requires a team of 
the right type of persons who would go to the islands and live and 
work in a truly missionary spirit." 

1. 7. In their reply· dated 15 September 1978, the Ministry of Home. 
Affairs have stated : 

"No one is allowed to encroach on land in tribal areas. The interest 
of the tribals in land and trade are fully pro~cted under the A&N 
Islands (Protection of Aboriginal Tribes) Regulation, 1956. When-
ever any plot of land in the tribal area is required for unavoidable 
administrative purposes, tribals are consulted, and in case of primi-
tive tribes, the Administration takes careful decision. 
There are two tribal settlements of the primitive tribes in these islands. 
These are known as Great Andamanese Settlement in Strait Islands 
and Onges Settlement at Dugong Creck in Little Andaman. 
At Great Andamanese Settlement in Strait Islands there is only one 
Social Worker to look after the Great Andamanese tribe. The wife 
of this social worker is working as a part-time instructor in the Bal-
wadi running in the settlement for the benefit of Andamanese Child-
ren. The Social Worker belongs to Bhartiya Adim Jati Sevak Sangh. 
A Livestock Attendant is posted to the Great Andamanese Settlement 
to look after the rearing of pigs, cows, etc. 
At Onges Settlement at Dugong Creek in Little AndamllD, two teams 
are pJ;ovided. One team consists of Senior Social Executive, Social 
Worker-cum-Teacher and their Assistants. The team loob alter 

~ot vetted by Audit. 
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Onges multi-purpose cooperative society and other works connected 
with the welfare of the Onge tribals. Senior Social Executive and 
Social Worker are not in position now. Action is being taken to 
fiB these posts. The other team posted to Dugong Creek is a Medi-
~al Team. It consists of a Doctor, a Staff Nurse Hnd a Ward Atten-
dant. Staff Nurse is no longer in service. The doctor is being assisted 
presently by a Senior Male Nurse of Medical Department." 

[M.ll.A. O.M. No. 14014/278-TD, 15th September, 1978J 
1.8. The Committee are happy to note that tbe interests of the tribllls in 

land and trade are protected under the Andaman and Nicobar Islands 
(Protection of Aboriginal Tribes) Regulation, 1956. However. they woald 
like to stress that the provisions of these regulations should be enforced in 
letter and spirit, so as to ensure that the tribals are least disturbed in dtelr 
natural habitat. . 

1.9. The Committee are however distressed to note that but for a solitary 
case of a social worker belonging to Adim Jati Sewak Sangb working at Great 
Andamanese Settlement in Strait Island, Government have failed to solicie 
the cooperation of dedicated social workers who can go to the Islands and 
live and work there for the uplHt of the tribals in a missionary spirit. III 
th ... case of Onges settlement at Dugong Creek in Uttle Andaman the position 
is also not a happy one as some of the posts provided for the welfare of 
Onge tribals remained vacant. The COmmittee urge the Governmellt to take 
steps to fill up these posts ufReutly. 

Inudequale Communication and Medical facilities (Para 2.58-S. No. ~). 
1 .10. Stressing the need for adequate Communication and medical facili-

ties in Andaman and Nicobar Islands. the Committee in para. 2.58 (S. No. 
9) of their 9th Report had observed : 

"The Committee find that not only for the tribal population but for 
all who reside in the region. the communications problem is acute. 
The several hundred islands have perennial sea roods but very few 
\lcs~els to ensure communication. A well thought out instrument on 
varied forms of the shipping seems urgently called for. The Com-
mittee Study Group saw for instance a village where there was just 
one compounder and anyone falling gravely ill had to be taken to 
Port Blair two or three days journey away. and in the ca.'ie of the 
tribals there was the further trouble that, even jf willing for transpor-
tation. they mi/!ht not get accommodation in the steamers plying. In 
spite of the Estimates Committee in their latest report asking for an 
Extension Centre to be set up in the islands by the All India Insti-
tute of Medical Sciences. all that the Public Accounts Committee 
could elicit was that in Little Andamans there is one doctOf' and a 
compounder and that a lady medical offieer has also been posted. The 
Rehabilitation Departments proposal to set up a 30 bed hospital and 
in due course a chain of dispensaries one catering to every '!OO fami-
lies awaits sanction. The Committee urge that these and aU possibTc 
ameliorative schemes should be implemented. without delay." 

1.1 ]. Tn their reply· dated 12 July, 1978 the Ministry of agriculture have 
stated : 

·Not Yewd by Audit. 
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"The Shipping problems of Andaman were also discussed in the 
meeting of the Home Minister's Advisory Committee held on 
27-2-78. It was decided that Ministry of Shipping! and Transport 
should set up a Committee comprising Inter-alia of two members of 
the Home Minister's Advisory Committee, a representative, of the 
i\:linistry of Home Affairs and a representative of the Chief Commis-
SIOner, Andaman to study the variqus Shipping problems of Anda-
man and Nicobar Islands and to make up their recommendations. 
Necessary action to set up the Committee is being taken by this 
Ministry. The said Committee will take into account the require-
ments of this recommendation." 

[Min. of Agriculture O.M. No. 9-29/77-F-II, dated 12-7-1978] 

1.12. To the above quoted observations of the Committee, tIle Ministry 
of Home Affairs have stated"'. 

"Under the Medical and Health Department of Andaman and Nico-
bar Administration there are at present II Hospitals, 62 Dispensaries 
(including one Homoeo Dispensary) and 2 Primary Health Centres 
spn:ad over different islands. Facilities for specialised treatments are 
available only in the G.B. Pant Hospital, Port Blair aSl the Andaman 
and Nicobar Administration have only one specialist in various 
branches other than surgery. The second surgeon however has been 
posted at Car Nicobar and is also visiting other islands to extend 
specialist services. 

To overcome the difficulty for transportation of patients from the 
tribal areas and to provide better medical facilities, the proposal for 
a hospital-cum-banking-cum-supply ship has been agreed to by the 
Planning Commission. A total outlay of Rs. 89.9 lakhs has been 
approved for the scheme for 1978-83 with provision of Rs. 12.75 
lakhs for 1978-79. This would also enable (requent movement; of 
specialists to various islands. With the acquisition of this ship medi-
cal facilities would also be extended even to those islands which have 
very thin population and where regular dispensaries cannot be 
established. 

At present there are two medical dispensaries in R.K. Puram and 
Vivekanandapur in Little Andaman. These dispensaries cater to the 
needs of all the settlers settled in the villages. In addition to this 
there is another dispensary managed by a Medical Officer at Hut Bay. 
Serious patients can be brought from the villages to this dispensary by 
departmental jeep or by the State Transport Bus. There is also II 
'Proposal to open a 30 bed hospital at Hut Bay (Little Andaman). 

As regards setting up of an extension centre by All India Institute of 
Medical Sciences, the Andaman and Nicobar Administration' have 
taken up the matter with them." 

[M.H.A. O.M. No. U-16016/4/77-ANL, dated the 15th September, 
1978] 

aNot vetted by Audit. 
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1.13. The Committee re~ret that the decision of the Home Minister's 
Advisory Committee taken on 27-2-1978, for setting up a Committee by 
Ministry of Shippin~ and Transport for lookin~ into the shipping problems 
(If the Island is yet to be implemented. The Committee hope that Govern-
ment will give the matter serious consideration and set up the proposed 
Committee without loss of further time. The Committee further desire 
that the recommendations of the said Committee should be given urgent 
consideration and implemented within a stipulated period. 

The Committee are happy to note that to Ol'ercome the difficulty for 
transportation of patients from the tribal areas and to provide better medical 
facilities, the Plannin~ Commission has aweed to tbe proposal for a hospital-
cum-banking-cum-supply ship. As regards the setting up of an extension 
centre by the All India Institnte of Medical ~iences in the Islands the 
Committee would like the proposal to be pursued vigorously for eluly 
implementation. 

Economic Exploitatio/l of Nicohare.l(, (Para 2.60-SI. No. 11) 

Referring to thc economic exploitation of Nicobaresc commented upon 
by the Estimates Committee in their 87th Report (5th Lok Sabha) the 
Committee had observed : 

"The Nicobarese are from all accounts comparatively advanced and 
development blocks are said to be functioning well at Car Nicobar 
and Nancowary, with special strcss 011 the improvement of agricul-
turc and animal husbandry. DemonstratiQTIs on improved method!\ 
of raising coconut and areconut in plantations arc known to have 
been held. For stepping up housing facilities. building materials 
have been supplied to the Nicobarese at Port Blair rates. The Com-
mittee have learnt also of improved poultry practices introduced 
there. Howcver, this apparently pleasant picture is disturbed hy the 
fact of economic explOitation which has been comment~<.l upon by 
the Estimates Committee (Para 4.85 of 87 Report. 5th Lok Sabha) 
amI will be discussed later in this report also." 

In reply the Ministry of Education and Social Welfare (Department of 
Culture) vide th~ir letter dated 19 August. 1978 have stated : 

"It is true that in the first half of the present century. the Nicobarese 
were economically exploited by thc traders who lIsed to give credits 
to the tribals and did not press for speedy recovery. Exchanges on 
credit amounted to enormous indebtness compelling many a Nicoba-
rese to work for the traders without remuneration. Many of the 
Nicobarese remained in perpetual indebtedness. The position has 
changed since then. There are at present two co-opcrative socie~es, 
OIlC in Car Nicobar Islands and the other in Nicohar Island. whIch 
purchase copra and betel-nut from the tribals at approved rates. The 
scope of economic exploitation oIf thc NicoharC$c hy trader~ has, 
therefore. heen minimised. The Anthropological Survey of Indm has 
no empirical data on the economic exploitation of ~hc present-d~y 
Nicobarese. An area study of the Nieohar fsbnds IS. however. tn 
progress nnd the information. that is being conccted. is likely to 
throw further light on this prohlem." 

[Ministry of Education n'lld Social Welfare. Dept!. of Culture No. G. 
25015/2/77 IF. 4. dated 19-8-781 
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1.15. In their Action Taken Note* dated 15 September, 1978, the 
Ministry of Home Affairs have stated. 

"Please see Government's reply under recommendation No. 80-
para 4.61." (reproduced below). 

··M/s Akoojee Jadwets finally withdrew on 15-10-1976 from the 
trading activities at Nancowrie where a purely tribal company has 
taken over. They had earlier withdrawn from similar activities at 
Car Nicobar and handed over the trading activities to another purely 
t~ib.al company. This . ~as achieved as a result of protracted nego-
tiallOlls between the MlOlstry of Home Affairs and the Andaman and 
Nicobar Administration on the one hand and Mis Akoojee Jadwets 
on the other. A draft agreement was signed by one of the partners 
of the firm in February, 1976. The terms and conditions of the 
final agreement are being settled and it is hoped that it would be 
signed soon. 

A Central Cooperative Society (Ellon Hinengo Ltd.) has been 
formed at Car Nicobar since and all possible assistance is being 
provided to this Cooperative Society." 

[M.H.A. O.M. No. 14014/2/78-TD dated the 15 Sept., 78] 
1.16. The Committee have been informed that durin~ the past some . 

years Government have taken some positive measures sucb as settin~ up of 
two cooperative societies which have helped in cbeckin~ the economic ex-
ploitation of Nicobarese bv traders. However, in tbe absence of any empi-
rical data to substantiate the fad, the Committee find it difticult to subscribe 
to Government views that the scope of economic exploitation has been mini-

. mised. Since an area study of Nicobar I"lond is in progress and tbe infor-
. mation so collected is likely to throw light on tbis problem, the Committee 
would wotcb with interest the findings of the area study and tbe remedial 
steps tbat tbe Governmcnt may take in this connection. The Committee 
would also like to know the manner in which these cooperative societies are 
helping in popularislog the local products. . 

Role of f1it!rarchical Authority (Para 2.61-SI. No. 12) 
1.17. Expressing their unhappiness at the continuance of the insti~lltl~n 

of Hierarchical authority (through the system of 'captains') the Publtc 
Accounts Committee in their 9th Report had observed :-

"The Public Account" Committee share the anxiety of the Estimate 
Committee on this score. The Committee's Study Group have also 
reported their unhappiness at the Hierarchical authority (through the 
system of captains), reportedly exercised by certain Nicobarese 1eaders 
and the power they have over the entire tribe, power now ~~gme~ted 
by their grip also over the amenities introduced by the admlntstration. 
The Nicobarese are a hardy. gifted people who are an asset to the 
entire country and must not continue to live under such undesirable 
constraints. The Committee are of the view that in the context .of 
the country's present day aspirations for rapid dev~lopment. sJ>C'C.lal 
attention should be directed towards an understandIng of. tJle .SOCIo-
ecunomic situation of the Nicobar Islands and a fuller utilisation of 
their potentialities." 

-Not vetted by Audit. 
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1.18. The Mini~try of Education and Social Welfare (Departm":lIt of 
Culture) vide their reply· dated 19 August, 1978 have stated : 

"In the Nicobar village organisation, headmen (Captains) plan very 
useful and important roles. It would not be desirable to curb dras-
tically their authority or activities without first having a close look 
into the matter. Action can be taken only after obtaining first hand 
information through field investigation in the Nicobaresc ,illages. 
The .\!1tl1rupological Survey of India is cngaged in conducting an 
inve~(igation in thc Nicobar Islands whieh is likely to yield informa-
tiun that may throw light on this problem. Th.::: report is expected 
tD be available by the end of 1978." 

IMinistry of Education & Social Welfare. Dept!. of Culture No. 
G. 25015/2/77/IF.4 dated 19-8· 19781 

1.19. To the ,!boVC' quoted ohsl'I'vations ur the ('()lllll1itlL'~' thc :Yiillistry 
of HOl11l' Affairs vide their O.M. dated 15 September 197R have repJied as 
below:-

"Every Nicobare village has a headman who is called Captain of the 
village. Olptains are traditional headmen. They arc ek'cted by 
their villagers. The eJection is tradition-based. Generally sons and 
daughters of Captains are elected to succeed their parents. The 
tradition is working well. Thl~ Captain is the leader of the village 
community, he commands great respect from the village folk. No 
doubt. he consult., vilIa~e elders for taking any deci~ion in respect 
of his village but his will may prevail upon the rest of the village 
community. 

How long this syste!11 will continue cannot be foretold. It will 
change with the spread of education among the Nicobaresc. 

However. as indicated earlier, Government policy is that we will 
not interfere with the way of life of the tribal pocple. The heaurnan 
is their institution and it will be better to allow the Nicobarese to 
operate upon it as long as they wish to. 

In the Andamans group of islands, elections to panehayats are 
helu under the Andaman & Nicobar Islands Gram Panchayat Regula-
tion, ) 961. Pradhans are elected from among elected members of 
gram panchayat." 

[M.H.A. O.M. No. 14014/2/78-TD. dated the 15th September. 1978) 

L20. The Committee are unhappy to note that the Government do not 
appear to share their concern over the hierarchical authority (through the 
system of 'Captains') exercised by certain Nicobarese leaders add the arbi-
trary power they have over the tribe. While recognising, of course, some 
force in Government reasonin~ of not to curb dmstically the authority or 
acth'ities of such 'Captains', the Committee cannot avoid an impression of 
near-complacency over the issue. The fact of obtaining first-hand informa-
tion through field investigation in the Nicobarese villages is not contestable. 
but this requirement should have been complied with much earlier. 'I1Ie 
Committee are afraid that with their powers now augmented by their grip 
over the amenities introduced by the AdminlstratiOD, the hier.rchical .ut .... 

·Not vetted by Audit. 



rity would emerge stronger in the future to the deteriment of citizens of 
Nicobar in particular and the countl'y in general. The Committee, therefore, 
reiterate that special attention should be directed towards an nnderstanding 
of the socio-Konomic situation of the Nkobarese Islands and a fuller utilisa. 
dOD of their potentialities keeping in view the fundamental democratic right 
of the dlizens of these islands as envisaged by our Constitution. 

Problem oj Education and Social Needs lfara 2.62-81. No. 13) 
1.21. Emphasising the imparative necessity of getting a truly devoted 

band of social workers to work among the tribals, the Committee in their 
9th Report had stressed :-

"An important aspect of tribal welfare is the problem of educational 
and social needs. A worker of Bharatiya Adimjati Sevak Sangb is 
said for some years to have been living and working among the 
Andamanese in Strait Islands. Plans for the construction of living 
quarters for some 30 families, a community hall, maternity and 
Women's Centres, are proposed to be undertaken. A 'Balwadi' has 
been started for the Onge Children. The Estimates Committee in 
their 43rd Report had recommended that social services organisa-
tions of proven merit, and genuinely dedicated to the cause of tribals, 
might be persuaded to take part in welfare work in the Islands. That 
Committee, after observing that nothing had been done on such 
lines over the years, had, in their 87th Report (1975-76) urged 
Government to approach organisations like the Rarn.-Kiishana 
Mission again without delay. The Committee feel strongly the 
imperative necessity of getting a truly devoted band of social workers 
recruited from the youth of India to work among the tribal and help 
them to cooperate in evolving a new free life for themselves. The 
so-called hostile tribes should also be gradually brought within the 
purview of such work. The Committee have every hope that given 
the will such noblc and necessary tasks can well be undertaken by 
our people." 

1.22. The Department of Social Welfare in their Action Taken Note· 
dated the 15-7-1978 on the above recommendation have stated as under :-

"The Department of Social Welfare is implementing the following 
two schemes : which may help in achieving the objective underlying 
in the recommendation : 
(i) Welfare of Children in need of Care and Protection and Foster 

Care Services; 
(ii) Welfare of Women and Children and handicapped persons be-

longing to all communities i.e. Socio-economic, condenser 
courses of educat!on for adult women, and general lrant-~n-aid. 

Under scheme No. (i) the Department gives financial assistance to 
the State Government/Union Territories for disbursement to Volun-
tary Organisations interested in starting services for children. The 
organisations have to apply for financial assistance in the prescribed 
proforma through the State Government/Union Territory Adminis-
trations for grant-in-aid to be given for the purpose. 

·Nvt vetted by Audit. 
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The Andaman and Nicobar Island Administration has been rt:CI.uested 
from time to time to forward proposals from voluntary orgarusation 
but despite these efforts only one organisation viz. "Seva Niketan" 
has come forward to implement the scheme for welfare of children 
in the Andaman and Nicobar Islands. This institution is receiving 
maintenance grant for 45 children. The Fifth Plan ceiling fixed for 
Andaman and Nicobar Islands was 425 children, against which only 
45 children have been covered till now. The Andaman and Nicobar 
Administration has again been addressed in June 1978 to forward 
proposals, duly recommended, of voluntary organisations covering 
not only the ceiling in terms of the number of the beneficiaries fixed 
for the current year but also the unfilled quota in respect of the Fifth 
Plan period. 

As regards scheme No. (ii) above, 80 voluntary institutions in the 
Islands were given grant amounting to Rs. 5,46,950/- by the Central 
Social Welfare Board during 1977-78 for implementing the pr<>-
gramme of socio-economic condensed courses of education for adult 
women and gooeral grant-in-aid. These <1>rogrammes have neces-
sarily contributed to the welfare of Scheduled Tribes inhabited in 
Andaman and Nicobar Islands. The programmes of the Board, 
though meant to cover women, children and handicapped persons 
in all communities, cater to the needs of Scheduled Tribes also." 

[Ministry of Education & Social Welfare. Department of Social Welfare 
O. M. No. 25015/1/77-IF dated 15 July, 1978] 

1.22A. In their reply dated 19 August, 1978 the Department of Culture 
have stated : I 

"The Andaman Adim Janjati Vikas Samiti took up important wel-
fare :lctivities during the period from April 1976 to March 1978. 
The Samiti has acquired a vessel for inter island movements for 
tribal welfare work. Plantation-cum-orchards were raised in the 
Dugong ~reek and South Bay areas of Little Andaman Island and 
also in Strait Island under the supervision of the Samiti. It has pur-
chased a generator and has built up a shed in Dugong Creek for the 
generator for producing electricity. The C<>-operative Society. for 
Strait Island is functioning under the supervision of the Sanuti. A 
Community hall has been constructed in Strait Island, and another 
such hall has also been built in the Ooge settlement in the Dugong 
Creek area of Little Andaman Island. Educational programme for 
the tribal chi1dren has been taken up. A team of SOCIal and medical 
workers are engaged in tribal welfare work in Little Andaman 
Island." 
rDepartment of Culture No. G25015/2/77-IF, 4 dated 19-8-1978). 

1.23. In their Action Taken Note· dated the 15th September, 1978, 
the Ministry of Home Affairs has stated : 

"We have already commented on this in earlier paras. Dedicated 
Social and Medical Workers have been recruited from main land and 
they are posted to tribal settlements for training the tribals in settled 
way of life. 

-Not vetted by Audit. 



Applications were invited by the Andaman Adim Janjati Vlkas 
SumitI from among eligible persons both in the mainland and in the 
blands for appointment as social workers, medical workers etc. Their 
cases were thoroughly examined and screened by the Samiti and then 
selected people were appointed under the Samiti to work among the 
Onges in Little Andaman. 

While medical workers were given medical 5id~ of the work to 
look after the Onges, social workers were engaged on trnining the 
Onges in personal and public hygiene imparting simple lessons in 
games, as also in primary agriculture, stitching etc. The Senior 
Social Executive also looks after a cooperative meant for Onges. A 
Social Worker of the BAJSS Unit is working among the Great Anda-
manese at their settlement in Strait Island. He is looking after their 
cooperative, food supply etc. He is training them in kitchell garden-
ing and plantations. He IS also running a Balwudi at the Great 
Andamanese Settlement for the benefit of the Andamanese children." 

fM.I-I.A. O.M. No. 14014/2/78-TD datcd the 15th Sept.. 1978]. 

1.24. The Committee regret that in spite of the efforts made by the 
Andaman and Nicobar Island Administration only one voluntary organisa-
tion namely 'Seva N"aketan' bas come forward to implement the schcmeof 
chUd welfare in Andaman and Nicobar Islands. It is distressin~ that only 
45 children have been co,ered against the Fifth Plan ceiling of 425 childrcn. 
TIle Committee feel that the observation. .. made by the Estimate Committee 
in tIIeir 87.11 Report (1975-76) urging Government to approach organisa-
tiOBS like the llama Krishna Mission in this connection have remained 
1IJIIleeded. Keeping in view the magnitude of the problems involved, tile 
Committee strongly urge the Government to make an all out effort to 
approach such organisations without delay and involve them in tbe iplple-
mentation of child welfare Bnd other tribal welfare schemes in thc Islands. 

Need for 'Toning up supervision of Saw Mills (Para 3.118, Sf. No. 31) 

1.25. Urging the Government to take immediate steps to tone up the 
supervision of Government Saw Mills located at Andaman. thc Committee 
had observed :-

"If, of course, the quality of logs fed into the mill., is poor the per-
centage of wastage is bound to increase. But the Committee cannot 
appreciate why measures have not been taken to improve the quality 
of logs in spite of precise suggestions to that effect made in 1972 by 
the Cost Accounts Officer. As for the outmoded nature of the 
equipment, the Committee would blame the Forest Department 
itself for not pursuing the replacement programme vigorously and in 
time. The Study Group of the Committee visiting the Chatham 
mills have gathered in unhappy but positive, impression that the 
mill was being simply mismanaged. The Committee would therefore 
re-emphasise their earlier observation in the 96th Repon (Fourth Lok 
Sabha) that Government should take immediate steps to tone up the 
supervision at the operational levels and rationalise the scale of 
operations by installing upto-date equipment and adopting better 
management and other techniques." 
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1.26. In their Action Taken Note* dated 12 July, 1978 the Department 
of Agriculture have stated : 

"The Public Accounts Committee's remarks requiring Government 
to take immediate steps to tone up the supervision at the operational 
levels and rationalise the scale of operations by installing uplc-date 
equipment to minimise wastage would certainly be borne in mind by 
this Department and suitable action would be taken wherever 
necessary. 

[Ministry /Department of Agriculture O.M. No. 9-29/77-F.II dntcd 
12-7-1978]. 

1.27. The Committee wish that the Ministry of Agriculture and IrrigatioB 
bad been more forthcoming with detailed information on the steps taken ia 
pursuance of the Committee's recommendation than merely stating that these 
"would certainly be bome in mind." The Committee would require to be 
satisfied that immediate steps hllve been taken to tone up the sDpervisioD at 
the operational levels and the scale of operations has been rationalised by 
instaJling upto-date equipment and adopdng better managenaent and other 
techniqDes in the saw mUls. 

Modernisation oj Saw Mills (Para 3.120, Sl. No. 33). 

} .28. Lamenting on the delay in the modernisation of saw mills the 
Committee had urged the Government to take urgent steps to modernise the 
mills as follows :-

"The Committee regret that the programme for conversion of circular 
saw at both the mills with indigenous band saws has not made any 
headway. It was as early as March, 1970 that the Inspector General 
of Forests himself suggested that Circular saws in the mills should be 
replaced early by indigenous band saws. In June, 1973, the Minis-
try informed Audit that important items like break-down units and 
other valuable parts were still required to be imported, and as such 
the implementation of the proposal would take quite some time 
longer. The Committee were, however, informed by the Depa~nt 
that though the order was placed in 1973 the supplier could not 
supply the machine by 31st July, 1975 and to make the position 
worse, the date for the supply had been further extended. As far as 
Betapur Mill was concerned, it was a small mill and catered mostly 
to the local requirements. The Committee were assured in a note 
that the Department was being asked to expedite replacement of these 
circular saw, at Betapur and effect overall improvement. However. 
there has been already a lot of avoidable delay in completing 
modernisation of the Chatham Mill. In the Committee's views if 
these mills are to function as economically viable units, urgent steps 
must be taken to modernise the mills and replace the existing old aBd 
()b~olete equipment. The Committee would also stress that simultane-
ous steps should be taken to modernise and upgrade the management 
of the Chatham Mill which happens to be "the largest single industrial 
unit in these islands and is abo one of the largest of its kind." 

·Not vetted by Audit. 
2-13SLSS/79 
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1.29. Inreply, the Ministry of Agriculture and Irrigation vide their 
note* dated 12 July, 1978 have stated: 

"In Chatham Saw Mill, a 54" Band Saw Mill of indigenous make 
has been installed in February, 1977 and the Mill is working satis-
f .. .::toflly. Quotations for purchase of a modern and sophisticated 
72-inch Band Mill from abroad have been finalised and the Ministry 
of Agriculture and Irrigation has been approached to release foreign 
exchange vide Administration letter No. 41/76-77/1964 dated 
30-11-1977. 

The Public Accounts Committee's remarks requiring Govern-
ment to take steps to modernise and upgrade the management of the 
Chatham Saw Mill and to replace the existing old and obsolete 
eqliipment would be borne in mind by this Department and suitable 
action would be taken wherever and whenever necessary." 

[Department of Agriculture O.M. No. 9-29/77-F.n dated 12-7-19781. 
1.30. The Committee are not at all impressed b)' the Governmc~t's reply 

that, Committee's remarks 'would be borne in mind by this Department and 
suitable action would be taken wherever and whenever necessary.' The 
Committee would like to know the positive steps taken by the Ministry in 
pursuance of its recommendation to modernise the Chatham mill. 
SlIpply of Ply logs tWill A IIdaman Forests (Para 3.189-S. N(). ::\8). 

1.31. Commenting on the non-execution of any agreement with mem-
bers of the Plywood Manufacturers ASSOCiation of India and the Plywood 
Manufacturers Association of West Bengal, the Committee had observed :-

"The Committee note that the then Ministry of Commerce and 
Industry decided in July 1951 to supply plylogs from thc Andaman 
Forests to the members of the Plywood Manufacturers Association 
of India and the Plywood Manufacturers Association of West Bengal 
on the basis of quotas fixed by the Ministry of Agricultuf.!. The 
supply continued to be made till 1967. No agreement in this regard, 
was entered into either with the Associations or the individual mem-
hers, and the Ministry is unable even to find out the reasons, why 
it had been decided that no agreement was caned for." 

1.32. In their Action Takcn reply· datcd 12 July, ] 978 the Department 
of Agriculture have stated :-

"No comments except that the interest of Government was fully safe-
guarded to the extert of the security Deposit collected in the form of 
G. P. Notes." 

1.33. The Committee are not convinced by the reasoning of the Depart-
ment of Awicuhvre that the illtuest of the GoverlUllellt was "lIy ....... rd-
ed. It is strange that no agreelftent was entered iato with tile ...... rs of 
the Plywood MllItIIfacturers Association of ladla alld the Plywood M_a-
'acturers Association o' West Bengal for the supply of plylop from the 
Aadamans forests without any valid reason for tItis deparhlre from tile estab-
IlsMd procednre. The Committee are inclined to believe dlat tills· W88 lUI 
act 01 ne.Uflence on the part of oft'iclals concerned. n.e Commlttee.1Iqe tile 
Go,'ernment to iAvestipte the matter in dept" and· lis responsibUity for tbis 
1*,,* to .. necessary action lIRainst tile M1u.q.eatolliCi8Js. 

"'Nc'. \cued by Audit. 



Recovery of Government dues 

(P'lras '3.190 and 3.193-S. Nos. 39 and 42) 

1.34. Expressing its unhappiness over the casual manner in which rep-
lies to important points raised by Audit are given, the Committee had obser-
ved as under; -

"Although the Plywood Manufacturers Association of India and 
the Plywood Manufacturers of West Bengal were required to depoElt 
the sum of Rs. 20,000 and Rs. 5,000 respectively for each member 
as security deposit, the amount was accepted directly from the mem-
ber. In one case, a sum of Rs. 15,000 instead of Rs. 20,000 was 
accepted. A sum of Rs. 1.54 lakhs thus was o,ot standing from 
different members at the time when the scheme of supply to the 
members was discontinued i.e. in] 968 in September 1969. the 
Department informed Audit that the possibility of adjusting the 
total security deposits against the amount due from some members 
of the Association was under consideration. In June 1973 the 
Ministry informed Audit in more definitive terms that the outstand-
ing amount would be adjusted against the security amount deposited 
by all the members taken together. This expectation, however has 
been foiled. 111 reply to a specific query, the Committee have now 
been informed that as the members had furnished the security de-
posit in their individual names and not in the name of the Associa-
tion, it was not possible to recover the dues of one member from' 
the security deposit of another member." 

"The Committee are constrained to observe that they arc not happy 
over the casual manner in which replies are given to Important points 
raised by Audit. They would strongly recommended that the cir-

~,cumstances in which Audit was wrongly informed in 1973 about 
• the adjustment of outstanding dues from the security deposits of all 

the members taken together (when this was 1I0t possible). should 
be investigated and responsibility fixed." 

1.35. In their Action Taken reply· dated 12 July. 1978 the Department 
of Agriculture have stated ;-

"Though security Deposit was collected from indiv~lll members, it 
was considered that the entire amount could be adi.,..ted against the 
amounts due from some members. Audit was info_ed accordingly 
in 1969. Before such adjustment action was taken, legal opinion 
was obtained in May, 1973 and it was opined that the outstanding 
amount could not be recovered by adjustment from the Security 
Deposit furnillhcd by individual members for the dues payable by 
other members of the Association." 

[Department of Agriculture O.M. No. 9-29177-F.II dated 12-7-1978j: 

1.36. The CommiUee Il{e greany perturbed over the casual and .pti--
faDdory manner .. wIDth • Audit was wrongly Informed in lae; 1'9'13. 
"tIIIIt tile oldstandiag UIOIIn't woald be IIdjusterd apIII8t tile !leC8rity alllOllllt 

·Not vetted by Audit. 
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deposited by all the members taken together' without getting the matter 
examined thoroughly. The fact of furnishing wrong and misleading infor-
mation to Audit cannot be taken lightly. The Committee reiterate that the 
circum~1ances in which Audit was wrongly informed in 1973 about the 
adjustment of outstanding dues should be investigated to fix respon~ibility. 
The Committee would like to be apprised of the action taken against the 
delinquent officials. 

Non·execution of formal agreemellt with the Carriers (Para 3.196-5. No. 
45). 

1.37. Disapproving the arrangements for the carriage of sawn timber 
without any formal agreement with the carriers, resulting in short-landing 
of timber, the Committee in Paragraph 3.196 of their 9th Report (Sixth 
Lot Sabha) had urged the Government to investigate such lapses as under: 

"The Committee regret the absence of any formal agreement with 
the carriers, with the result that responsibility in the matter of re.-
covery of the value of logs and sawn timber shortlanded is a point 
of dispute. This is yet another instance where the Andaman Forest 
Department entered into an agreement with a party without formal 
agreement. The Committee would like Government to investigate 
why such lapses occurred and to remedy the situation." 

1.38. The Department of Agriculture in their reply "'dated 12 July, 
1978 stated as under: 

"By mutual arrangement between the Forest Department and the 
Shipping Corporation of India, Port Blair Branch, timber carrying 
vessels are placed at the disposal of the Forest Department at perio-
dical intervals as agreed to, as far as practicable by them. Timber 
is loaded by the department against whIch a bill of landing is is<;ued 
by the Shipping Corporation. This system is working quite satis-
factorily and the timber shortages are also r¢uced to the minimum 
as a consequence of several corrective steps taken both by Forest 
Department and the Shipping Corporation. 

As recommended by the Public Accounts Committee, action has 
been taken with the Shipping Corporation of India with regard to 
formal agreement and their comments are awaited." 

rDepartment of Agriculture O.M. No. 9-29/77-F.1f dated 12-7-19781. 

1.39. The Committee are happy to note that as a result of corrective 
steps taken by Forest Department Andaman and the Shipping Corporation 
timber shorta!!es have been reduced to the minimum. The Committee, 
however, would reiterate that the Forest Department Andaman should take 
urgent steps to eXfcute an agreement with the Shipping Corporation of India 
for the carriage of timber so that the losses due to short-landing or timber 
are further reduced and responsibility fixed therefor in future. The Com-
mittee would, however. like to be apprised of the results of investigation 
conducted to probe as to why such lapses occurred in the past. 
---- .. _-_ .. _--------

*Not vetted by Audit. 
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Difficulties in exporting "lmber 10 til!' mainland 

(PJI'OS 3.198·to 3.202·-S1. Nos. 47 to 51) 

1.40. Commenting on the inadequate despatches of timber from Anda-
man & Nicobar Islands to the Mainland, the Committee in paragraphs 3.198 
to 3.202 of their earlier Report had observed: 

"3.198. The Committee regret that the quantity actually despatched 
during 1 'J69-70 to 1972-73 has been consistently below the annual 
target fixed for the despatch of timber to the maIDland. The short-
fall has been attributed by the Forest Department to non-provision-
ing of special loaders by the Shipping Corporation of India." 
3.199. The difficultie::; in achieving the targets of export of timber 
to the mainland were considered by the Public Accounts Committee 
in paras 1.1-1.7 of their 74th Report (4th Lok Sabha-ApriI1969). 
Th~ Committee had emphasised that (i) the requirements for addi-
tional ships should be carefully assessed and the fleet for transport 
of timber augmented and (ii) the existing sllipping space should be 
fully improved by minimising delays in loading and unloading opera-
ticn. 

3.200. In November/December. 1969, the Ministry of Agriculture 
informed the Public Accounts Committee that while one of the exist-
ing passenger-cum-cargo "essels viz., 'M.V. Nicobar' had baen 
converted into a car&o vessel, a special timber carrier 'M.V. Shom-
pen' had been put to service from February 1968 to meet the special 
needs of timber flog shipments from the Islands to the mainland. An 
additional passenger-cum-cargo vessel 'State of Bombay' had also 
bren introduced in the mainland island service from June, 1967. Re-
garding the utilisation I)f existing shipping space, it was stated that 
the construction of two permanent Jetties at Haddo and Chatham was 
expected to be completed by 1972. A wharf in Phoneix Bay was 
also planned to be completed by 1972-73 and with these facilities, 
it was expected that the harbour facilities and the utilisation of exist-
ing shipping facilities would improve. 
The Committee, however, regret to note from the figures of the tar-
gets of export and the quantity actually exported that there was short-
fall in the quantities exported during 1969-70 to 1972-73." 
3.201. As regards the failure to convert 'M.V. Nicobar' into a full 
cargo ship due to "mall hatch opening and limited derrick capa· 
city, the Committee are constrained to point out that in reply to 
their earlier recommendations on the subject. the Ministry bad 
not placed the correct facts before them in 1969 in regard to 
''1. V. Nicobar' being used for transporting timber Jogs to the main-
land after its conversion into a cargo ship. Audit has pointed out 
that the two ve~~els made available by the Shipping Corporation 
of India. in addilion to 'M.V. Nicobar' and 'M.V. Shompen', were 
also not capable of carrvine timber logs because of small-opcning 
and the hatch and cierric1c:ing. The Committee deplore the desul-
tory manner in which the problem of shipping facilities has be'!l1 
dealt with by the Forest Department. It is surprising that it was 
not before 1 C)73 that the Ministry of Transport and Shipping made 
a detaialed study of the problems faced in the export of timber tet 
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the mainland. Efforts, it is learnt, are still being made to procure 
an additional timber carrier. The Committee would tik..: a lllore 
earnest approach of Government in the matter and beUer expedi-
tion in worle, " --

"3.202. 'lhe Committc.e stress strongly the urgent need for aug-
menting shipping facilities so that the entire targeted quantit} of 
timber can be sellt efficiently to the mainland. It is relevant in 
this conneclionto recall that the representative of the Forest De-
partment had admitted before the Public Accounts Committee in 
1969 tht it was more remunerative selling timber in the mainland 
mark<,t. The Cost Accounts Officer had also clearly expressed the 
view that it was advantageous to sell the timber in tile shape of 
logs rather than in the shape of sawn timber for which im:rease in 
shipping facility was essential." 

1.41. In reply, the Ministry of Shipping and Transport vide their Action 
Taken-Note'" dated 10 August 1978 have stated as under: 

"Para 3.201. The observations made by the PAC in its Report is 
on the basis of position obtaining in 1973 and earlier. The position 
has since changed. M. V. 'Nicobar' has been scrapped (in 1974) 
and a new timber carrier of 5000 tons capacity viz. M.V. 'Diglipur' 
obtained and put on this service. Thus there are at present 2 cargo 
vessels viz .. M.V. 'Shompen' of 3500 tons capacity and M.V. 'Digli-
pur' of 5000 tons capacity operating on Mainland and Andaman 
Sector." 
"Para 3.202. As already stated in reply to the earlier recommenda-
tion (No. 50), the position has since changed. M.V. 'Nicobar' wa~ 
scrupped in ] 974 and a new timber carrier M.V. 'Diglipur' of 5000 
tons capacity has been put on this service. After the introduction of 
'Diglipur', available timber and timber products have been carried 
without any difficulty. Even the available shipping space on this 
vessel is not always fully utilised at times." 
[Ministry of Shipping & Transport O.M. No. SYO(II)-3 /78 dated 

the 10-8-78} 
1.42. In reply the Ministry of Agriculture and Irrigation vide their note 

dated 12 July ] 978 have stated: 
"The annual targets for the despatch of timber to the mainland and 
the quantity actual1y sent during ,1 971-72 to 1976-77 are shown 
below: 

Fittures in Cubic Metres 
Despatch QUPlltity -- Sh-ori 

tarae! desnatch- fall 
____________ ___________ ___ ed 
1971 ... 72 .-- - -~---- .-- - .--.--.-----~--

:!~, 50') 24 771 3.729 
·1972-73 3 1.000 24.468 6,532 1973-74 
1 3:!.~00 26,834 5,666 
- 974-75 32,500 28,511 3,989 
1975-76 
197&.7 34.000 30,043 3.957 
7~ __ :__:_--_:_____:_---_-4~1::..S~60=----.-:J.::9.:::::50~8:......_7~,99~2 

·Nr.: vetted' 'by Audit. 
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It would be seen from the above that the to~ quantity shipped to 
mainland from the Islands rose ftom 24,771 Cubic Metreti in 
1971-72 to 39,508 CBM in 1976-77, thereby registering a percen-
tage increase of 59.49. The targets of shipment were increased 
as may be seen from the above table keeping in view the provision-
ing of timber carrying vessels regularly as agreed to by the Shipp-
ing Corporation. The vessel 'M.V. Shompen' made only 9 trips 
during each of the year 1975-76 and 1976-77 against the provision 
of 12 trips during 1975-76 and 1976-77 respectively. No loader 
was made available by the Shipping Corporation of India during 
the period Mid-April 1975 to Mid-August 1975. N on-provision~ 
ing of vessels continue to be the main factor contributing to the 
shortfall in shipments of timber. The matter of augmenting .ship-
ping facilities is always pursued vigorously with Shipping Corpora-
tion of India by the Andaman Forest Department. 

The Forest Department is aware that it is remunerative to sell round 
logs in the mainland markets and accordingly the shipment of logs 
has progressively increased from year to year as can be seen from 
the table below : 

(Figures in cubic metres) 
- --- ------------ ------~----.. -.-- ---_ ... _,- .. _-- -- -._-_._-. ----_._---. 

Quantity Quantitv Percen-
.Year of log of round lage of 

1973-74 
1974-75 
1975-76 
1976~77 

and sawn logs logs 
timber shipped 

Shipped on the 

26.834 
28,511 
30,043 
39.508 

20,951 
21,769 
25,212 
35,950 

total 
quantity 
shipped 

78·08 
76 ·35 
83·92 
91·00 

From the above it will be seen that the quantities of logs shipped 
during the years from 1973-74 to 1976-77 rose from 20,951 to 
35,950." 

[Ministry/Department of Agriculture O,M. No. 9-29/77 F.I1 dated 
12-7-1978]. 

] .43. 11te Committee areunbappy to note that targets set for tbe des-
patclt of timber to the mainland for tbe years 1971·72 to 1976·77 could not 
be acbiend and the sbortfalillas risen from 3,729 cu. metres in 1971.7% 
to 7,992 co. metres in 197~77, in spite of the improvement in the avail. 
ability of ,'essels claimed by tbe Ministry of Shipping and Transport· 
---.-.------- .---.----.---~.-~~ ~---------

*Not vetted by Audit. 
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AccordinJ: to the llepartment of Agric:lllture, non-provisioning of vessels 
continues to be .... e main factor contributing to tbe sbortfall in sbipments 01 
timber. The Department have contended that the vessel '!\I.V. Sbompeli 
made onl)' 9 trips during eacb of the years 1975-76 and 1976-77 against the 
provision of 12 trips each year. In tbe ligbt of these facts, tbe Committee 
find it difficult to share the "iews of tbe Ministry of Shipping and Transport 
that "the position has since cbanged" and that "after tbe introdnction of 
M. V. 'Diglipur' available timber and timber products have been carried 
"itbout any ditticulty" The Ministry of Shipping and Transport's contention 
that "e ~'en the avaiJable space on this vessel is not always faUy utilised at 
times", is contrary to tbe views expressed by tbe Department of Agriculhlre. 
The Committee are greatly concerned at tbe failure on tbe part of Ministry 
01 Sbippio2 and Transport to provide sufficient vessels for the carriage of 
timber from Islands to tbe mainland and would reiterate a more eamest 
approach io the matter. 
Purchase oj tmC/or.\ (Para 3.224--SI. No. 57) 

1.44, Commcnting on the purchase of old and unserviceable tractors 
the Committee in para 3.224 of their 9th Report had observed : 

"It is disturbina that out of 2 tractors against 5 purchased from 
the Department ct Rehabilitation and declared uneconomical 
for further U5e, one tractor did not work at all since, lhe very date 
of its purcha1>c i.c. from January 1966 to July 1973 and the other 
tractor worked for only 958 hours and that too after major l'epairs. 
The third tractor which also did not wO£k at all is being ttlCbnicaIly 
surveyed. It is strange that before transferring such old and un-
serviceable tractors neither the Department of Rehabilitation nor 
the j\·1inistry of Finance cared to consult the Ministry of Agriculture 
and the misgivings reported to have been expressed by the Anda-
man Forest Department were ignored. What is even more surpris-
ing is the fact that the terms of this transaction were not spelt out 
in advance, with the result that a clear discussion was not available 
a6 to whether the Forest Department was to pay hire charges or 
book value. It was only in May 1968 that a debit against the 
Andamans Forest Department for the book value aad transport cost 
was raised, The Committee feel that Government should not some-
what carelessly have saddled the Forest Department with kactors 
which were both old and unserviceable, The Committee recom-
mend that responsibility should be fixed for this unpleasant trans-
actioll." 

, 1.45. To the above noted observation of the Committee the Depart-
ment of Agriculture vide their reply· dated 12 July 1978 hav~ stated : 

"The purchase of the two tractors from the Rehabilitation 
Department which have not worked at all was made pursuant to 
the decision of Government of India in the Ministry of Fmance 
and Andaman Forest Department which objected to the transfer 
of the two tractors is, therefore, not responsible for the trans-
action." 

*Not \'~tted by Audit. 
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1.46. The Committee are unhappy to note that sale of dl'fedh-e and UD-
:aefviceable tractors had been thurst upon Forest Department, .-\ndam_ 
much ag~inst it" wishes by the Ministry of I<inanee and Ministry of Rehabi-
litation.. It is distressing to note that objections raised Ity the Forest 
Department, Andamao against the transfer of defective tractors had heeD 
ignored without any justification. The Committee are, therefore, constrained 
to reiterate that responsibility fOf this UDwelcomed transaction may be 
fixed and action taken against the erring oIficials. 

-Failure to ensure Implementation of agreement executed with a private firm. 

(Paras 3.269 and 3.270-S1. Nos. 64 and 65) 
1.47. Commenting on the failure on the part of Government to ensure 

implementation of agreement executed with a private firm, the Committee 
had observed : 

"3.269. The Committee regret that having entered into an agree-
ment, Government did not take proper steps to ensure its hupe-
mentation by the private firm. On Government's own admiSSIOn. 
the said firm could not accept the timber extraction target right 
from the outset, on account of their own shortcomings like finan-
cial instability and lack of adequate equipment. Government, 
however, never thought of any drastic action till 1961 when the 
defaulting firm chose to go in for arbitration. On the other hand, 
even supplemental agreements were entered into successively with 
the firm on 6-10-1953, 20-10-1956 and 23-4-1958. The agree-
ment was not terminated till December 1968 i.e. after a period of 
more than 17 years. although t1tere was provision for its tcnnina-
tion in the event of failure on the part of the firm to pay its dues 
within a period of 12 months. The Committee would like 
Government to ascertain whether there were any tenable reasons 
for allowing an unduly long time to the firm to fulfil their contrac-
tual obligations in spite of their repeated failures and sorry ex-
perience of arbitration proceedings. This is necessary for not only 
punishing those at fault in this case but also for taking remedial 
meaiurcs to ensure that such default does not recur." 
"3.270 The Committee are of the view that if timely action had 
been taken to terminate the contract as soon as persistent failures 
were noticed on the part of the private firm, huge amounts would 
not have accumulated against them and the possibility of the 
departmental working of these forests could have been considered. 
this delay has proved very costly in as much as Government have 
not been able to realise adequate revenue even on the timber 
actually extracted by the private firm not to speak of other benefits 
provided for in the agreement in the form of royalty on shortfall in 
extraction." , 

1.48. In reply to these observations of the Committee. the Department 
tOf Agriculture vide the reply· dated 12 July 1978 have stated as under : 

"From this office records it has not been possible to ascertain 
where there were any tenable reasons for allowing an unduly long 

·Not vetted by Audit. 
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time to the firm to fulfil their contractual obligations, especially in 
view of the fact that the agreement with the firm was entered into 
over two decades ago. However, remedial measures have been 
taken so that such default does not recur in future." 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.II dated 
12-7-1978] 

1.49. The Committee are distressed to note that Government have tried 
to circumvent the recommendations stating that "it bas not been possible 
to ascertain whether there were any tenable reasons for allowing ao undoly 
long time to the firm to fulfil their contractual obligations.". The Committee 
are not at aU impressed by the reasoning that the agreement "was entered 
jntoover two decades ago." While welcoming the measures taken by the 
Government to avoid recurrence of such defaults in future, the Committee 
reiterate that Go\'ermnent should investigate whether there was any lapses on 
the part of its officials in allowing an unduly long time to the firm to fulfil 
their contractual obligations in spite of their repeated failures and sorry 
experience of arbitration proceedings. The Committee would also like to 
know the specific remedial measures taken or are proposed to be taken 
by the Government to prevent recurrence of such defaults in tuttlre. 



CHAPTERD 

RECOMMENDA TIONS/OBSERV ATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

RecommeadatioD 

The Committee would stress, at the outset, that a region as unique as 
the 'Andaman and Nicobar Islands requires, for its development, a most 
thoughtfully / co-ordinated plan of action and a truly constructive as well as 
'imaginative approach to the ecological, anthropological, socio-economic' 
and administrative problems involved. In spite of the natural wealth and 
Mrategic significance of the islands, and also their symbolic importance in 
the history of India's struggle for freedom, attention hardly appears to have 
been paid, except to some extent lately, to the developmental tasks await-
ing execution in the region. The Estimates Committee in their 128th Report 
(4th Lok Sabha) presented in April, 1970 had pointed out the serious 
shortfall in planned expenditure there during the First, Second and Third 
Five Year Plan periods. It seems that virtually the same story has conti-
nued since. The Committee recognise that there are many inherent diffi-
culties over transport, communication and other requirements, and also that 
shortage of equipment, key materials etc. seriously militate against the set-
ting lip ill the islands of anything like an adequate public works department. 
These difficulties, however, are not insurmountable. They were, the Com-
mittee learn, to have been examined at depth by the Chief Commissioner 
of Andaman and Nicobar Islands who was asked by Government as long 
as in March, 1975 to prepare a report. The Committee are not aware of 
the results of his labours, but have been informed during evidence, that a 
st:bsec;uently appointed Central Co-ordination Committee of senior officers 
of the Ministries of Home Affairs, Agriculture, Defence, Finance and Re-
habilitation have not proved effective either, and that apparently still un-
solved procedural problems had erupted. This is by no means a happy 
picture. The development of this Union Territory, home of primitive 
peoples who are presently poor but potentialJy opulent, a region strate.gi-
cally !'ituatcd and scenicalJy entracing, is for this country an imperative 
human and historic responsibility. The Committee are of the view that 
Government should set up an adequate nodal agency at a high level charged 
regularly witli the duty of ensuring that development on the right lines of 
the Union Territory proceeds effectively and is reviewed meaningfully so 
that the islands as well as the mainland are truly linked in their forward 
march together. 
[S . No.1 Para 1.35 of the 9th Report of the PAC (6th Lok Sabha)J 

Action taken 

Government are aware of the need to develop this territory and all 
possible efforts are being made in this direction. A Forest and Plantation 
Development Corporation hBi already been set up. A proposal to set up 
Fisheries Corporation for these Islands is under consideration. 
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regularly with the duty of ensuring that development on the right lines of 
the Union Territory proceeds effectively and is reviewed meaningfully so 
that the islands as well as the mainland are truly linked in their forward 
march together. 
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A Team of Secretaries led by the Cabinet Secretary visited the Andaman 
and Nicobar Islands in December, 1976 and made recommendations on 
the various aspects such as defence needs; communications; forest, planta-
tion, agriculture and rehabilitation; industrial growth; tourism; educatioa; 
tribal welfare etc. 

The recommendations made in the Report of Secretaries' Team are 
being processed by various Ministries/Departments of the Government of 
India and the progress of action taken was reviewed on 24-2-78 by the 
Central Coordination Committee for Andaman and Nicobar Islands func-
tionin~ under the aegis of the Ministry of Home Affairs who are also dis-
cbargmg the functions of the nodal agency. Ministries like Defence, Agri-
culture and Shipping are actively associated in the developmental pro-
grammes of these Islands. 

A statement giving summary of salient recommendations made in the 
Report by Secretaries' Team together with action taken/stage of implemen-
tation is annexed (as suggested by audit). 

{Ministry of Home Affairs O.M. No. U-160 16/ 4/77-ANL dated the 13th 
September, 1978) 
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Recommendation 

The Committee, studying the tribal situation in the Andaman and 
Nicobar Islands, can do no better than rccall the words, still valid and vital, 
of Jawaharlal Nehru when, in June 1952, he addressed in New Delhi the 
opening Ses~ion of the Scheduled Tribes and Scheduled Areas Conference. 

" ..... So far we have approached the tribals people in one or two 
ways. One might be called the Anthropological approach in which we 
treat them as museum specimens to be observed and written about. Tci treat 
them a~ ~pecimens for anthropological examination and analysis-ex,cept in 
the sense that everybody is more or less an anthropological specimen is to 
insult them. We do not think of them as living human beings with whom 
it is possible to work and play. The other approach is one of ignoring the 
fact that they are somethlOg different, requiring special treatment, and of 
attempting forcibly to absorb them into the normal pattern of social life. 
The way of forcible assimilation or of assimilation through the operation 
of normal factors would be equally wrong." 

"In fact, I have no doubt that if normal factors were allowed to operate, 
unscrupulous people from outside would take possession of tribal people, 
we must give them a measure of protection in their areas so that no outsider 
can take possession of their lands or forests or interfere, with them in any 
way except with their consent and goodwill. The first priority in tribal 
areas, as weB as elsewhere in the country. must be given to roads and 
communications. Without that nothing we may do will be effective. 
Obviously. there is need for schools, for health-relief, for cottage Industries, 
and so on. One must always remember, however, that we do not mean 
to interfere with their way of life but want to help them live it." 

It appears to the Committee that our development policy in regard to 
the tribal peoples of the Andaman and Ncobar Islands has continued over 
the years after the independence to be little more than 'ad hoc' and not 
firmly grounded on principles carefully thought out and sincerely imple-
mented as lawaharlal Nehru, representing the country's finest thinking ou· 
the subject, wanted to be. 

IS. No.2 Para 2.51 of the 9th Report of the Public Accmmt;; Committee 
(6th Lok Sabh3)]. 

Action takeQ 

The major developmental strategy for the welfare of Scheduled Tribes 
in the Fifth Plan has been the Tribal Sub-Plan. The broad objectives of 
the Tribal Sub··Plan are to narrow the gap between the level of develop-
ment of tribal areas and other areas and to improve the quality of life. of 
the tribal communities. Under the tribal sub-plans, areas of more than 
50% tribal population have been identified a's tribal Sub Plan areas for an 
integrated approach. Such tribal sub-Plans have been formulated in 18 
States/Union Territories including the Union Territory of Andaman and 
Nicobar Islands. 

2. The underlying principle of the new strategy is to enable the tribal 
communities to advance along the lines of their own genius. The effort 
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is nO( to impose any programme from above leading to distoration of their 
own cherished ways of life, but to introduce such programmes which suit 
them, 

3. The approach to their development is two fold: First to prevent 
their exploitation by non-tribals, and second to promote their positive 
socio-economic development. These objectives have been sought to be 
achieved particularly during the Fifth Plan period through higher financial 
investments and more intensive executive action in the Sub-Plan areas and 
appropriate legislative measures. 

4. The Andaman & Nicobar Islands comprise of two districts, i.e., 
Andaman district and the Nicobar district. The total population, the 
scheduled tribe population and its percentage to the total popqlation in the 
two districts based on 1971 census figures are furnished herewith: 

Andamans 
Nicobars 
Total for the Islands 

5. Six Tribes 
indicated below : 
A_maD Is ...... 
Andarnanese 
Onses 
Jarawas . 
Sentinelese 
Nlcobar III.Dds 
Nicobaris 
SHompens 

are found in the 

Total Scheduled Percentage 
Tribes 

93,468 136 0'146 
21,665 17,966 82·92 

115,133 18,102 15·72 

Islands. Their numerical strength Is. 

24 
112 

Not enumerated 
Do. 

17874 
92 

275 (Estimated) 
82 (Estimated) 

6. Out of the six tribes mentioned above, all except the Nicobaris are' 
treated as primitive tribes and separate programmes ha~ been taken up-
for them according to their level of development aDd their development 
needs. 

7. The Sub-Plan outlay from Union Territory Plan, Special Central 
Assistance and Central Assistance for primitive tribes for the 4 precediog 
years afe indicated below : 
--------

1974-75 . 
19"-76 . 
1976-77 . 
1977-78 . 

TOTAL 

""-" ----~---"."--::------------:--
S.C.A fOl' primi-

tive tribes 
Sub-Plan out! y 
from UT Plp.n 

2·95 
3 ·96 

16·89 
34 '13 

57·93 

S.C.A. 

In lakh~ 
nil 
nil 

12.00 
12 -00 

24·00 

nil 
20·00 
HlO 
5·00 

30·00 

1M. H. A. O. M. No. 14014/278·TD dated the 15th September 1978.1 
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I. 
It appears from the material before the Committee that tribes like the 

Andamanese, the Onges and the shompen are perilously near a point where 
they might be extinct. However, the picture perhaps is not quite so dark. 
In "pite of transplantation from their own island to another, and in spite 
of 11 out of 18 Onges infants born during the last five years not surviving. 
their vitality does not appear to have been totally sapped, and with special 
~are they might well grow in numbers and strength. As indicated earlier, 
the Andamanese and the Shompen could also be nurtured into strength 
and enabled to playa role in their homeland. In regard tc the Jarwas and 
tre Sentinelese, both officially still considered 'hostile', the Committee are 
of the view that while ado{>ting necessary security precautions, the Jarwas 
should be sought to be pOSitively befriended and not frightened off contact 
with our people by such instruments as the so-called 'Bush Police' when 
they spontaneously resist encroachments on their land for purposes (to 
them unexplained) like road construction. It was heartening that the 
officiating Director of the Anthropological Survey of India agreed with the 
Committee on this issue, adding that "the sea and the forest hav~ given 
sustenance to their (The Jarwas) life, "and this must always be kept in 
mind. It is good to note also that, both in regard to the Jarwas and thc 
SentineIese . the present Government policy is to pursue the possibilities of 
friendly contact, and that while the latter have responded not unfavourably 
since 1970, the former also seemed likely to drop their earlier intransigenece 
when in 1974 they picked up, and did not (as previously) discard, gifts 
dropped in their areas. The fact that the administration has taken up the 
question of learning the Jarwas language is a happy sign of the change in 
policy. 

[So No.5 Para 2.54 of the 9th Report of the P.A.C. (6th Lok Sabha)]. 

Action taken 

The resettlement of the surviving the Great Andamanese at Strait Is-
land under the immediate care of a Social Worker of the B.AS.S. has 
helped the Great Andamanese to rejuvenate themselves. Under develop-
mental schemes, permanent houses have been constructed for them. Drink-
ing water have been provided to them in the settlement. Foot paths have 
been built. Pig pens have been erected with pigs supplied by this Adminis-
tration. Pigs are looked after by the AAJ.V.S. This is to augment their 
food resoUl'ces. A Multi Purposes Co-operative Society has been esta-
blished with the Great Andamanese as share-holders in the island. This 
society has been registered as Fair Price Shop. The Andamenese sell their 
produce to this society and purchase their rations etc. from it. Coconut 
plantations, orchards, veJ!etable gardens have been raised under the Samiti's 
Welfare Programmes. A Government dispensary is functioning at the 
scttlem('ilt to administer medical needs to the tribe. Fisheries requisites 
are supplied to them. There is proposal to instal a generator set at thi~ 
settlement for the benefit of the tribals. 

Similar economic programmes are implemented for the welfare of the 
Onges at their settlement in Dugong Creek. They are employed in coconut 
plantations, orchards. etc. which the Samiti is raising for their welfare from 

3-13RLS~:'7 ) 
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the f~nds which are. Maiti is raising the Ministry of Home Affairs under its 
Special Cent~al ~sslstance. Onges ~e pai~ in case for their labour. They 
pu~chase. their . food stuffs f~om their multlpur~se cooperative society at 
thell sett.1em~nl and sell their forest and plantation produce to it. They 
have their pig pen at the settlement. A doctor-run-dispensary is in exis-
tence there. A generator set is being installed to provide modern avenue 
to th~m. Houses are being built for them. Fisheries requisites are 
suppbed free of cost. Onges are improving in health and their number is 
not declining. A model village is coming up at their habitat in Dugong 
Creek. 

A number of friendly overtures have been made to Jarwas and Sentine-
less. ~ne group of Jarwas have become friedly with us. Cautions steps 
ar~ bemg ~ken and Bush Police are being given proper guidance to deal 
With the tnbes. 

There is no infrastructure established as yet in Great Nicobar to start 
a settlement for the Shompens in their land. However, sufficient funds 
have been alIotted for free supply of rations, clothes, etc. to Shompens 
during rainy season when they are not able to procure enough forest pro-
duce for their subsistence. Shompens are mixing with Nicobarese tribe 
by virtue of their being racialIy skin to them. 

(M.H.A. a·M. No. 14014/2/78-TD dated the 15th September, 1978J 

Action taken by Department of Cultured 
The Great Andamanese, resettled in the Strait Island, have begun to 

respond favourable to various welfare measures. Two deaths which had 
taken place among the tribe between July 1977 and January 1978 were 
due to old age. No case of abortion has come to notice. Two male babies 
were born in 1977 both of whom are well. Opium, addicts have been 
dc-addicted. There is a dispensary in Strait Island, and a doctor of tho 
Medical and Health Department visits the Island once a month. Delivery 
and post-mortem cases are attended at the Hospital at Port Blair. In 1977 
one T.B. Patient was sent to Madras for treatment. He has been treated, 
and special care is being taken so that the disease may riot relapse. 

A medical investigation was conducted among the Onge of Little 
Andaman Island during January-February, 1978. Some cases of vitamin 
A defiency, anaemia, infestation with worms and malaria were reported. 
The Andaman and Nicobar Administration have made arrangements to 
supply Vitamin A iron and folic acid tablets in order to prevf'nt v1.~~mlD 
deficienCIes and anaemia. Necessary medicines have already been sent filr 
mass de-worming. Several suspected cases of tuberculosis are under 
treatment. Anti-malaria drugs have already been sent to Dugong Creek to 
start mass treatment. 

For want of any infrastructure in ~~ interior of the Grea~ Nicob~ 
Island where the Shompen live, no defimtlve programme to ameborate thea 
condition has been taken up. 

Although the Jarawa are stilI officially considered hostile, f~e~dly .con-
tact was established with one of the several Jarawa. groups In MIddle 
Andaman in 1974. Some progress bas been made m the effons to make 
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further contacts with the Jarawa. Two Jarawa men came to Port Blair 
willingly with the Jarawa Cell party on the 31st January, 1977 and stayed 
their for about 10 days. They were treated affectionately and efforts wero 
made to give necessary medical treatment to one of them who was having 
a wound on his thigh. It was a major breakthrough in establishing friendly 
relatlonship with Jarawa. A Tribal Reserve Demarcation Committee has 
been constituted with the Chief Conservator of forests as its Chairman to 
delineate the Jarawa reserves. 

The Sentinelese have been left undisturbed in the North Sentinel Island. 
Goodwill missions are sent to their island and gifts are dropped on the 
shores to be picked up later by them. This is being done to inspire confl.-
dence among them. 

[Department of Culture O.M. No. G 25015/2/77/IF.4 dated 19-8-19781· 

Recommendation 

The Committee are keen that all possible efforts should be made to 
improve the medical services so that the terrible possibility of any of the 
tribes dying out can be prevented. The number of Andamanese 'is stated 
to have risen, since 1947, from 19 to 24, but this is not good enough. 
They as well as other tribals have to be rescued from the clutches of diseases 
that 'civilization' had brought them. If the Andamanese (whose number 
appears still to be precariously low) are content with life in Strait Island 
where they have ostensibly been taken in 1969-70 in order that they might 
survive and improve, the matter may be left there, but it is found, on deeper 
thought, more humane to let them live in their original habitat and in an 
environment of their choice, it should be done with great care and sym-
pathy. The Committee are doubtful if methods of segregation are at all 
helpful and wish that this issue is examined authoritatively and appropriate 
decisions taken. Wherever attempts at persuading the tribes to adopt a 
<:omparatively settled economic life by working on small coconut and other 
pantations or in such congenial occupations as fishing ore successful, they 
should, with grellt sensitivity and caution, be proceeded with. 

[So No.7 Para 2.56 of the 9th Report of the Public Accounts Commi.tt.ee 
(6th Lok Sabha)]. 

Action taken 

. Medi~al Services are provided to th.e And8.IIl;8nese and the Onges in 
thelI habItats. Shompens are also prOVided medIcal coverage in Great 
Nicobar Island. 

By keeping the tribals in their habitats and by not allowing others to 
roam about in their scttlementslhabitats the Administration have been ab~e 
!o save the tribes from the vices of civilization. Our tribals are simple and 
lOnocent and they cannot resist bad effects of civilisation on their mtnd and 
body. Hence the need to keep toom away from advanced civilisation as 
far al' possible. 
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At their se:ttlements Andamanese and Onges are employed in planta-
tions, etc. This is proving a boon for them and they are slowly adopting 
on agricultural civilization. It is not basically disturbing their tribal way 
of life. 

[M.RA. O.M. No. 14014/2/78-TD 15th September, 1978]. 

Recommendation 

The Committee are keen that all possible efforts should be made to 
improve the medical services so that the terrible possibility of any of the 
tribes dying out can be prevented. The number of Andamanese is stated 
to have risen, since 1947, from 19 to 24, but this is not good enough. They 
as well as other tribals have to be rescued from the clutches of diseases 
that 'civilization' had brought them. If the Andamanese (whose number 
appears still to be precariously low) are content with life in Strait Island 
where they have ostensibly been taken in 1969-70 in order that they might 
survive and improve, the matter may be left there, but if it is, found, on 
deeper thought, more humane to let them live in their Oliginal habitat and 
in a environment of their choice, it should be done with great care and 
sympathy. The Committee are doubtful if methods of segregation are at 
all helpful and wish that this issue is examined authoritatively and appro-
priate decisions taken. Wherever attempts at persuading the tribes to 
adopt a comparatively settled economic life by working on small coconut 
and other plantations or in such congenial occupations as fishing are 
successful, they should, with great sensitivity and caution, be proceeded 
with. 

[So No. 7 Para 2.56 of 9th Report of the Public Accounts Committee 
- (6th Lok Sabh.'l)]. 

Adion taken by the Ministry of Health 

The Andamanese at Strait Island. 

A dispensary under a compounder was opened at Strait Island in April. 
1970. But due to shortage of Compounders no Compounder was posted 
there until January, 1976. After a compounder was posted there, tbe 
Medical Officer Incharge Havelock Dispensary was instructed to visit Strait 
Island once in a month and this is being done. 

Individual Health cards have been prepared and proper follow up is 
done in each case. Where necessary, cases are referred to mainland hos-
pitals for further investigation and treatment. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.I1 dated 
12-7-78]. 

Recommendation 

The evidence of the Director of the Anthropological Survey indicated that 
Onges and Andamanses were 'sometimes fmmd "hanging arCYlllld" ietties and 
begging for food from the settlers. The Committee trust that tl)e position 
bas improved. Government stated during evidence that. ~he Andam:l.Dese 
~ettled on strait Island, were given free rations and other necessities anj were 
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..:Iso provided with seeds and seedlings so that they could settle into elementary 
economic activity. At Dugong Creek, there appears to have been set up a 
coconut plantation and fishing facilities for the Onges. A consumers' coope-
rative stores, functioning at Hut Bay is also said to help Onges market their 
honey and dhup resin. Assistance is reported to 11ave been given to the 
ShvOlpens in a similar way. The Committee welcome such steps and wish 
they are followed up always in a way that tribal susceptibilities are not hurt. 

[So No. 10 para 2.59 of the 9th Report of the P.A.C. .(6th Lok Sabha)1. 

Action taken 
TIus is very much true. Tribal settlements at Stralt Island and Dugong 

Creek have given a sense of respect to Andamanese and Onges. They do 
not beg any more from others and are earning their liveli-hood by working in 
their plantations and Orchards and by selling plantation and forest produce 
to their cooperative societies. 

Employment oriented schemes like plantations, oTchards~ etc. are being 
taken up in Onges habitats in Little Andaman. Andamanese and Onges 
both are encouraged to collect forest, marine and plantation produce and 
sell to their respective multi-purpose cooperative societies for augmenting 
their food -resources. Shompens are being provided with free ration, cloth-
ings, etc. under one of the schemes included in sector "welfare of Backward 
Classes" of the Five Year Plan. 

[M.H.A. O.M. No. 14014/2/78-TD dated the 15th September, 1978]. 

Action taken by Department of Caltore 
In order to provide clean and sanitary housing in a settled location, 17 

huts have been constructed in Dugong Creek area of Little Andaman and 
allotted to the Onges living in that area. Three more huts are under construc-
tion and will be completed soon. The Onges are using these huts for resi-
dential purposes. The old coconut plantation ravaged by cyclone towards 
the tmd of 1976 has been rejuvenated. Two new coconut plantation-cum-
orchards arc being raised, one at Dugong Creek and the other at South Bay. 
Onges are employed to work in these plantations and are paid for their ser-
vices. These plantation-cum-orchards will be given to the Onges when 
they are ready. The Co-operative Society at Dugong Creek has been regis-
tered as a fair price shop. The jungle antI sea products collected by the 
Onges are purchased by the Co-operative Society and ration articles and 
fishing equipment are given to them. The Onges have started their personal 
kitchen gardens. 

A planlatioll-cum-orchard has also been raised in Strait Island for the 
benefit of the Great Andamane·se. A co-operative Society has also been 
opened there which supplies ration articles to the tribals and purchases the 
sea and junglc products collected by them. Sixteen Great Andamanese are 
in receipt of monthly cash allowance ranging from Rs. 50 to Rs. 150 to enable 
them to meet their small expenses. . 

[Department of Culture O.M. No· G. 25015/2/77/1 F-4 dated 19-8-78J. 
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Recommendation 
The Committee are glad that an Advisory body has been constituted, com-

prising the Chief Commissioner of the Andaman and Nicobar Islands, the 
Joint Secertary, Tribal Development in the Ministry of Home Affairs, Direc-
tor, Anthropological Survey of India, a representative of All India Institute 
of Medical Sciences and a well known Anthropologist to advise the Chief Com-
missioner in matters relating to the tribal population. The Committee hope 
that the Advisory Committee which had visited the Islands in February 1976 
have been able to formulate a clear-cut programme to be followed in this 
regard. The Committee would urge the Advisory Committee to submit its 
report, soon, if it has not been done already, and ask Government to under-
take followup action without delay. The Committee expect that the recom-
mendations of this body would focus attention meaningfully and effectively 
on the precise problems and difficulties of all tribals (and not one tribe alone 
viz., Ancamanese which seems to have belatedly come for specific considera-
tion in the Fifth Plan) in the correct ecological and sociological perspective. 
There should be no further delay in the country's advance towards the imple-
mentation of our national policy on the lines that Jawaharlal Nehru had, with 
his wide humanity and imaginative ·sympathy with our retarded fellow-human 
beings, laid down luminously some twenty-five years ago. 

[So No. 14, Para 2.63 of the 9th Report of the Public Accounts Com-
mittee (6th Lok Sabha)]. 

Action taken 
On the recommendations of the Advisory Committee on Primitive Tribal 

Groups in Andaman and Nicobar Islands" the Administration has now formu-
lated a comprehensive Five Year Plan 1978-83 for improving the lot of the 
primitive tribes. The cost of the 15 .schemes included in the Plan has corne 
to Rs. 103.014 lakhs. The Administration has also taken up the demarcation 
of the primitive tribal reserves on the ground in keeping with the advice of 
the Advisory Committee. . 

[M.H.A. O.M. No. 14014/2/78-TD dated the 15th September, 1978]. 

Action taken by Department of Culture 
The Advisory Committee held three meetings since 1976 and minutes of 

the first two meetings are enclosed. The third meeting was held during May 
9-11, 1978, in the Andamans in which the following were present : 

1. Shri S. M. Krishnatry . Chief Commissioner, Andaman & Nicobar 
Islands. 

2. Shri H. K. Raksbit Director, Anthropological Survey of 
India. 

3. Dr. I. C. Verma Professor & Head of the Department of 
Paediatrics, Jipmer, Pondichccry. 

<4. Prof. L. P. Vidyarthi Head of the Department of Anthropology, 
Ranchi University; and 

S. Shri S. C. Behar Director (TD), Ministry of Home Affairs, 
Government of India. 

~e mil.utes of ~he third ~e~ting of the Advisory Committee arc being 
finahsed by the Chief Commlssloner, Andaman & Nicobar Islands. The 
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Director, Anthropological Survey of India, made the following comments {or 
incorporation into the minutes of the third meeting : 

1. Two traditional communal huts may be constructed for the Onge 
by the Onge themselves in sites a way from their settlement area 
in Dugong Creek, Little Andaman Island. The G~cupation and 
u!;e of these communal huts will be in accordance with the tradi-
tional Onge customs. 

2. The entire island of Little Andaman excluding the Hut Bay area 
alongwith the area under 23 km of metal road may be declared as 
Onge Reserve. 

3. The entire island of Great Nicobar,- excluding the area where the 
ex-Servicemen arc being settled, may be declared as Reserved Area 
for the Shompen and the Nicobarese. 

4. The road alignment in the Jarawa area may be shifted as far east 
as possible if and when the road construction work is actually laken 
up in that area. 

5. Since the Onge have recently acquired semi-sedentary habits and 
their diet pattern has changed considerably with more cereal con-
sumption, they may be encouraged to practice hunting, fishing, and 
food-gathering so as to include meat and honey in their diet. 

6. The piggeries recently introduced among the Onge and Great 
Andamanese may bring health hazards and may, therefore, be dis-
continued. 

[Department of Culture O.M. No. G-25015/2/17/1 FA dated 19-5-7H]. 

Draft Summary Record of the Deliberations of the Advisory Committce 
for Primitive Groups in Andaman and Nicobar Islands (Port-B!air) on 
12-2-]976. 

The Chairman welcomed the member's of the Committec and opened dis-
cussions after a brief resume of the tour of the Primitive Groups undertaken 
by the Conunittee members. The list of participants is appended. 

2. The problems of the, various primitive groups were discussed separu-
tely. 

ONGES: 

3. The discllssion revolved around four basic issues, viz .-
0) The question of a nucleus settlement for the Onges; 
(ti) The pattern to be followed for the socio-economic planning for 

the Onges; 
(iii) The health problems; and 
(iv) Personnel policy. 
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4. The Chairman initiated the discussion by placing a settlement scheme, 
prepared by the APWD" before the Committee for discussion. The Chair-
man felt that in order to protect the Onges from the vagaries of nature and to 
ensure a reasonabk standard of health, a settlement with basic facilities is a 
must. The present state of accommodation as enjoyed by the Onges is p~
mitive and can only be termed as temporary shelter and cannot even be claSSI-
fied as a hut. With the provision of a 'settlement, the Chairman felt it was 
likely that the Onges could be weaned away from their nomadic existence arid 
given a nucleus where they can come together. He felt that in order to coun-

'termand harmful influences of visits to Hut Bay, it was essential that basic 
necessities of medicines and s'upplies should be made at Dugong Creek. This 
would ensure the Onges coming in touch with only chosen personnel and the 
influence of rapid modernisation could then be suitably phased so tbat a sud-
den catapulation from primitive economy to modernised individualistic eco-
nomy and existence could be avoided. He felt that the provision of medical 
facilities, water supply and shelter from the weather were crucial for the conti-
nuance of the tribe, The settlement at Dugong Creek may initially provide 
for the group of Onges already living at Dugong Creek, in the hope that it 
would attract other groups in subsequent years so that the problems of the 
Onges could be dealt with effectively at one place. The scheme provides for 
six clusters of huts, each clUSter having accommodation facilities for five fami-
lies. The Chairman felt that in the initial stage their existing pattern of hunt-
ing in the forest should not be disturbed and that the settlement at Dugpng 
Creek should be treated only as a base from where theOnges could continue 
their present system of sub6istence economy. 

5. The scheme prepared by the APWD provides for a single unit accom-
modation for five families in one row with common walls. The Olairman 
felt that the existing pattern of a cluster in crescent shape should be observ-
ed and single row should be split up into individual huts. He also felt that 
the Onges, observed by aU the Committee members on their visit to little 
Andaman, cook individually, and hence individual kitchens should be provided 
for each hut. A community kitchen should, however, also be provided so 
that the customs as observed b ythe Onges could continue. This would mean 
that there would be no departure from the exiSting pattern of living while the 
nature ot accommodation could be suitably changed. 

6. Dr. N, C. Chowdhury was of the opinion that the present cluster of 
huts as seen by the Conunittee members on their visit to Little Andaman were 
merely some temporary huts for use during the intensive heat of summer. He 
f~lt that the. Onges were used to shifting their place of living from time to 
tunc accordmg to the pattern of economic existence. For instance when 
~he Onges go ,for hunting, they.leave the community huts and stay in the 
forest. ,He telt that t~e quest~on of the settlement was closely linked with 
the q':lcstlOI,1 of econonuc pracuces of the Onges and if a permanent settle-
men~ IS env~aged at Dugong Creek this might interfere with the existing eco-
nomIc pra~tlccs: He felt that an alternative subsistence economy or pattern 
of economIc eXIstence would have to be thought of in case the onFs arc to 
be permancntly settled at Dugong Creek. He expressed his opinion that a 
permanent settlement for the Onges would not be a. success as they lUe at pre-
scnt living, it~ thr~e different places in Little Andaman and each group is fur-
ther sub dIVided mto bands and each band has its traditional place earmarked 
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;,,·(or huntillg.in the forests. A permanent settlement wouW upset the existing 
econopic balance. He felt that an alternative skeleton settlement should 
also be provided at Jackson Creek so as to meet the requirements of all Onges 
at lhcir respective places of living. 

7. The Chairman felt that an alternative skeleton settlement at Jackson 
Creek could certainly be provided. as the question of a single settlement for 
the Onges wa·s a bit premature. He felt that by providing accommodation 
at the settlement, the existing pattern of economic practices would not neces-
sarily be disturbed. 

8. Prof. Vidyarthi felt that a settlement at Dugong Creek was certainly 
necessary but it should be closely linked with the psychological aspect of a 
sudden shift from a completely primitive existence to modernised A.C. Sheet 
roof, pucca accommodation. He fe.lt that the settlement may not be it suc-
cess if the transition is too sudden. He felt that the nature of building itself 
should be a mixture of the existing category of huts and modernised pucca 
·construction. In this way, a psychological break would not occur. He, also 
felt that the Onges should actively participate in the construction of the settle-
ment so as to give them a sense of involvement and belonging. 

9. He also raised the question of personnel policy and felt that the type 
of persons to be posted to work at Dugong Creek should be carefully consi-
dered. All people cOming in contact with the primitive group should be 
given orientation and training irrespective of the status of the pesrons to be 
posted. He also felt that the number of outsiders who are to live at the settle-
ment alongwith the Onges should not be larger than the group itself so as to 
ensure that the primitive group is not overwhelmed. 

to. Dr. B. D. Sharma felt that the question of a settlement was closely 
inter-linked with the question of socia-economic ~anning for the~. In 
order to give the settlement at Dugong Creek the semblance of a nucleus, or 
a base to which the Onges can return, the economic planning has to be care-
fully phased. A sudden transition from the. primitive existence to pucca ac-
commodation may 110t be desirable and the process of weaving the Onge away 
[rom the forest based economy to a settlement economy should be very gra-
dual. This approach is essential particularly as the very existence of the 

c· tribe is at a crucial stage and the past experiments, particularly of 'Homes a's 
with the Andamanese,. have already been proved failure. For this purpose, 
the type of huts would have to be suitably constructed so as not to appear alien 
to the primitive mind. However, a number of On~es have already been in 
contact with Hut Bay and they do appear to appreciate the nature of accom-
modation being provided there. Hencd if the transition is phased, the Onges 
will most likely settle down. 

11. Dr. Sharma felt that the transition from primitive hut to modernised 
accommodation should be harmonised with economic planning. The first 
step should be to augment the existing forest based economy as it appears that 
the.Ongcs depend primarily upon the forest for wild boar and hunting for his 
baSIC reqUirements and on the sea as a secondary source of his economy. Hence 
the first step should be to increase the big population at Little Andaman so as 
to ensure that the Onge continues to get the nutrition he is used to. This is 
all the more important as settlers at Hut Bay have been indiscriminately d~ 
pleting the forest resources. As a second stage of the plan, preliminary steps 
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could be taken for a piggery plan alongwith a supplemental plan of increasing' 
the coconut plantation primarily for the feeding of the pigs. Thus, in this 
second phase one could wean away the Onges from the forest hunting based 
economy to a settled existence where pig but domesticated pig instead of wild 
one could continue to be the basic source of nourishment and the sea would 
continue to be, secondary 'source and supplement. The third phase would be 
that of substituting the domesticated pig economy with sea based economy or 
settled cultivation so that in due course nutrition could be drawn by the Onges 
from the sea or land, and the domesticated pig economy would become subsi-
diary. The third phase would be the ultimate phase. 

12. Thus, the total developmental process from the forest based economy 
to modernised economy would have to be suitably phased so that in a "hort time 
a total development could be achieved. This process should follow as far 
as possible the natural process with a shorte'st time span. By continuing the 
traditional f'conomy and augmenting it, we could wean the Onges from the 
forest gradually to a stage which has already been achieved by the Nicobarese 
where domesticated pigs and coconut cultivation from the basis of existence. 

13. Regarding the phasing of'developmental programme, Dr. Sharma felt 
that the type of personnel to be posted at Dugong Creek will reform an c·ssen-
tial part of the total programme. He pointed out that as per the earlier tra-
dition of the group, no unwanted contracts with outsiders were tolerated. In' 
case the new contacts are not well planned then the Onges may become a weak. 
dependent and subservient group, or in the laternative they may reject the-
new contact altogether. Neither of these are desirable and hence the con-
tacts have to be carefully controlled to ensure that the process of modernisa-
tion is 'slowed down. He felt that the initial contacts should be based on 
group rather than individual approach so that the community as a whole is 
first influenced and subsequently individualistic approach could be adopted. 
This would ensure the group as a whole participating in the growth effort and 
reduce the changes of splintering the society and thereby causing irrepairable 
damage. . 

14. He also explained that their economy based on traditional 'system of 
barter, ctc. should be kept undisfurbed for some time even though a'rtif1cinl 
equations may have to be maintained. The collection of resin may be quite 
labour intensive or,honey may be of immense value to the group as a whole, 
whereas in terms of exchange it may be converted into a few rupees only. He 
felt that whatever is provided to the Onges should be given in exchange for 
sum produce of his labour initially so that a psychological boost can be given 
to the community so that they consider thai the work put in for collection of 
resin, honey preparation of thatch etc. is of value which could be exchanged 
for goods from the Government store to be provided at the settlement. He 
felt that even if the equations were artificial, they. should be preferred so that 
the Onges have a sense of participation in the economic growth, and feel that 
the,jr work is recognised, and he does not have to live on doles from the Ad-
ministration _ He explained that for such a small group money was not of 
any real importance. Giving a monthly dole would perhaps be the easiest 
solution, but it would be most harmful as it 'would make the tribe completely 
dependent. It is important that the Onge b:c. allowed to feel that his tradi-
tional work i~ of real importance. The economic practices of the group may 
have no real value in the modern context but real value should be judged from 
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the point of view of the Group" rather than our modecnised context and the 
exchange should be determined on the basis of time value placed upon lhe 
labour by the group itself. This would ensure a sense of participation by 
the group and the terms of exchange could be varied, as may suit the lJ'oup. 

15. He also felt that the team of workers at Dugong Creek should consist 
of a doctor and an Anthropologist who would also act as a social worker. He 
felt that the team to be posted there should be un.deir the diI1ect control of the 
Otief Commissioner and should not be linked up with the normal heirarchies 
of cadre etc. He felt that this was essential so as to 'involve the team fully 
in this spirit so that the welfare of the Onges can be ensured. 

16. Dr. I. C. Verma had conducted an examination of some of the Onges 
living at Dugong Creek. He felt that the causes for declining nwnbers of 
the Onges c.an be established only after a detailed examination. He proposed 
to come well equipped for this examination with a team of doctors some time 
in April, 1976. On the basis of brief examination, he felt that some of the 
Onges appear to 'be areanic. A number of them had skin diseases and bad 
teeth. 

17. Dr. Verma J',~commneded that the number of visitors to Little Am]a-
man should be strictly restricted and a medical check up 'should be conduct-
ed before the visitors are allOWed to go to Little Andaman so as to ensure that 
no virus or infection is allowed to spread. 

18. He felt stongly that the Government must provide medicines such as 
skin ointment, plaster, and medicines for curs and brusiers should be rogplarly 
supplied to the Onges and if necessary one or two Hindi speaking Onges should 
also be trained in application of these. 

19. He felt that water supply as seen by him on the spot is not adequately 
pr.tected and this should be done. He 'stressed that a doctor should imme-
diately be posted at Dugong Creek, while specialists could visit by rotation. 

20. In conclusion, it was agreed that 

(i) TIle settlement plan for the Onges should be modified so as to 
harmonise with their natural setting; 

(ii) The settlement should be taken up as an experimental mea'sure 
and the reaction of the Group may be clearly watched. There 
should be no slightest hesitation in abandoning it at any stage 
notwithstanding expenditure incurred should then be any reluc-
tance on the part of the group or any indication of adverse e.ffect; 

(iii) Immediately a group of doctor & sociologist who may provide the 
entire extensive service may be posted and suitable terms attrac-
tive enough may be worked out. 

(iv) Economic rehabilitation by protecting wild-boar, introducing 
domesticated pig and plantation may be 'started; 

(v) Visits to the Island should be strictly controlled and unnecessary 
visits may be completely stopped. 

(vi) A long term plan for the group may be prepared Ul'Fntly. 
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(vii) The entire operation may be under the direct command of the' 
Chief Commissioner. 

2. JARW AS AND SENTINALESE 

21. It was agreed by the Committee that the present approach of friendly 
,contacts and least number of visitors 'should continue. Dr. Sharma felt that 
a complete account of persons visiting the J arawas should be maintained as 
this could be of immense value for further policy for Jarawas and Sentinalese. 
The Chairman eX'plained that a Cell has been created recently directly under. 
the control of the Chief Commissioner in which these matters will be dealt 
with. The policy regarding Bush Police could not be discussed due to lack 
of time. 

3. SHOMPENS 

22. The Chairman explained that Shompens are perhaps in the same posi-
tion as the Onges and he r~gretted that the Committee could not visit Laful 
Bay due to bad weather. He explained that the Shompens live in small 
groups. However, their problem is demographic rather than ecological. He 
felt that a boat was urgently required to establish regular contact with the 
Shompens. Dr. Sharma endorsed this opinion and said that there should not 
be any problem to obtain a 'sea worthy boat for this purpose. The Commit-
tee felt that a thorough medical check up should be undertaken for the Shom-
pens so that their bealth problems are immediately attended to. It W8Ii also 
felt that the present system of economic existence and trade with Nicobarese 
should be studied before any further action is taken. 

4. ANDAMANESE 

23. Only two Committee members viz. Dr. N. C. Choudhury and 
Prof. L. P. Vidyarthi could visit Strait Island. Howeve.r, it was proposed 
that Dr. I.C. Verma would 'stay back and visit Strait Island subsequently. Dr. 
Choudhury was of the view that the existing buildings require repairs. He 
felt that the Andamanese are to be geared into some form of active work and 
should not be allowed to continue to live on doJe from the Administration. 
Dr. Vidyarthi endorsed this view. However, he felt that out of 23 Anda-
manese, nine are in bad state of health and a few are living at Port Blair 
rather than at Strait Island. Hence he felt that employment of Andarnanese 
are to be dealt with on an individualistic approach and schemes should be 
drawn up for each number individually. Dr. Sharma was of the view that 
it was urgent to give a psychological boost to the morale of the Andamanese 
and the community should be involved in some economic programme so as 
to ensure that they should not continue to live on dole from the Administra-
tion. He felt that a careful approach should be undertaken so that all able-
bodied in the community can be given suitable employment. The Chairman 
agreed with the opinion of the· Committee and felt that suitable programmos 
should be drawn up. . 

24. It was decided by the Committee that continuous discussions should 
. take place and progress from time to time of the schemes taken up for the 
various prim;tive groups should be reviewed often. It was agreed that a 

. quarterly meeting of the Committee should be convened for this purpose. 
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Summary Record of the Proceedings of the Advisory Committee on Pri-
mitive Tribal Groups ill Andaman & Nicobar Islands. 

The 2nd meeting of the Advisory Committee on Primitive Tribal Com-
munities in Andaman & Nicobar Islands was held on 13-9-1976 at 11 A.M. 
in Room No. 129-A, North Block, New Delhi. Shri S. M. Krishnatry, 
Chief Commissioner, A & N Islands was in the Chair. The lillt of partici-
pants is appended. 

2. The draft Summary Record of the last meeting had been circulated to 
the members in March but it has not been finalised so far. The Chairman 
had sent the corrected version early in May and be desired that the same 

. should be circulated to the memben. 
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3. The Chairman welcomed the participants and invited their attention 
to the work already done by the Andaman Adim Jan Jati Vikas Samiti the 
details of which. were circ':Jla.ted in advance to the members. Prof. Vidyarthi 
thanked the Chief COIDIUlsslOner on behalf of the Committee for the pro-
gress which has been made in this much neglected field in a short period. 

4. After the last meeting of the Committee individual members had 
prepared their own notes on the basis of their impressions. The notes were 
circulated for information. The Chairman briefly mentioned the important 
features of the notes and agreed generally with the tenor in relation to the 
approach for tackling the problem. He particularly commended the obser-
vations of Prof. Vidyarthi except for the suggestion regarding the settlement 
of members of other tribal communities which, in any case, is a matter Dot 
connected with the development of primitive groups. 

5. The Committee considered the problems of each primitive group sepa-
rately. The important points are summarised below. 

Great Andamanese 

6. The Chimlan observed that the individual attention paid to the 
ureat Andamanese has made a definite contribution to their well-being. 
There has been considerable change in their approach to the lite. It 
appears that a new hope has been engendered in the group and they look 
forward to a stage where they can regain their lost strength. The Com-
munity after losing its will to live had adopted almost a suicidal path since 
it is reported that women amongst Andamanese (and also Onges) where 
voluntarily resorting to abortion since they had not much hope for their 
children and their sustenance. The Director, Health Services, A & N 
has now been instructed to have a regular medical check up of all Great 
Andama,pese women every two months so that no such attempts may be 
made in future. The medical doctor is visiting these groups regularly 
every fortnight and some of their medical problems have been effectively 
tackled. In specific terms, the opium addicts are being de-addicted, the 
T. B. and V. D. patients are bemg adequately attended and it is hoped 
that they will be cured. Recently a girl suffering from a functional heart 
trouble had been sent to Vollore who is reported to have been cured. There 
are only 4 youthful adults in the Group who are capable of hard working 
and the community have been given the task of making Canees. They 
have already completed one and it is expected that they will complete the 
other sooo. The administration has also given them ad-hoc assistance of 
Rs. 50 to Rs. 100 per head per month as a subsistance allowance in the 
beginning of the process of their recovery. 

Onges 

7. The Chairman has visited Onges twice after the last meeting. He 
was of the view that there is a favourable response from the Group for the 
new programme which is proposed to be taken up. In fact, the Jackson 
Creek Group of Onges has also moved of their own to the Dugang Creek. 
The South Bay Group is also reported to be alZl'eeable to move to the 
Dugon\! Creek. The earlier suggestion of the Committee that the Onges 
may h~ encouraged to build their huts according to their own skills has 
been followed up. The Onges in pursuance of the suggestion made by the 



,-Chief Commissioner constructed some huts following the model of the 
"refugee huts. However, later on, they reported that they were rather hot. 
J3ut they further stated that they do not know the skill of construction of 
such huts, and therefore, suggested that they should be suitably assisted 
by the Administration in this regard. The Group is demanding A. C. 
sheets etc. and other amenities for their huts. 

8. The Committee considered at considerable length the desirability of 
having one settlement for the entire Onge population. The establishment 
of refugee re-settlement colonies has already disturbed their political orga-
nisation and command over the land arca. Attention of the Chairman was 
also invited to the Project of the Forest Development Corporation, in 
which the Onges reserve has not been taken of. The Chairman observed 
that the on6es reserve has been clearly demarcated and shall be treated as 
invoilable. Suitable changes will be made in Project of the Corporation 
which is headed by the Chief Commissioner himself. 

9. The Chairman observed that the basic objective of the proposed 
settlements is to provide the group basic facilities for hygienic living and 
protection against elements of nature. He was not in favour of drastically 
interfering with and changing their economic life. He has already taken 
steps for the introduction of piggery and goat keeping in the area which 
will be in keeping with their traditional way of life. The cultivation of 
spices is another possibility which could be explored. These plantations 
will not disturb their traditional form of economic subsistance. 

10. The settlement design has to be finalised in the context of the dt:ci-
sion that the basic pattern of Socio-economic life of Onge is not to undergo 
uny drastic change and none against their wishes in any case. It was felt 
that if the entire population is brought at one place there may not be suffi-
dent hunting ground for them. From this angle, it would be better if the 
Onges continue to live in smaller groups. Another important aspect is 
that the bringing together of all the Onges at one place may make them 
vulnerable to the risk of some chance factors adversely affecting the entire 
'Community may be leading to extreminating the Group. Prof. Vi<lyarthi 
pointed out that the problem of leadership continues even in a small group 
of the Great Andamanese, who have been reduced to mere 23. They con-
tinue, in their own way, to look back to their old tribal distinctiveness. 
Amongst the Onges the Sub Group loyalities are reported to be quite strong 
tlnd there may be problems of adjustment if all of them are brought together 
and are settled at one place. On the other hand, 3 settlements are likely 
to pose the problem of extra cost. It was agreed that cost cannot be an 
important consideration in dealing with th"c;e groups. The Chairman said 
we would re-examine the circumstances and sound them whether they would 
prepare 3 separately. Existing settlement and if so make plans accordingly. 

11. In view of the fact that the other groups have now shown interest in 
the settlement at Dugang Creek, it was considered whether the work on the 
'3 settlements could be started simultaneously. Prof. Vidyarthi pointed out 
that the c('nc~t of 'consent' and 'wil1ingness' themselves will h:we to be very 
carefully applied in the case of these groups. Tn some cases, itmay be just 
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an impulsive response without any perception of the total implications. It 
~us ~eed that the ~o!k f.or set.tlement may be taken up at Dugong Creek 
Jmme<iIately and prehDllnanes, wIth some caution, may also be initiated at 2 
other places so th~t. ther~ may not be much time lag. This approach will 
also gIve the admmlst'ratton an opportunity of having the benefit of the res-
ponse of Onges to actual living conditions. 

12. The possible. direct~on wh!ch should ~e planned for the economy of 
Onges was also conSIdered JO detatl. PlantatIon economy and fishing can be 
the basis ?f their futur~ economy in the long run. However, the immediate 
problems IS that of scemg the~ through the transitional phase. The Chair-
man observed that when the dIsplaced persons were settled in the beginning 
on .the Little Andamans, a tendency grew amongst Onges to go and beg from 
theIr house-holds. The offer of gifts to the tribals is in accordance with the 
long tradition where a visitor offers to the community something and the 
community itself offers something to the visitor. The Chairman informed 
that he has issued instructions that all gifts to the Onges in future should 
have the personal clearance of the Chief Commissioner. He further stated 
that the new needs of the Onges for items like tea and tobacco is being met 
by exchange of coconuts from the plantations which have been raised in 
Little Andamans. The sale proceeds of coconuts arc credited to the Onge~ 
accounts against which they are given these articles. 

13. It was agreed that the offer of gifts by the Government as an altcrna- . 
tive to the Group being forced to take to begging is unexceptionable. How-
5ver, one view was that when we are introducing a new demand and exchange 
economy in an extremely primitive community, a better alternative would be 
to plan out a work schedule for the group in line with their own traditional 
skills so that they are enabled to satisfy their new needs in exchange of the 
fruits of their own labour. The exchange equations for the products of their 
labour, however, must be defined with reference to the capacity of the tribal 
to produce and his needs rather than the value of the commodity in the 
modern economy. The Chairman informed that in the case of Shompens, he 
has already taken steps along these lines and has instructed the local admi-
nistration that the quantity of rice given to the Shompens in exchange for 
honey and other things whic~ they bring to. the depots. should not be deter-
mined by the quantity of lIkely produce. ID the particular seas~n. F:0r 
example, in the lean season, when honey IS sc.arce, a larger quantIty ?f nce 
should be given in exchange for the same quantIty of honey. Another Impor-
tant point is that the quantity of rice should be sufficient for sustenance of 
the tribal. It should also be liberal enough to eliminate middlemen. This 
concept could be further articulated in the case of ~ngcs who are as yet 
just on the periphery of the modern economy and will only gradually get 
used to it. 

14. The Chairman informed that the Deputy Chief Enginee~ in Hut Bay 
has been working on the type of houses whICh should be prOVIded to the 
Ollges. They should not be too hot ~nd ~tuffy. Care is ~ing t~ken that 
the local materials are used and the tribal IS not dependent mdefiDltely on 
outside agency for its up-keen .. .one view was that th~y should be helped 
to build larger huts of their traditional style but the ChaIrman obsc:rved that 
they are 1l)$lre inclined to have the houses of the. ~ype: which tbey 
have seer. in Hut Bay. Some of them have been bvmg 10 tbe empty 
Government houses. Some of the Onges ha~ even demanded that they 
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should have separate kitchens and separate bathrooms. The consensus was 
that a cautious approach may be adopted in designing the houses on the lines 
as has been indicated by the Chairman, who observed that 90 years of family 
contact h~ ~eft the Onges less primitive than we think. 

15. I n pursuance of the decision taken in the last meeting for providing 
a medical unit for Onges, the Andaman Adim Jan Jati Vikas Samiti has pro-
posed establishment of a 5-Bedded unit at Dugong Creek. The proposals 
made a provision for a paediatrician, a ganachologist and other supporting 
staff including a laboratory technician. The question of medical team 
was discussed in context of the total administrative support necessary for 
taicing up the developmental activity for Onges in. the Little Andamans. 
One view was that in their case, the approach should be to organise a 
multi-disciplinary team comprising a social worker, a doctor, an anthropo-
logist and not more than two others. It will not be necessary to work out 
a clear functional distribution amongst the members of this team because 
according to any functional distribution, the complement of personnel re-
quired for taking up the various social services and developmental pro-
grammes will be very large. Even if the entire Onge community were to 
be settled at one place the total number of families will he about 20. This 
group will be over-whelmed by the administrative team if it is 
organised on functional pattern. Prof. Vidyarthi expressed his appre-
hension that they may experience a cultural shock. They may just be 
reduced to the sub-stratum of the new society. In any functional approach 
it will not be possible to cover the entire socio-economic system adequately 
because the level of specialisation is now much too high and each speciality 
covers only a very small area. Each number of the composite team should 
share the total task otherwise the task of individual member may be too 
little and quite uninteresting. A doctor may also be a teacher, the socio-
logist may also serve as a dresser. The success of the programme will de-
pl!ud on the quality of the personnel. 

i 6. So far as medical services for the group are concerned there are 
two aspects which will need to be distinguished, viz., the servicc·s to be 
provided to the Group on the spot and the tcchnical and research support 
which may require necessary infrastructure at higher levels. It was agreed 
that one doctor will have to be permanently posted at Dugong Creek. It 
would be preferable if a couple could be posted with the lady servinl all a 
Gynachologist. The Chairman pointed out that the other complements of 
the medical team which was proposed by the Samiti took note of the require-
ment of other primitive groups as well. The Shompens also need medical 
services. Similarily, once we establish contact with the Jarvas they will 
also reyuire medical support. The team which has been suggested by the 
Samiti, therefore, could provide a nucleus for serving entire primitive tribal 
conullunity in the Union Territory. These services arc not available even 
at points like Car Nicobar or Hut Bay. In view of the greater coverage 
which is proposed for the specialised medical support their location could 
he decided keeping in view the overall operational considerations. 

17. The Chairman has already taken steps to find a suitable social worker 
and medical personnel. He would welcome personal contact with medical 
institution by other members to get suitable services for these areas. 

4--13!1LSSI79 
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larawas 

18. The Chairman reviewed the progress made in the effort to further con-
tact the Jarawas. In the last few months the Group has been further con-
tacted. The Chief Co~issioner has also asked the APW Department to 
suggest clear demarcatIon of the boundaries of Jarawas reserve. With the 
temporary suspension of the construction of Andaman Grand Trunk Road, 
the J arawas ~e r~ported to be seen moving about in the area from where 
they had earher wIthdrawn. In the last one year only 2 incidents were re-
ported. ~n one case, a labourer was found shot by an arrow. The fact that 
he was kIlled by the arrow of a Jarawas has not been established. In an 
other case, there was retaliation by the Jarawas against poaching in their 
reserve. But for these two occurances, there have been no other incident. 

19. The Chairman outlined the policy of an inviolable reserve boundary 
for the J ~awas on the land side and continued effort of contacting them from 
tIle sea SIde. He was, however, doubtful about the possibility of landing a 
team on the J arawas territory for a longer spell of contact. He was of the 
view that the Jawaras still approach the boats when they reach the shore in 
a rather mixed mood. Perhaps, the tribal memory of ship-wrecks continues 
anJ there is a tendency on the part of J arawas to take out anything from the 
boat which may interest them. They also, sometime, tend to handle the 
visiting parties roughly. The reaction of the Jarawas to a landing party on 
the shore to live with them therefore, is unpredictable. The Chairman also 
observed that some of the settlers who happen to stray into Jarawas reserves, 
are reported not to have returned. Therefore, the time did not appear to be 
ripe to open a venture. 

20. In view of the fact that a landing expedition cannot be contemplated 
immediately, the possibility of keeping the boat a shore for a longer period 
was considered. The continued provision of the boat for a couple of days 
may give a better opportunity to the visiting team for establishing a closer 
contact and give better results in learning their language compared to brief 
contacts as at present. The Chairman cautioned against the possibility 01 
Jarawas Women continuing on board during the night if the boat is enchored 
t:H.:re. He felt that any single wrong step at this crucial juncture on the part 
of anyone may undo whatevcr has been achieved through cautious .contacts 
over a long period. It was agreed that any stay oyer for a longer penod even 
In tllc boat has to be under the guidance of a very high powcred team com-
prising a senior civilian, an anthropologist and perhaps a doctor. It cannot 
be left to the care of junior officers in any case. The Chairman agreed that 
these boat-based longer contacts may pave the way for landing of a team 
on the shorc for a longer contact in cour~e of year or so. 

21. The Bush Police establishment is also being re-organised. The 
Chairman informed the Committee that the administration is contemplating 
that the re-organised force should !ake care of the land fr!ln.tier as. well as 
the Sca Shore. With greater attentIon to the Jarawas now It IS poSSIble that 
unauthorised persons may attempt to en~r the area from the Sea ~ide. Orien-
tation briefing is now given to such policemen by the anthropologIst. 

Selltilielese 

22. Sentinelese have not been contacted so far. They are l?catc~ on an 
isolated island. The Chairman was of the view that more ~ttentIon WIlt need 
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to be given to this Island. It is not impossible that some of the unauthorised 
eJelDents may try to sneak into these Islands in search of cerols or even for 
;;hikar. The Coastal guard which the Administration is planning is expected 
to make effective checking of such instructions. It was agreed that attempts 
may be made to contact the Sentinelese at an opportune time in future· 

Shompens 

23. The Shompens on the Great Nicobar Islands are in a bad condition. 
They are spread throughout the Island. They come to Campbell Bay for 
exchanging whatever they can collect from the forests. It is reported that 
they are being contracted by the settlers BRDB men and traders etc. who ex-
change their commodities at very unfavourable terms. In due course, it may 
be possible to plan out settlements for them on the same lines as is being 
envisaged for the Onges. However, it was agreed that the first step will be 
to have clear understanding of their present economy. Suitable economic 
programmes can be prepared for them only after this initial contact and 
having a clear understanding of their present economic situation. Their 
health condition, however, needs urgent attention. It was agreed therefore, 
that a team of three persons including an Administrator, Sociologist and a 
Doctor could visit this area and visit the Shompens in their habitats. The 
team prepare on action programme after assessing their reaction to the 
various altcrnatives. 

24. The meeting concluded with a vote of thanks to the Chairman. 

Meeting of the Advisory Committee on the Development of Primitive Deve
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Nilgiri Adivasi Welfare Association 

Recommendation 
The F0rests are by far the richest natural endowment in the Andaman 

and Nicobar Islands. A unique feature of these forest is their immensity 
and a sort of pervasive presence in which one feels humble and wishes 
it to be always there .an~ never tempere~ with. In the Andaman group which 
once had a sparse mdlgenous population, dense forests covered the entire 
l~d surface from .the edge of the sea right upto the crest and ridges of the 
hills. Many tropICal forests elsewhere have been fragmented but in the 
Andaman and Nicobar Islands, the forests which can still be called pri-
meval area 'mighty and are inspiring sight. Out of the total land area of 
8333 sq. km. the forests thus occupy 7467 sq. kID. about 90 percent. 
Forestry activities on an organised scale are at present restricted to the 
A.ndaman Group of .Islands the Nicobar forests having had only a preli-
romary c;urvey extensIVe clearances, however, have been made especially 
around Port Blair and contiguous sites in order to facilitate settlement and 
agricultural expansion. Until recently these clearances had been confined 
to the South Andamans, but during the last 20 years or so deforestation 
has proceeded also in selected valley lands ~nd coastal flats carrying dense 
forest strands in the Middle and North Andamans, Little Andaman, Kat-
chal and Great Nicobar Islands, for the same aforesaid purposes. The Com-
mittee are happy that at the instance of the Prime Minister a multidisci-
plinary Study Team has looked in the problem of the impact of deforest.'ltion 
on environment. The Committee endorse the view of the said study team 
that while remaining alert to the changing needs of the times very careful 
thought has to be given to the eeo-biological factors of the situation and the 
capabilities of forest land to serve a particular land use programme. The 
Committee trust that the Andaman Administration would avoid shortsighted 
actions that threaten to reduce the importance of what is ca1\ed resources 
utility as well as the environmental stability of a truly sensitive region. 

{S. No. 15 Para 3.22 of 9th Report of Public Accounts Committee (6th 
Lok Sabba)]. 

Action taken 
Deforestation programmes in these Islands for purposes of colonisation 

and agricultural expansion have been slowed down in view of fears that 
furtiter uepletion of forests might have deleterious effect bio-ccologically. 
Therefore the ecological problems have been examined scientifically by a 
Multi-disciplinary Team and again by an expert nominated by the I.U.C.N. 
Their reports have been received and every care is taken for th~ ec?-bi<,>lo-
gical factors in a1\ programmes of clearance of forest areas keepmg 10 vIew 
tr.e recommendations of the Multi-disciplinary Team and the I.U.C.N. Ex-
p~rt. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.lI dated 12-7-781 
Recommendation 

The' Committee find that the Report on Land Use in Andamun and 
Nicobar Islands bv the consultants of the International Union of Conserva-
tion of Nature and Natural Resources has emphasised the need for conserva-
tion forest resources and ha~ ohserved also that the eC~)J1omy of Andaman 
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and Nicobar Islands has to be based on forestry and fore!lt products if 
severe damage to the island environment is to be avoided. The Committee 
hope, that in the light of the findings of these two expert Committees, Gov-
ernment would judiciously utilise large areas still lying untapped in the 
islands but also very carefully ensure that there is no unscientific and execs· 
sive encroachment on the island regions forest wealth which must be pr~ 
pecly conserved. 

[So No. 17 Para 3.24 of 9th Report of Public Accounts Committee «jlh 
Lok Sabha)]. 

Ac:tion taken 
As stated in the reply to para 3.22 Government would exploit forest 

wealth scientifically and judiciously bearing in mind the recommendations 
contained in the Multi-disciplinary Study Team's Report and the Report 011 
Land Use in Andaman and Nicobar Islands, so as to ensure least impact of 
deforestation on environment. 

[Ministry/Department of Agriculture O.M. No. 9-29j77-F.ll, dated 
12-7-78]. 

Recommendation 
Since 1969-70 the quantity of timber actually extracted by the Forest 

Department has been falling short of the annual target, except during 1974-
75. These targets could not be achieved on account of indifferent perform-
ance of the extraction equipments and further entry into remote areas. The 
yearJy targets, it appears arc fixed after assessing the growing stock of the 
Forest areas, their conversion period and the estimated ,~owth in the area 
thus computed. The Conunittee have taken note of the aSSUl"dnCe given hy 
the Government that in future care would be taken by them to ~x realistic 
targets keeping in view the various factors such as availability of men und 
material, condition of equipments, inaccessibility of area's of operation etc. 
They would like to stress that in the light of the ~xperience ~ained, Govern-
ment should step up the extraction activities and review theIr targets of elt-
traction from time to time. 

[S. No. 21 Para 3.82 of 9th Report of Public Accounts Committee (6th 
Lok Sabha)]. 

Adion taken 

The recommendation of the Committee has been accepted. Necessary 
and suitable action will be taken to set up the extraction activities by replac-
ing the old and uneconomic extraction equipments and to review the targets 
of extraction from time to time. 

[Ministry/Department of Agriculture O.M. No. 9-29j77-F.II, dated 
12-7-78J. 

The Committee are surprised at the Department's view that since the 
quantity of logs annually extracted was consistent with the equipment and 
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labour employed, non-achievement of the target would not have any adverse 
effect .on the financial results of the Department's working. Since, however, 
there IS an element of fixed expenditure in the total CQl;t of extraction, it can 
hardly be conceded that non~achievement of targets would not have adverse 
financial implications. Besides, the positioning of, man and machinery have 
necessarily to be regulated in conformity with the targets set out. The 
Committee would thus stress that the fixing of targets is an important and 
meaningful task and should be undertaken realistically. It was seen, for 
instance, that while estimating the requirement of additional equipment in 
1970-71 the department had expected an increase in extraction from the 
existing level of 77,000-79,500 Cum to above 1,04,500 Cum per year, but 
in later years they had themselves to fix much lower targets which even were 
not achieved. This indicates a certain laxity in approach which should be 
discarded. 

[So No. 22 Para 3.83 of 9th Report of Public Accounts Committee (Sixth 
Lok Sabha)]. 

Action taken 

The observations of the Committee are noted. A realistic and meaning-
ful target of extraction will in future be fixed consistent with the available 
equipment and labour employed so as to ensure that the financial result of 
the Department's working is not affected adversely. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.U, dated 
12-7-78]. 

Recommendation 

The Committee would ask Government to locate the various reasons foc 
non-achievement of targets and to find out whether such failure was unavoid-
able or could be prevented by proper pre-planning. 

[So No. 23 Para 3.84 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

The various reasons for non-achievement of targets are identified as 
under: 

(i) Frequent break-down of extraction equipment like Tractors, 
Locomotives and Water Crafts as these being old, are not giving 
adequate service. 

(ii) Non-replacem~t of such old equipments as and when required 
on account of constraint of fu,-td. 

(iii) Unavoidable delays in procurement of spare parts and stores 
from the mainland duel to lack of regular and frequent com-
munication facilities. • 

(iv) Entry into remote and difficult area of extraction. 



49 

While non-achievement for reasons at (iii & iv) are unavoidable, effec-
tive steps have been taken to replace the old equipments of extraction in a 
phased manner over a period of years. 

[Ministry/Department of Agriculture O.M. No. 9-29j77-F.II, dated 12-7-78]. 

Recommendation 

The Committee observe the equipment and elephants acquired at a cost 
of Rs. 3.5 lakhs as part of additional equipment for increasing the extraction 
of timber during 1970-71 was merely treated as replacement and did not 
contribute to the achievement of desired objective. The Administration has 
given the plea that the scheme of additional extraction became ineffective 
because of the stay order given by the Calcutta High Court against levoca-
tion of the licence. The Committee have elsewhere in this report (Pan1s 
3.268 to 3.274) commented on the negligent way in which the administra-
tion had moved in the matter of the revocation of licence. But it should 
have been obvious to the Administration that there was no chance of revoca-
tion and hence it was impossible to expect additional extraction from the 
North Andaman Islands. If the feasibility of acquiring this additional area 
had been properly assessed they would not have gone in for such additional 
expenditure which ultimately turned out to be _ merely replacement for tile 
existing equipment. If the real intention was replacement, misleading picture 
should certainly never have been given. 

rs. No. 24 Para 3.85 of 9th Report of Public Accounts Committee (6th 
Lok Sabha) 1. 

Action taken 

The observations of the Committee are noted for compliance. 

(Ministry /Department of Agriculture O.M. No. 9-29/77-F.IJ, dated 
12-7-78]. 

Recommendation 

The Administration has pointed out that though the schedule for replace-
ment of old extraction equipment is prepared after taking into account the 
estimated economic life of the equipment, it is not generally possible to pro-
cure the machinery in time on account of budgetary constraints, foreign 
exchange difficulties, procurement formalities, transport difficulties etc. and 
above all the tendency to allow the procurement only after the old equip-
ment has been completely written off. The Committee are constrained to 
observe that even though the equipment plays a very important role in the 
extraction of timber and the deteriorated condition of the equipment was 
~sponsible for non-achievement of yearly targets, factors of the type men-
honed above are allowed to come in the way of timely procurement of m:w 
equipment required either for replacement of old wom out items or as 
additional items for increasing the tempo of extraction activities. Though 
the amount involved is small, the Committee would strongly urge Govern-
ment to take suitable steps for the removal of these avoidable difficulties and 
ensure that the extraction programme of the department is not adversely 
affected. 
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[So No. 25 Para 3.86 of 9th Report of Public Accounts Committee.} 

Action ~en 

Necessary and suitable steps have been taken for achievin~ targets of 
annual extraction programme by procuring the extraction eqUipment in a 
phased manner. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.1I, dated 
12-7-78]. 

Recommendation 

The Committee are distressed that it has not been found possible for the 
Forest Department yet to assess the installed capacity of the two Saw Mills 
on account of the alleged difficulty of working out accurately specifications 
of logs to be fed into the main breakdown unit. The Committee feel that 
while the composition of materials may vary, aU the varieties of logs avail-
able in the Andamans are by and large known. The past experience and 
position of extraction should also give some idea to the management about 
the position of logs to be fed into the mills to arrive at the installed/ 
attainable capacity. The argument of the Department is that the perform-
ance of the mill is primarily governed by the total availability of raw mate-
rials to be processed. That, however, cannot conceivably stand in the way 
of the ascertainment of the capacity installed and the production anti-
cipated. The Department has gone further to claim that comparison against 
the installed capacity was not a true criterion for assessing the performance 
of a saw mill. The Committee cannot accept what appears an outmoded 
view and urge that if the performance is to be watched, there must be an 
assessment of the installed capacity of the mills; this being a key parameter 
for judging the efficiency of a plant. 

[So No. 32 Para 3.119 of 9th Report of Public Accounts Committee]. 

Action taken 

The installed capacity of the 2 Saw Mills has since been ass~ssed as 
indicated below:-

Chatham Saw Mill 
Betapur Saw MiII 

26,000 Cum. 
3,000 Cum. 

[Ministry /Dcpartment of Agricul'ture O.M. No. 9-29 /77-F.II, dated 
] 2-7-78]. 

Recommendation 

The Committee regret that the milling cost of logs per cubic metre at the 
Saw mills already very high, has continued to increase The Committee 
could not ascertain the figures for 1974-75 but the fi~ures of previous years 
are quite bad enough. This appears at least partly due to the gradual 
decrease in the quantity of logs fed into the mills for sawing. But when 
the quadtity of timber extracted has s~own increase ~)Ver years. the com-
mittee cannot understand how the quantIty of logs fed mto the mIlls should 
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ha'ii! decreased. What is also surprising is that although in the year 1973-
74 the percentage of wastage had come down, the milling. cost was more 
than that in the previous years. The Committee would hke Government 
to investigate such anomalies and rectify the position. 

[So No. 34, Para 3.121 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha) J. 

Action taken 

Although the quantity of timber extracted has shown increase over years, 
the quantity of logs fed into the mill had to be regulated in consistence with 
the working condition of the Saw mill and the availability of electricity. The 
surplus logs so available were therefore. shipped to mainland markets as 
borne out by the details furnished keeping in mind the Public Accounts 
Committee's remarks in their 74th Report (4th Lok Sabha) reproduced as 
para 3.243 in the current Public Accounts Committee Report (Ninth Report 
-6th Lok Sabha) below:-

*Th, comp:lrative/y higher intak ~ was due to operation of Circular Saw-mill in 
additi(ln to Band Mill. 

. The ~ncrease in the milling cost from year to year is due mainly to 
Increase 10 cost of labour and stores. The Chatham Sawmill has over 800 
labour,ers under its empl~y and their wages and other fringe benefits repre-
se~t fi~ed charges. The Increase or decrease in the percentage of wastage 
~hlCh IS pred0t.ninantly determined by intake. quality of logs and dimen-
Sl~~ of sawn tlm~r produced has. therefore. no appreciable effect on the 
milltng ~ost as the tntake has to be regulated for the reasons detailed in the 
pr~cedtng para. The position would indeed improve when the proposed 
72 Inch Band Mill is installed whereby the intake could substantially be 
stepp;:d up. 

[Department of Agriculture O.M. No. 9-29/77-F.II. dated 12-7-78]. 
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Recommendation 

The Committee regret that during the period 1969-70 to 1974-75, the 
number of shifts on which the Chatham Mills remained idle ranged between 
41.1/2 and 399. The main reason for such idleness is said to have been 
the operation of circular saw shift in onc shift only as against ::? shifts 
available in a day. The other reason include lack of adequate steam and 
water and electricity, and also such big contributory factors as repair and 
machine difficulties and diversion of labour. The Committee cannot appre-
ciate why diversion of labour had been allowed and can only account for it 
by the short-sightness and inefficiency of the mana~ement. The fact that 
the mills lay idle on account of repairs and machine difficulties, also indicates 
the need for early replacement of the machinery and for adequate repair 
facilities. The Committee recommend that steps should be taken to check 
the long proliferation weaknesses of Chatham Saw Mill for which at one time 
so much was rightfully expected. 

rs. No. 36, Para 3.] 23 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha) J. 

Action taken 

Steps taken for the replacement of mill machinery have been detailed in 
the reply to para 3.120 and this would certainly eliminate idle hours on 
account of repairs to the equipment. A 248 K.W. diesel Generator set has 
been proCured and is under installation in order to ensure regular supply of 
eletcricity in cases of failure of power supply. These and other corrective 
measures being undertaken bv the Department would help run the Mills 
during all the number of available shifts. 

[Ministry/Department of Agricufture O.M. No. 9-29177-F.n. dated 
12-7-78]. 

Recommendation 

The Committee are distressed at the manner in which the whole transac-
tion has been handled right from the beginning. It is not clear why a formal 
agreement had not been entered into with Plywood Manufacturers Associa-
tion. Common prudence required such an agreement particularly when the 
value of supplies made to individual members at a particular point of time 
were not restricted to the security deposited by them. The Committee can 
only ask Government to learn at least from this experience and be more 
careful in future. 

[S. No. 40, Para 3.191 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

The Public Accounts Committee's remarks would be borne in mind and 
. recurrence will be avoided in future. 

[Ministry/Department of Agriculture O.M. No. 9-29177-F.JI. dated 
. 12-7-78]. 
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Recommenda~D 

. 3.203. The Committee find from the Audit report that the sale of timber 
,both in the form of logs and sawn timber, at the two sale depots at How~ah 
,and Madras, had resulted in loss to the extent of Rs. 88.61 lakhs durmg 
the year 1969-70 to 1972-73. During 1973-74 also there was a loss to the 
extent of Rs. 23.71 lakhs on logs and sawn timber taken together. In 
1974-75 there was loss in the case of sawn timber only. 

3.204. The Ministry have attributed the losses :n sawn timber to poor 
realisation obtained in auction for Andaman timber. A preliminary market 
survey has been undertaken now to determine the popular sawn sizes in 
demand in the Calcutta market and a similar exercise is proposed to be 
-taken up in Madras also. The Committee regret that this is another instance 
where the Ministry or the Forest Department did not take timely action 
although they were aware that heavy losses were being incurred through 
sale of sawn timber in the mainland dl:pots. They hope that these sur~'eys 
would be completed soon and remedial measures taken in order to ensure 
that the losses on sale of sawn timber do not become a permanent feature. 
They also recommend that the efficiency of these measures should be eva-
luated periodically and suitable amendments made in time so that the 
department can put on a sound economic footing. 

[So Nos. 52 and 53, paras 3.203 and 3.204 of 9th Report of the Public 
Accounts Committee (Sixth Lok Sabha)]. 

Action taken 
The Department is aware of the need to maximise the sale of logs in the 

Mainland market and keeping this in mind, shipments of logs have been 
'PI"ogressively increased over a period of years as borne out by the (acts 
detailed in the table below :-

On Cubic Metres) ----_. 
year Quantity Shipment Quantim fed 

extracted to Manland info M" for 
conversIon -------- - -._------ ---~~---- -_._------_._- --...... ---

1969-70. 73,368 17.2.53 34,296 
1970-71 . 71,530 13,609 33,708 
1971-72 . 7.5,852 18,499 34,578 
1972·73 . 70,0']1) 20,745 28,283 
1973-74 . 6.5,572 20,9.51 26,914 
1974·7.5 . 78,928 21,769 2.5 263 

-,----

. Round logs are converted into sawn timber of sizes required for buiW-
IDg purpos~ by th~ local people. I~cidental sizes are also produced simul-
~!8n~ously ~Ith a view to obt81n maximum recovery of Sawn Timber. These 
lDCldental SIZeS do not generally have a demand within the islands and are 
~erefor~ shipped to Calcutta and Madras Depot for sale. As this sawn 
timber IS not of standard sizes, they inevitably fetch lesser prices. If these 

'are J?ot sent for disposal to mainland, the sawn timber would only get 
.detenorated resulting in avoidable loss to Government. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.I1. dated 
12-7-78], 
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RecollUDendation 
. The Committee note that the sale price of logs sold to match-wood Cac-

tones has been lower !han the cost of production in the year 1969-70 t~ 
1974-75. The explanation of the Ministry is that the logs supplied to 
WIMCO are of cheaper quality and if tho,se are not supplied to match fac-
tories there will be further deterioration to those logs. They have also con-
tended that the price charged to the WIMCO was not below the market 
price. Th~ Committee. were in!ormed that two alternative proposals had 
been subJ1lltted for fixation of pnces of logs sold to matchwood factories one 
based on the Proforma Accounts and the other based on, the recommenda-
tions of the Study Team headed by the Deputy Inspector General of Forests. 
The price fixed on the first basis worked out to Rs. 218.78 per cu. m. while 
the price fixed on the second basis worked out to Rs. 124.00 per cO.m. 
indicating a wide difference. The committee however note from the infor-
mation supplied to them that during the years 1972-73, 1973-74 and 1974-
75 match-logs were sold to buyers from the mainland at FOB rates Rs. 189/· 
per cu. m. Rs. 146/- per cU.m. and Rs. 177/- per cu.m. This would show 
that the price at which it was sold to match-wood factories in the islands was 
dcfinitely lower than what it could fetch in the mainland. The Committee, 
therefore, do not feel convinced of the justification given for the sale of match 
logs to private parties in the lslands at below cost. They also do not accept 
the manner in which the cost is worked out on a rather hypothetical basis 
for the purpose of fixing the price for the sale of logs to these parties. It is 
surprising that no cost-benefit analysis has been carried out in respect of the 
profit and loss of WIMCO factory at Port Blair. The Departmcnt should 
have known the capacity of the match-wood factories to bear the extra price. 
The Department should also realise that ifll they are dependent on these ftrms 
for the sale of Match logs, these parties are also in tum dependent upon the 
department for the supply of these logs. When the Department is losing 
heavily in the sale of these logs (if full elements of cost are taken into 
account), an attempt should have been made to find out the extent to which 
these industries could have been asked to pay extra so that the administra-
tion's forest operations could be economical. 

rs. No. 54, Para 3.205 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha) J. 

Action taken 
The remarks of Public Accounts Committee requiring the Government 

to carry out cost benefit analysis in respect 01. profit and loss of WIMC~ 
factory at Port Blair and ascertain the capacity of match-wood industries to 
bear the extra prices would be kept in mind while fixing the rate of match 
wood for sale to WIMCO so as to ensure economical working of the Forest 
Department. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.1I. dated 
12-7-78]. 

Recommendation 
The Committee find that the Forest Department had 21 tractors (includ-

ing 5 second hand tractors purchased from the Department of Rehabilitation) 
and 8 Locomotives for hauling timber etc. Of these 6 tractors and one· 
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locomotive were declared unserviceable and were disposed of in May 1975 
for Rs. 12005/-. Another 4 tractors are stated to have been declared un-
serviceable and are awaiting disposal. The committee are surprised that de-
tails of individual equipment in regard to data of purchase, original cost, 
depreciation charged etc. were not maintained, with the result that loss in-
curred or profit made on their disposal could not be ascertained. The Com-
mittee recommend that suitable subsidiary records in the form of Assets 
register should be maintained to record these details. 

lS. No. 56, Para 3.223 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

The Public Accounts Committee's recommendation requiring the Depart-
ment to maintain suitable subsidiary records in the form of ASiet Register is 
noted and necessary action is being taken in this behalf. 

IMinistry/Departmcnt of Agriculture O.M. No. 9-2977-F.I1, dated 
12-7-78]. 

Recommendation 

A review of the Status of the equipment was undertaken by the Andnman 
Forest Department in 1972. As a result of it, a phased p'cogramme was 
drawn up for replacement of the equipment and some specIfied funds were 
demanded by the Forest Department. After all this high sounding business. 
the Committee however find that as against the requirement of funds of 
Rs. 236.82 lakhs, Rs. 22.10 lakhs, Rs. 37 lakhs and Rs. 18.65 lakhs 
demanded in 1972-73, 1973-74. 1974-75 and 1975-76 respectively •• the 
funds allotted were Rs. 5.56 lakhs in 1972-73, Rs. 5.50 lakhs in 1973-74. 
Rs. 12.00 lakhs in 1974-75 and 11 lakhs in 1975-76. Earlier in para 
3.25 the Committee have drawn attention to surrender of funds vis-a-vis 
mlOual budget. In the light of that the Committee cannot but deplore tho 
starvation of the department of good equipment. 

IS. No. 58. Para 3.225 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

The Public Accounts Committee's concern. will be borne in mind and 
suitable action will be taken wherever necessary. 

IMinistry/Department of Agriculture O.M. No. 9-29 !77-F.JI. dated 
12-7-78]. 

'Rec:OIIUDendatioa 

As regards the stores material, the Committee are perturbed to note that 
b:ming the year 1974-75, purchases of stores have always exceeded the 
consumption rcquiremenlc; during each of the years 1969-70 to 1973-74. It 
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is ~~ doubt true that because of locational disadvantages and the non-avail-
abIlity of spares and consumable stores in the islands it is essential to procure 
stores in bulk from the mainland. But this should have been done on some 
rational basis. The Committee would like the Forest Department to keep a 
constant watch on their inventory of stores. 

IS. No. 59, Para 3.226 of 9th Report of the Public Accounts Committce 
(Sixth Lok Sabha) J. 

Action taken 
The Public Accounts Committee's remarks requiring the Forest Depart-

ment to keep a watch on their inventory of stores would certainly be borne 
in mind and suitable action would be taken in this behalf. 

[Ministry/Department of Agricul'ture a.M. No. 9-29/77-F.II, dated 
12-7-78]. 

Recommendation 
The Committee regret the manner in which the question of simplifying 

and rationalising the proforma account has been dealt with by the Ministry 
in spite of their recommendations made as early as in 1970. While the re-
port given by Cost Accounts Officer in this regard was still under scrutiny, 
another study team was appointed in 1971 to examine his recommendation~ 
and this team recommended that the Forest Department, with the exception 
of the Saw Mill, should be treated as a Service Department. The Ministry 
of Agriculture agreed with the views of thc Study Team on the plea that the 
change in the accounting system would help in the optimum development of 
forest resources and accelerate the economic development and rehabilitation 
of these Islands. The Committee arc surprised at the facile way in which 
the Ministry have proceeded in this matter. No serious thought appears to 
have been given to the view of Audit that a proper commercial accounting 
system, far from being a hindrance to the optimum development of forest 
resources should help evaluation of the working of a Department which, in 
addition to maintenance and regeneration of fore~ts has also been entrusted 
with the task of their commercial exploitation. 

[So No. 60. Para 3.234 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

Government have decided to maintain the commeccial character of the 
Andaman Forest Department and the profonna accounts will continue to be 
prepared annually. 

[Ministry/Department of Agriculture a.M. No. 9-29/77-F.n. datcd 
12-7-78]. 

Recommendation 
The Committee are not happy over the delay in the preparation of these 

accounts. If these accounts are to serve as a tool for pmper control over 
the activities of the Department, they should be prepared in time. The 
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Committee would like the Ministry to have the backlog cleared immediately 
and to ensure that the accounts are prepared soon after the close of each 
financial year. 

[So No. 61, Para 3.235 of 9th Report of the Public Accounts CommiUce 
(Sixth Lok Sabha»). 

Action taken 
There is no backlog of accounts to be cleared. The Proforma Accounts 

for 1976-77 have also been compiled and sent to Audit. 
[Ministry/Department of Agriculture O.M. No. 9-29/77-F.II, dated 

12-7-78]. 

Recommendation 
The Committee have already elsewhere in this report. dealt at length 

with the various factors contributing to the loss incurred by the Andaman 
Forest Department year after year. Reference should be made once again 
to the clear finding of the Cost Accounts Officer that "the existence of the 
Forest Department in the Andaman and Nicobar Islands is justified only as 
a Commercial venture" and also that "it was possible to run the Department 
on commercial lines and earn profits. The Cq;t Accounts Officer had fur-
ther obscrved that the trading activity of the Forest Department should be 
so orgl}nised as to pay for the forestry functions besides giving a return on 
the capital invested. The Study Team which was appointed by the Govern-
ment to study the accounting procedure foUowed by the Andamltn Forest 
Department had recommended that entire Forest Department should be 
dedared as a Service Department as on the mainland and only the SawmiU-
ing activity treated as a Commercial activity. The team, however, had made 
a number of suggestions for achieving a better return on the trading activi-
ties of the Department. The Committee cannot see how the sale of timber 
on the mainland and on thc island to private factorics can bc treatcd as an 
activity with no commercial angle to it. Of course, pure forestry activities 
and the involvement of the Department in such activities as clear felling for 
rchabilitation cannot be treated as commercial. But this only calls for ex-
clusion of the costs of promotional and developmental work of the cost of 
timber. The Committee suggest that this may be worked out in consultation 
with the Comptroller and Auditor General so that there is no scope for 
doubt about the commercial character of the activities of the Department. 

[So No. 62, Para 3.247 of 9th Report of the P:ublic Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 
As suggested by thc Public Accounts Committee detailed accounting pro-

cedure would be examined in consultation with Comptroller and Auditor 
Gencral of India for adoption by the Andaman Forest Department. 

[Hinistry/Departmcnt of Agriculture O.M. No. 9-29177-F.U. datcd 
. 12-7-781· 

Recommendation 
From the facts hereinbefore stated the Committee do not feel convinccd 

of th~ justification for Go~e~ment entering into a long term agreement with 
a pm'ate party for explOitatIOn of the North Andaman forests. If in spite 
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-of all the resources at its command Government was hesitant to take up 1he 
exploitation of forests in this area, there seems no reason to expect that a 
private party could do the job adequately. If Government had any such ex~ 
pectation, it has been belied by all that has happened. The Committee !nIst 
that Government will learn a lesson for the future from this experience. 

[So No. 63, Para 3.268 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

The Public Accounts Committee's remarks would be kept in mind fOl' 
future guidance. 

lMinistry/Department of Agriculture O.M. No. 9-29,77-F.II, d .... ted 
12-7- 78]. 

Recommendation 

It would appear from the dispute arising in these cases that the agree-
ment entered into with the contractor was ab-initio defective. It is usual in 
the case of big contracts to provide for appointment of arbitrators, but pecu-
liar that in this case there was provision for appointment of arbitrators by 
both the parties. One consequence of the provisIOn of appointment of arbi-
trators by both the parties was that it was not always ~sible to synchronize 
the appointment of arbitrators by both the parties with the result that thcre 
were delays in settling the case. The representative of the Ministry of Law 
conceded during evidence that there were some disadvantages in having a 
dual arbitration clause. The Committee desire that in view of the experience 
in this case, Law Ministry would issue suitable instructions for the guidance 
of all department. The Public Accounts Committee had in their 74th Re-
port recommended that those found responsible for various lapses in connec-
tion with the drafting of the agreement should be penalised. Government's 
reply was that that the case for initiating disciplinary proceedings had been 
considered by Government in consultation with C~ntral Vigilance Conunis-
sion but that no action was unfortunately possible against such officersi at 
this distance of time. Though this reply has been accepted by the Public 
Accounts Committee in their 96th Report. it is desired that the appropriate 
lessons are drawn from this experience and that Government docs not suffer 
similarly in future. 

[So No. 69. Para 3.274 of the 9th Report of the Public Accounts Com-
mittee (6th Lok Sabha)). 

Action taken 

The remarks of the Public Accounts Committee would be kept in mind 
for future guidance. 

[Ministry/Department of Agriculture O.M. No. 9-29 77-F.IJ. dated 
12-7-78]. 
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Action tak.en by the Ministry of Law 
With profound respect it is subIl)itted that this Ministry accept the obser-

vations/recommendations made by the Committee reWU'ding the inherent dis-
advantages of a dual arbitration clause. In complIance with the direction 
of the Committee, instructions have been issued to all the adm.inistrative 
Ministries 'Departments. A copy of the O.M. issued in this behalf is en-
closed. Copies of this O.M. have also been endorsed to the Solicitor, Gov-
ernment of India, Branch Secretariats of this Ministry at Bombay, Calcutta 
and Madras, as also to the Bureau of Public Enterprises. 

[Ministry of Law O.M. No. G-25015 (10) /77-B&A, dated 24-5-78}. 

5-138LSS/79 



ANNEXURE 

No. F.25 ( 4) /78-Judl. 

Government of India 

(Bharat Sarkar) 

MOST IMMEDIATE 

Ministry of Law, Justice and Company Affairs 
(Vidhi, Nyaya aur Kampany Karya Mantralaya) 

Department of Legal Affairs 
(Vidhi Karya Vibhag) 

New Delhi, the 6th May 1978 
OFFICE MEMORANDUM 

SUBJECT :-Recommendations made by the Public Accounts Committee in 
their Ninth Report (6th Lok Sabha)-On expeditious disposal 
of arbitration cases. 

Attention of the administrative Ministries/Departments is invited to the 
adverse observations made by the Public Accounts Committee in their Ninth 
Report (6th Lok Sabha) regarding the delay caused in finalisation of certain 
arbitration cases. The delay in the completion of arbitration cases is as ob-
Jectionable as the delay in the disposal of ordinary civil suits/matters pend-
ing in the civil courts. The maxim 'Justice delayed is justice denied' would 
apply with equal force to the arbitration matters. There would thus appear 
to be need to exercise proper vigilance to ensure that the arbitration matters 
arc pursued diligently and that requisite steps are taken to ensure their expe-
ditious disposal. In this connection would be pertinent to point out that 
particular care should be taken in respect of such matters as involve high 
financial stakes in that the chances of their being delayed .ue greater due to 
a variety of factors. 

2. The Committee has also taken adverse notice of insertion of a duab 
arbitration clause in the contracts entered into by the Government with pri-
vate parties/contractors. It is scarcely necessary to point out that there arc 
certain inherent disadvantages in having a dual arbitration clause as com-
pared to a sole arbitration clause. The arbitration matters which arc con-
ducted and finalised on the basis of a dual arbitration clause invariably get 
unduly prolonged. The reasons for this are obvious, These being. 

(i) the appointment of the arbitrators may not synchronise in point 
of time; 

(ii) arbitrators may differ in which contingency the matter is to go 
to the umpire; 

(iii) there is likely to be delay due to the fixing of such dates of hear-
ing as may suit the convenience of both arbitrators. 
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It would therefore. be advisable to have an arbitration clause providing 
for the appointment of a sole arbitrator in the agreements entered into b~ the 
Government with private parties/contractors, unless, of course, the provision 
of a dual arbitration clause is absolutely necessary. 

3. Ministry of Home Mairs, other Ministries/Departments of the Gov-
ernment of India etc. are requested to bring these instructions to the notice 
of all concerned including their attached and subordinate offices. 

To 

4. Hindi version of this O.M. will follow. 
G. V. G. KRISHNAMVRTHY 

Additional Legal Adviser to the Government 
of India 

1. All Ministries/Department of Government of Ir.dia. 
2. Branch Sectt. Bombay, Calcutta and Madras. 
3. Advice Sections, A, Band C. 
4. Litigation Sections (HC/LC). 
5. Central Agency Section. 
6. B&A Section. 

R.ecommeadation 
The Andaman and Nicobar Islands have at present a number of en-

chanting spots which attract tourists. A Survey Team of Air India observed 
that the construction of 50-bed accommodation at Carbyn'& Cove, 32-Bed 
accommodation each at Car Nicobar and Avis Islands in North Alldamans 
and Hut Bay in Little Andamans was badlY' needed. It will also be neces-
sary to acquire fast and modem boats with cabins and lounges etc. in re-
placement of the existing ill-equipped vessels making availablC! uncerwater 
marks with smorkel fine air tanks with regulators, wet suits fishing rods, etc. 
A sum of Rs. 50 thousands for such improvements apart from the allocation 
of Rs. 55 lakhs for improving tourists accommodation has been estimated by 
the Survey Team. These proposals are in addition to the proposed outlay 
of Rs. 22.97 lakhs under the annual Plan for 1976-77 under the ~tate Sec-
tor for implementation of schemes under Tourism. The programme includes 
the setting up of a Directorate of Tourism, and publicity with the, requisite 
staff, including an information officer at Delhi and at Port Blair, a liaison 
officer at Madras and Delhi. The Committee feel that in view of the econo-
mil.: backwardness_of the Islands and the urgent need to spend more on edu-
cation, medical aid and the transport needs of the inhabitants. development 
of tourism should not be a top priority item. Besides, both the Department 
of Tourism and the Ministry of Home Affairs have rightly been somewhat 
cautious in their approach towards this subject. Exposure of the tribal 
population to the generally pleasure-seeking tourist cannot be permitted with-
out very special prc~autions having been taken. There was very good reason 
for the Andamans and Nicobar Islands, with their unique characteristics and 
also their strategic situation to be closed to foreign tourists, which they were 
till December, 1974. Foreigners, after proper screening, and compliance 

I with entry formalities. can now visit the north group of Islands. By a 
judicious process. however, areas in the region, considered to be appro-

~ priate and selected after examination of security considerations as we)) as 
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the rcqujre~ncllts ~f the tribal population, if any, near about, could be 
opened. uI? tOf. toumIn purposes. The Committee would like the primary 
emphnsls m thIs matter, to be placed on internal tourism, so that the num-
ber of foreign tourists, who in any case would need to be carefuHy screened, 
docs .not JXl~e any detriment to the l.ife of the Islands and danger to the 
secunty ot Ule country. The Comnuttee are of the view that while the 
tourism potential for these beauteous Islands should be judiciously arid 
sensitivdy cxamin('d, a beginning should be made with the provision as soon 
as prach:;.!blc. of facilities for travel to the Islands and reasonable accommo-
dation and other .:~scntial am~nities for the tourist. The issue, however, will 
~leed to be exami~cd very carefully and while there must not be a wide open-
109 of the hlands LO all and sundry, the enormous tourism potentiality of the 
Islands must not also remain in y;rtual abeyance. 

[So No. 76, Para 4.42 of 9th Report of the Public Accounts Committec 
(Sixth Lok Sabha)]. 

Action taken 
The Department of Tourism is in agreement with the above n:c('mmen-

dations regarding the development of tourism in the Andaman and Nicobar 
Islands. The culture and environmental characteristics of the hlands are so 
fragile that unless great care is taken to preserve them, the onrush of visitor.; 
to the Islands may completely ruin them and consequently the attraction they 
hold for visitors. This is equally true of industries, agriculture and other 
l.'Conomic development in the Islands which if not properly, regulated can 
spoil the natural beauty of the Islands. It is therefore important that a 
regional plan of economic development and a master ~ (land-use plan) 
of the Islands are prepared to ensure that the ecological balance of the 
hlands is not upset. 

In so far as tourism development is concerned. the Department has s.p-
ported small scale development of accommodation by the Island Admir.istra-
tion and in the public sector in order to sustain tourist interest in the Islands, 
pending the preparation of a comprehensive regional plan of economic dev~ 
lopment, including tourism of the Islands by the Government. 

[f\.linistry/Departmcnt of Agriculture O.M. No. 9-29 :77-F.I1. dated 
12-7-78]. 

Recommendation 
The Committee note that different linguistic groups from. the main-

land, who have been rehabilitated in the Andaman & Nicobar Islands 
have produced a generally happy picture in the shape of the settlers having 
.discarded many traditional social restraints, and while adhering to their 
-own linguistic afHiations have achieved a sort of truly national integration. 
A simplified dialect of Hindi appears to be known and employed for day-
to-day purposes by people deriving from different linguistic zones in the 
-country. The Committee welcome this phenomenon of the emergence of 
new pan-Indian social values and of a kind of assimilation into a conscious 
Indian nationality. As Government have already noted. it is important 
that the rehabilitation programme should not affect the c~racter of the 
island region, and that, for example. damage to and destruCtion of the forest 
wealth of the islands should not, in the nalJle of economic progress, be 
pennitted. The Committee note that the Multi-Disciplinary Study Team 
earlier referred to has made recommendations in this rCgLlrd which should 
hc caTcfully kept in view. 

rS No. 77. Para 45:! of the 9th Rcport of thc PAC (6th Lok Sabha)]. 
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Action taken 

Observations of the Committee have been noted for compliance. 

[Ministry of Home Affairs O.M. No. U-16016/4j17-ANL dated the 
3rd August, 1978]. 

Recommendation 
The Committee arc distressed to hear of the alleged economic exploita-

tion of the Nicobarese by the (i) Car Nicobar Trading Company (ii) Nan-
cowrie Trading Company and (iii) Mis Akoojee ladwet & Company, in 
which Mis Akoojee ladwet had controlling interest. As long as 1967, 
the Andaman administration had known of this and sought to cancel the 
licences given to these firms but they were restrained by the injunction 
which the said companies obtained from the Calcutta High Court. It is 
for nearly a decade that Government has been trying to contest the case 
in the High Court but without success so far. The Committee are unable 
to appreciate why it has not been possible for Government, with the best 
of legal advice presumably at their command, to have the injunction 
vacated or other appropriate remedies secured. The Andaman Adminis-
tration was now reportedly trying to get over the legal hurdle by a process 
of negotiation with the Akoojee & Company outside the court. Their latest 
efforts seem to have led to the Administration withdrawing the case and the 
Akoojees agreeing to wind up their business and dissolve the constituent 
companies as soon as possible. The Committee trust that the said under-
standing reached with Mis Akoojee will at least be implemented 1000. It 
is necessary for the Committee to be satisfied that exploitation of the 
Nicobarese is actually stopped as a result. The Committee would also 
urge that in order that the Nicobarese should be encouraged to form their 
own cooperatives for which requisite assistance should be generally pro-
vided. This needs to be emphasised because the Administration's efforts 
in regard to the formation of cooperative societies had unfortunately failed. 

rs. No. 80, Para 4.61 of the 9th Report of the PAC (6th Lok Sabha)J. 

Action taken 
Mis Akoojee 1 adwets finally withdrew on 15-10-1976 from the trading 

activities at Nancowries where a purely tribal company has taken over. 
They had earlier withdrawn from similar activities at Car Nico68r and 
handed over the trading activities to another purely tribal company. Thi .. 
was achieved as a result of protracted negotiations between the Ministry of 
Home Affairs and the Andaman and Nicobar Administration on the one 
hand and Mis Akoojee Jadwets on the other. A draft all1eement was 
signcd bv oal: of thc partners of the firm in February. 1976. The terms 
and conditions of the final agreement are being settled and it is hoped that 
it would be signed soon. 

A Central Cooperative Society rEUon Hinengo Ltd.) has been formed 
at Car Nicobar since and a11 possible assistance is bein~ provided to this 
Cooperative Society. 

[Ministry of Home Affairs O.M. No. U-16016/4/77-ANL dated 3rd 
August, 1978J. 
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RECOMMENDATIONS/OBSERV A TIONS WHICH THE COMMIT-
TEE DO NOT DESIRE TO PURSUE IN THE LIGHT OF THE REP-

LIES OF GOVERNMENT 
Recommendation 

The Committee are well aware of the peculiar complexity of the bang-
over from British rule in that island region. It was in pursuit of stark 
imperialist interests that Britain had sterRly established a foothold in the 
islands. To begin with, "shelter for their drifted ships" was found neces-
sary, and when the islanders in their sparse and separated settlements natu-
rally resisted, they .were struck down by ruthless suppres~ion and mass 
massage. In purSUIt, of their strategic and other interests, the British 
rulers of India consolidated their grip over the island and from the time of 
the Great Revolt of 1857 onwards, set up in the remote territory across 
the dreaded 'black water' 'Kala Pani' prison fortresses for those whom they 
called dangerous criminals. In that category were the 1857-58 fighters as 
well as, later, the death-defying revolutionaries who struggled for the free-
doom of India, the object of the alien rulers having been to crush their 
spirit just as they bad nearly decimated the obriginal population. In the 
process, the British government had uprooted the tribal population from 
their own vast forest fastnesses and harded them together in the virtual 
concentration carnes called 'Andaman Homes' where they languished and 
lost their native vitality. Since the second half of the 19th century the 
population of the islands rapidly declined. this being the result (as Rad-
cliffe-Brown states in his book "The Andaman Islands ed. 1932) of 
"European occupation" and "new diseases that have been introduced among 
them". Except to some extent for the Nicobarese the tribal picture in the 
entire region under British rule is indeed utterly dismal and a disgrace to 
"civilised" administration. It was, in the circumstances, no easy job for 
independent India redeeming the situation. The Committee feel. however, 
that even allowing for the formidable difficulties involved in the task, 
Government should have made better progress in effectively reversing colo-
riial policies towards the tribal population and achieved happier results. 

[So No.3, Para 2.52 of the 9th Report of the Public Accounts Com-
mittee (6th Lot Sabha)]. 

Actio. taken 

No doubt, the new dimensions which developed in the islands with the 
estabIlshment of Second Settlement in March, 1858 spread diseases among 
the tribes. The Great Andamanese suffered most. Diseases hitherto not 
obtaining in the islands took a heavy toll of their life and in about 50 years 
of the settlement their population declined to about a thousand souls trom 
about 4-S thousand souls. During the later half of the British rule in the 
islands upto 14th August, 1947 also, their population continued to decline. 
In 1951 the Great Andamanese numbered only 23. Nevertheless efforts 
initiated for the last few years have shown positive results. The Andama-
nese are now thinking that they may survive as a race. 
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As, a result of medical coverage and proper food supply to the Great 
Andamanese tribals, the Andamal!ese pairs in reproductive age group have 
shown positive signs of child bearing. Two women among them have 
already given birth to babies. The third woman is now in advanced stage 
of pregnancy. One of the first two has again become pregnant. 

Unfortunately the husband of one of the Andamanese women in repro-
ductive age group has died. We have, however, not lost~ope and are trying 
to save !he tribe from extinction. 

[M.H.A. O.M. No. 14014/2/78-TO datcd 15th September, 1978). 

Recommendation 

In the speech referred to earlier Jawaharlal Nehru had spoken of tribal 
people "who sing and dance and try to enjoy lif" not people who sit in 
stock exchanges, shout at other and think themselves civilized". There is 
"nopoint". He said "in trying to make them a second-rate copy of our-
selves". It may be recalled that the great Albert Schweitzer who dedicated 
his life to Africa in expiation of Europe's crimes in that continent once 
said: "Yes, the African is my brother-only he is some 10,000 yean 
younger." Perhaps it could be said that all abriginals are indeed brothers 
to civilized men, only that they might be 'younger' by several hundred or 
c'ven several thousand years. The Committee, contcmplatil'!£ this facinat-
iug subject and deeply conscious of the profound implication of the fact of 
our co-existence in India with tribes in varying phases of evolution, stress 
Government's responsibility not to rely on accustomed administrative 
measures in relation to the indigenous population in the Andamans and 
elsewhere, but to pursue earnestly a policy of never imposing upon them 
and by special, sympathetic and sociologic~lly appropriate treatment. assi-
milate them in India's composite body polite, leaving them to their own 
vivid entity and yet at the same time enlisting their talents in tasks of re-
construction in Our multicoloured land. The Committee are happy that 
responsible witnesses before them, whether ~!1thropologists or administra-
tors. agreed with this basic approach to the problem. 

rS. No.4, Para 2.53 of the 9th Report of the P.A.C. (6th Lok Sabha)). 

Action taken 

As mentioned in Recommendation No.2 'para 2.51, the underlying prin-
ciple of the new strategy for tribal developmmt is to enable the tribal 
communities to advance along the lines 9f their genius. There is no 
attempt from the side of administration to impose any idea on how they 
should live and in what manner they should advance. It is realised that 
any imposition from above will not only be not understood but may also 
be re!Oisted. Tn other words. development plans envisage that the existing 
talents. capahilities and skiles of the tribal communities are further deve-
loped to their own advantage. 

Coconut plantations, orchards. vegetable gardens have been started for 
the '\"('''''~HlC~(,. For the Onees, coconut plantations and orchards have 
been establh;hed. Fishery requisites are being supplied. 
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Since the programmes are being implemented without disturbing the 
tribal way of lite, their members have started feeling that they are as good 
citizens of India as the others. 

[M.H.A. O.M. No. 14014/2/78-TD dated the 15th September, 1978]. 

Action Taken Department of Culture 
The policy for dealing with the tribes, as outlined by the Public 

Acco~s Co~ttee, agrees well with the points of view maintained by 
anthropologists in general. The Anthropological Survey of India is pri-
marily a research organisation, and not a welfare agency. But it can con-
duct intensive studies among selected tribes and provide empirical data on 
the basis of which action plans can be formulated and implemented. At the 
moment the Survey is engaged in an area study of the Nicobar Islands, and 
the report is expected to be available by the end of 1978. 

[Department of culture O.M. No. G. 25015/2/77 IF-II dated] 9-8-79). 
Recommendation 

The Committee regret that in the First Five Year Plan there was n0-
provision for the welfare of the tribes in the territory, that in the Second 
Plan only Rs. 0.464 lakhs out of an outlay of Rs. 1 lakh were utilised, that 
in the Third Plan, no more than Rs.4.296 lakhs as against the outlay of 
Rs. 6.500 lakhs were spent, and that during 1966-68, on expenditure of 
Rs. 1.675 lakhs was incurred in the Annual plans against the outlay of 
Rs. 5.027 lakhs. It appears that the 4th Plan also nine schemes involving 
expenditure of Rs. 6.090 lakhs were undertaken but no more than Rs. 5.423 
lakhs could be spent. What the Committee is that a large proportion even 
of such inadequate expenditure went towards the payment of salaries and 
allowances, a fact commented upon by the Estimates Committee (vide 43rd 
Report 5th Lok Sabha). It is understandable that in the absence of an 
adequate infrastructure, productive expenditure of allocated funds becomes 
difficult. The Committee feel, however, that this is a lag which should have 
beer. overcome earlier and trust that in future sucn deficiencies will be 
overcome. 

[So No.8, Para 2.57 of the 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 
The ~ituatior. has changed and more funds are being invested in the 

tribal areas and care is taken to ensure full utilisation of allotted funds. 

Expenditure incurred during 1976-77 under Union Territory Plan, Sub-
Plan and Special Central Assigance are as follows :-

U. T. PIa (Rupees in lakhs) 

Tot,,, Olltla), 
21'796 

Special Ceatral AuIItuce 
Total outlay for Schemes under Tribal Sub-Plan for 

Nicobar Islands 
12 ·000 Iakhs 

Expenditure incurred 
22'913 

Expenditure incurred 

11 ·286 laltbs 
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,\part from this the Andaman Adim Janjati Vikas Samiti has spent 
about Rs. 11.734 l~khs upto October, 1977 out of the funds p.rovided to 
it by the Ministry of Home Affairs under Special Central Assistance for 
the Welfare of primitive tribes. 

The expenditure figure for the year 1977-78 .in respect of UT Plan, 
and Tribal Sub-Plan schemes funded from Special Central Assistance 
during 1977-78 are as follows:-

Plan Total Outlay Expenditure incurred 
__________ ~(R_u~~~.~luhs) 

UT PLAN 41 '600 36·431 

SPECIAL CENTRAL 12·000 The fundsAwere released in four instal-
ASSISTANCE : ments as under : 

I. August 1977 21akhs 
2. August 1977 21akhs 
3. December 77 21a.khs 
4. April 1978, .. j 61akhs 

-----_ ..... --. -_ .. _.----- . ----------- .. -- ... -
Rupees 6 lakhs received within the financial year 1977-78 were re-

leased for expenditure to various implementing agencies i.e. A.P.W.D., 
Education Department, Medical Department etc. The balance of Rs. 6 
lakhs received in cheques was available for expenditure after the cheque 
was collected by State Bank of India, Port Blair in June 1978, and has been 
released for expenditure as pcrapproved programme. 

lM.H.A. O.M. No. 14014/2/78-TD dated 15th September, 1978]. 
Action taken 

It may be stated that plan programmes for tribal development were re-
viewed in the formulation of Five Year Plan and a new strategy was 
evolved to formulate separate sub-plans for areas of tribal concentration. 
Besides, need-based integrated development programmes were also envi-
saged for the primitive tribal communities. In Andaman & Nicobar the 
entire tribal population will be covered by these programmes and it is 
hoped that the needs of the tribal people will be met adequately in next 
Plan. 

[Ministry/Department of Agriculture O.M. No. 9-29 i77-F.lI, dated 
12-7-78] 

Recommendation 

The Committee note also the information brought to light in the report 
of the Study team about the nonutilisation of forest resources. It appears, 
for instance, that though th~ idea had been to base forestry operations al-
most entirely on selective exploitation of the readily accessible areas, vast 
areas of virgin forest in the Nicohars as also in Little Andaman await uti-
lisation of the same criterion. 

[So No. 16, Appendix III p'ara 3.23 of 9th Report of Public Acccunts 
Committee (Sixth Lok Sabha) J. 
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ActiOli taken 

Pursuant to the suggestion of the National Commission on Agriculture, 
a Forest Development Corporation has been set up in April 1977 for 
exploitation of vIrgin forest in Little Andaman Islands. The' Andaman 
Forest Department constituted a Forest Division with necessary supporting 
s~~. in Grell:t. Ni~obar with effect from October, 1977 to explore the ~os
sIbIlIty of utilisatIon of forest and to start forestry operations in the Nico-
bar Group of Islands. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.Il. daled 
12/7 /781 

Recommendation 

The Committee regret that while, inexplicably, no schemes of forest utili-
sation were undertaken in the First Plan period (1951-56), the Forest De-
partment spent out of its allocation of Rs. 93.05 lakhs as much as 80 lakhs 
00 colonisation schemes, leaving a meagre 13.05 lakhs for expenditure on 
forest work. During the Third Plan forest development expenditure increase 
somewhat to Rs. 41.39 lakhs. The Fourth Plan expenditure on this account 
amounted to Rs. 71.89 lakhs. The provision in the Fifth Plan is consider-
ably larger, namely, Rs. 475 lakhs, the figure including Government's equity 
share capital contribution to the proposed Forest Development Corporation. 
From the perusal of the Annexures to audit paragraph the Committee find 
that there has been persistent shortfall in plan expenditure on forest develop-
ment from year to year. Even the execution of some of the schemes taken 
up during 1974-75 lagged behind. For example, survey and demarcation of 
rOlierved and protected forests was planned at the rate of 50 km. per year but 
only 40.65 km. was demarcated and surveyed. Similarly. the raising of cane 
and bamboo was planned for 60 hectares per year, but plantation was raised 
in a total of 60 hectares only. The Committee would like.to know the reasons 
for such shortfall and the steps, if any, to prevent such recurrent failure. The 
Committee stress the need for prudent and efficient utilisation of plan alloca-
tions with a view to achieving the targets of advance. Forests are the main 
prop of the economy, and indeed, of the life of the island. It will be. a pity 
if even the allocated funds are not put to the best usc. Forest based IOdust-
ries provide employment to more than 60 percent of the islands' work force. 
A large proportion of the revenue also accrues from the forest receipt~. In 
addition to the direct revenue generated, forest department can contflbutc 
effectively towards a concommitant growth of the economy and increase 
of the income of the State. The Committee would strongly urge that the 
forest development schemes should be carefully reviewed and capably and 
thoughtfully executed keeping constantly in view the overall and somewhat 
character of thc problems of development in the islands. Tn later sections 
of the chaptcr the Commit~ee de~l with c~rtain s~ifie a~p~~ts of fores!ry 
activity like Timber extractIOn. Mill operation. TradlOg activities and galO-
ful employment of equipmental stores. 

[So No. 18 P.ara 3.25 of 9th Report of the Public Accounts Committee 
- (Sixth Lok Sabha)]. 
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Action taken 
There was no integrated First Five Year Plan for the Andaman Forest 

.Department. Planned development schemes were taken up only from the 
<;econd Five Year Plan onwards. However, the scheme for colonisation 
,clearance for settlement purposes was implemented and the expenditure was 
incurred under normal head (Non-Plan) of the forest department. 

Systematic implementation of plan scheme was started from 2nd Five 
Year Plan onwards. 

During the 3rd Five Year Plan the position was further improved and 
the department could spend 42 lakhs out of the allotment of 52.8 lakhs. 

During the 4th Five Year Plan the position was further improved and 
the department actually exceeded the plan outlay and could ~nd Rs. 71.89 
lakhs as against the outlay of Rs. 67.400 lakhs. Physical target was fully 
achieved. During the 5th Five Year Plan the finally approved outlay was 
Rs. 3,92,20,000 only including the Government equity share of Rs. 
1,70,00,00 for Forest Development Corporation. The outlay and expendi-
ture for the first 4 year of Vth Plan arc as under: 

1974·75 
1975·76 
1976-77 
1977.78 

----- ---------- ---- -
Outlay Expenditure 

25,69,000 
70,00,000 
74,52,000 
1,10,00,000 

24,87,700 includes Rs. 35 lakhs 
34,21,000 as equity share 
72,03,7000 and it was surren· 
1,10,00,000- dered. 

-(Anticipated) 
------- ---- -------------
Under Scheme No.3 "Consolidation", the survey and Demarcation worll 

over 50 km. was anticipated to be achieved during 1974-75 of which the 
actual achievement was 40.65 km. The short fall of 9.35 km. was marginal 
and was mainly due to taking up difficult and inaccessible areas in South 
ADdaman. 

Scheme No. 5 "Development of Minor Forest Produce" envisaged rais-
ing of cane and bamboo plantation over 60 ha at the cost of Rs. 40,000 
aunually and the physical target has been achieved in fllll every year and 
there was no shortfall at all in this scheme. 

[Ministry /Department of Agriculture O.M. No. 9-29/77-F.II dated 
12-7-78] 

Actio. taken by the PI. ow.. Commissloa 
The observation of the Committee is noted. While discussing the 

Annual Plan proposals with the Union Territory, the fact that the achieve-
ment of physical targets has lagged behind was pointed out to the Admini-

-stnltion. It was indicated by officials of the Union Territory that earlier the 
targets could not be achieved by them because of lack of trained personnel. 
The Planning Commission will bear in mind the suggestion of the Commit-
tee while discussing the next plan with the officials of the Union Territory 
that proper and efficient utilisation of plan allocation is made by the Union 
Territory with a view to achieving the physical targets for forestry. 

(MinistrylDepartment of Agriculture O.M. No. 9-29/77-F.IJ, dated 
12-7-78]. 
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Recommendation 

The Committee note that out of more than 100 main species of tr~. 
available in the Andaman Forests, only about 40 have been so far found 
to be cOillmercially useful and marketable and these species consbluLe 
about 25 to 30 percent of the standing crop. Thus, on an average aoout 
70-75 percent of the standing tree crop does not appear to have any market-
able USe. These 70-75 percent consist of (i) lops, tops and small timber 
of commercial species and (ii) species that arc considered non-commercial. 
Because of the prohibitive cost involved in the handling and transportation 
of the wood of the first c,!tegory to the mainland and even its limited 
utility as fuel, it may not be practical for sometime to come to make 
any gainful use oC such trees. It appears also that the efforts so far made 
for utilising the remaining species of timber available in these forests have 
not proved successful on atcount of the peculiar and difficult situation of 
these forests. No serious attempt, however has been made so far for the up-
grading by scientific treatment of the timber species which are at present 
cOilsklered not marketable. The ut ~lisat;on of the various componenlb of. 
the timber treatment plant noted in paragraph 3.45 appears to have beea., 
inadequate. Since more than three fourths of the available species have 
at pr~scnt no marketable usc, the Committee feel that it might be worth-
while to make a more careful assessment of the possibility of finding proper 
usc for some of these species through scientific upgrading. 

[So NC'. 19 Para 3.80 of 9th Report of Public Accounts Committee (Sixth 
Lot Sabha)]. 

Action fakeD 

Scientilicaily treated timber, by the very process involved would be 
co:;tIier than the untreated timbers. Treated timber has lesser or no 
demand locally. The cost involved in handling and transportation of suc~ 
treated timber to the mainland would be prohibitive. It is therefore consI-
dered that upgrading of timber by treatment is not economically a sound 
prop0sition in these Islands. The problem of under-utilisation of S<?JDe 
tree species in Tropical Forests is not confined to the Andaman and NIce-
bar Islands alone. It is the problem all over the Tropical Forests. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.1I. dated' 
12-7-78). 

Recommendation 

The: Committee note that the worldwide problem of non-utilisation of a' 
majO! portion of wood raw material in tropical forests, is at present enga-
gin~ the attention of the Food and Agriculture Organisation. of which 
India is a member. Some good results might ensue of its labours, but 
mean-while our Government should move in the matter and find out on our 
own if some of these species could be made useful through. scientiic 
grading. 

[So No. 2U para 3.81 of 9th Report of Public Accounts COmmittee (Sixth· 
Lot Sabha)]. 
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Action taken 

The poinL nas been discussed in the reply to the recomendaLion cou-
<taincu in 3.80. 

I Ministry/Department of Agriculture O.M. No. 9-29/77-F.lI, dated 
12-7-78J. 

Recommendation 

The COlnmittee are perturbed to note the continued deterioration over 
·a stretch uf years in the operational efficiency of the Saw Mills at Chatham 
and Be!apur in spite of earlier efforts and the Cost Accounts Officer having 
suggested concrete measures for its improvement. Though the percentag.: 
{If wastage to in take in these mills is reported to have come down from 
60 in 1970-71 to 49.34 in 1974-75, the wastage still appears to be very 
much on the high side. 

lS. No. 30 Para 3.117 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

Largely transportation of timber in these islands from the time trees 
are feiled to the time the logs are received in the Mill has to be done in 
Saline water which harbour marine organisms causing damage to timber. 
Th:s Sections of Sawn timber are produced in the mill to meet the require-
ments <.if the economically backward people of these islands for construc-
tion d houses. Considering these factors, the percentage of wastage to in· 
hike in the Saw Mills canot be said to be high. It is seen that percentage 
of SaWJl tiruber in otlte, countries compares favourably with recovery per-
centage obtaining in the Government Mills in these Islands. 

'-----_.-
Country Recov:ry W'st~.gc Authority 

p"rct'Dt1S ~ per.:ent .. sc , 

I. Fin1:'nd 40-47 60-53 "WORLD WOOD" of 
Jun .. 1977 (p. It.) 

2. J:'m'ica 52 48 "WORLD WOOD" of 
S~Pt mb r, J976 (P. 22) 

3. Austra'ia 35.6 1:4.4 "WORLD WOOD" of 
Jun~. 1977 (P. 22) 

The percentage of wastage in t 970-71 is 50 against 60 indicated in the 
para 3.111 above. 

IMinistry /Dcpartment of Agriculture O.M. No. 9-29 i77-F.II. dated 
12-7-78]. 

ReconunendlitiOD 

The. Audit par~ gives details of logs extracted, disposed of, used in 
Saw MIlls and clOSing stock etc. It has been stated therein that second rate 
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logs wllich were not saleable as such, had to be converted into Sawn timber 
in the saw mills. The C01Jlmittee would like to know whether this was on~ 
of the factors for the increase in the milling cost of logs and, if so the steps-
taken to check. the extraction of second rate logs. 

[So No. 35 Para 3.122 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 
In evergreen Forests where regeneration comes up naturally, selection 

system is 1"ollowed, where trees upto specified girth limit are marked. In 
deciduoL;s fon:sts, where natural regeneration is absent, all utilisable trees 
are marked and feUed and the area is covered by planting artificially with 
cconomically valuable species like Teak and Padauk etc. As such, following 
the system l>rescribed so as to ensure centpercent regeneration after felling 
either artificIally or naturally, trees required to be marked can not be left 
in the forests or else the trees left behind will even finaUy get deteriorated 
and result in national loss. 

Feeding of second rate logs in our Saw Mills is one of the factors for 
the increase in the milling C05t of the logs. Our Mills arc worklDg as 
"Scavenging Units" with a view to utilise a large quantity of secondary 
timbers which would otherwise have to be left unutilised. On extraction of 
timber, be~ter quality logs are sorted out and sold as Plywood to the local 
industries or shipped to mainland to meet the requirements. of railways, 
Directorate Gencral of Supply and Disposals purchase orders etc. The 
remaining 1065 which are usually of second quality and not easily saleabl€ 
in roud form arc fed into the Saw Mills. As these second rate logs are 
obtaind from normal extraction, it is not possible to keep check on the 
extraction of such logs, as the trees felled/extracted invariably consist of 
fir!.t rate and second rate timbers. 

[Ministry/Department of Agriculture O.M. No. 

Recommendation 

9-29/77-F.II, dated 
12-7-78]. 

It is unfoltunate that substantial quantities of extracted timber represent 
second-rate logs and are not saleable in the form of logs to the ultimate 
oonsumers. These second-rate logs, it appears have to be converted 
into sawn timber before sale. The quantity of logs thus taken for sawing 
represented 44 per cent to.47 per cent of the .totallogs extracted every year. 
This !>eems to the Committee to be the maID reason for the unprofitable 
character of the trading activity of the Forest Department. The question 
of improvement in the quality of logs was gone into by the cost Accounts 
Officer and he had suggested a number of measures to improve the quality 
of the logs, and those recommendations were accepted by the Ministry. If 
the percentage of logs sold through Howrah and Madras Depots to the total 
quantity of !imber extracted, however, is any indication the Committee do 
not seC' any improvement having taken place since. Attention needs to 
be drawn to the 96th Report (4th Lok Sabha) of the Public Accounts 
Committee, where they had impressed upon Government the need to evolve 
a scienliftc procedure for grading, storage and trallsportation of logs and 
for adequate supervision at all stages. The Committee ask Government 



73 

urgently to review their methods of logs disposal so that, until such time 
as wood based industries are properly developed on the island, the maxi-
mum quantity of logs can be 'sold in the mainland. 

S. No. 37 Para 1.388 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

TIle remarks of the Public Accounts Committee requir~ng Government 
to revie" their methods of disposal of logs so that maximum of logs can 
be sold in the mainland would be borne in mind and suitable action would 
be taken so that by so maximising the mainland sales, the Saw Mills are 
not WIder-fed logs. A reference is also invited to the reply to para 3.121. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.II, dated 
12-7-78]. 

Recommendation 

It i!o: somewhat gratifying to Jearn the latest position which is that 
agaimt the outstanding dues (Rs. 1.28 lakhs) from individual parties, their 
depo~i!s amount to Rs. 2.15 lakhs. The Committee would like expert 
legal opinion to be taken in the matter and the outstanding dues realised 
early. The Committee would also like to know the precise steps taken 
from 1967 onwards for the recovery of the outstanding amounts. If 
nothing concrete has been done in that regard, the Committee would like 
the matter to be thoroughly investigated and responsibility fixed. 

[S. No. 41 Para 3.192 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 
As recommended by the Public Accounts Committee, legal OpilllOIl 

will be taken for the recovery of the balance amount from the members of 
the Plywood Man!ufacturers Association of India. 

A detailed note indicating the steps taken since 1967 for the recovery 
of the outstanding amount is given below :-

The matter regarding recovery of the Government dues from the mem-
bers of the Plywood Manufacturers Association of India, Calcutta was being 
pursued vigorously with the Association as well as with the individual 
members since 1967. As a result the Plywood Manufacturers Association 
of West Bengal has finally cleared all the Government dues outstanding 
against their members including those members who are not members of 
the Association now. 

Neither Plywood Manufacturers Association of India, Calcutta nor 
thcir members have replied to the communication sent to them since 
Novcmber, 1969. Some of the members of the Association like Mis. 
Jayshrce Timber Product and M/s. Albion Plywood were frec from any 
dues payable to the Department. 
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These firm have approached the department for the release of their 
Security Deposit during 1968. The Security Deposit by these firm was not 
however released as it was thought that their Security Deposit also can be 
adjusted towards the dues of their members of the Association. 

The Association has then come forward during September, 1971 with 
the plea that the security deposit has been furnished by the members 10 
their individual capacity and not in the name of the Association. Thl:re-
fore the Sl:curity Deposit of a member cannot be adjusted towards the 
dues of another member. Legal opinion on the above point has been 
obtained in May, 1973 and as per that, the Security deposit has beel1 fur-
nished by the members of the Association in their individual capacity and 
therefort> the security Deposit of a member who has no Governmenl dues 
cannot be adjusted against the dues of another member. 

The sthnJ taken by the Government in the matter of release of Security 
Deposit of t~e member of the Plywood Manufacturers Association of India 
was that th Plywood Manfacturers Association of India as a whole has 
the responsiblity to see that all the individual members of the Association 
clear their (ll..tstanding dues before their Security Deposit even in respect of 
members wh" have no outstanding dues against their names are released. 
Similar stand was taken in respect of the Plywood Manufacturers Associa-
lion of Weli. Bengal and that Association undertook the guarantee for 
clearing all outstanding dues against all members. The Security Deposit 
in respect ,i the members of the Association (Plywood Manufacturers 
Association West (Bengal) including those who had no outstanding dues 
against theh names were refunded only after all outstanding dues against 
all their meulbers were paid during April ,1975. 

The Prt;)ident of the Association was intimated about the above posi-
tion and a meeting was held on 19-6-1975. In the above meeting only 
4 member~ out of 9 members of the Association were present. They un-
animously agreed to clear the Government dues jf the Security Deposit is 
released simultaneously. This has been agreed to and a registered com-
munication has been sent to all members asking to clear the dues during 
March, 1 C;76.The letters sent to the following firms have been returncd 
by the postal authorities with the remarks that "Addressee not traceable". 

(1) Mis Great India Plywood Manufacturing Co., Calcutta. 
(2) Mis Asiatic Plywood Industries Ltd., Calcutta. 
In response to the above decision Mis Andaman Timber Industrico; 

and Mis Assam Beagal Veneer Industries have cleared all their dues during 
4/76 and 4/77 respectively and their Security Deposits have also been 
refunded. -

The other firm have not yet responsed to the registered letters sent to 
them. The case has again been referred to the Law Branch Secretariat, 
Calcutta during 8/77 and the Joint Secretary and Legal Adviser has advised 
to encash the G.P. Notes and appropriate the proceeds towards their out-
standing dues, after serving a notice to the effect that unless they clear thc 
dues within the time specified in the notice. 

The security Deposit furnished by the firm are in the shape of G_P. 
~ot.! of 3 % conversion loan of 1946 which will be matured only in J9M. 
Therefore the details of the G_P. Nlltes and their present market value is 
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being ascertained from the Reserve Bank to consider whether the eocasb-
men1 Of the G.P. Note at their present market value will cover the dues 
outstanding against the firm. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.II, dated 
12-7-78] 

Recommendation 

3.194 The Committee note that a portion of timber extracted every 
year is transported to the two depots (Rowrah and Madras) on the main-
land, in the form onogs and sawn timber, for sale. There has always been 
some difference between the quantity of timber despatched from the island 
and that received at the mainland. The Forest Department attributed the 
difference to variety of reasons such as the absence of tallying and difference 
in the recC'rd of measurement. Another reason stated was that the loading 
is donc in \latches, and if it is a completely filled hatch, then it is sealed, if 
;t i~ not a completely filled hatch other cargos are also allowed. The value 
of quantity ~horthanded amounted to Rs. 1.32 laths during 1969-70 to end 
of Decembrr 1974. 

3.195. '-1"0 serious thought appears to have been given to this chronic pro-
blem till Julv 1975. The Department seems even to have been complacent be-
cause, accon.ling to them, the quantity shortlanded was negligible. Only 
from July J'I)75 (presumably after the P.A.C. had taken up the matter for 
examination) the Department has decided (i) to fix metal tokens to 10g1 
before theit shipment to facilitate tallying at Calcutta and (ii) to despatch 
logs consignee-wise in separate hatches to avoid mixing up at the unload-
ing points. The Committee expect that With these new measures. short-
landings would be avoided. 

[So No. 43 and 44 Paras 3.194 and 3.195 of 9th Report of the Public 
Accounts Committee (Sixth Lok Sabha)]. 

Action taken 

The position continues to improve and a strict vigilance is exercised 
both at the loading and unloading points to ensure that the shortlandings 
are reduced to the minimum. 

[Ministry /Department of Agriculture a.M. No. 9-29 j77-F.II, dated 
12-7-78]. 

Recommendation 
The Committee are informed that while no timber or timber products 

from the islands have been directly exported to foreign countries by the 
Forest Department, the private industries operating in the islands have been 
exporting large quantities of timber products from out of the produce of 
their factories in the isalnds, to neighbouring countries. Apparently the 
expon trade is considered profitable by these industrie.<J, while Government 
appea~ not even to have contemplated the export potentialities of Andaman 
timber or timber products. While the problems of recurring and heavy 
losses in the working of the Department should be appropriately tackled, 
6-138LSSf" 
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the Committee would like serious thought to be given, and early action 
taken, to the export through State Agency of Andaman timber and timber 
products. 

[So No. 55 Para 3.206 of the 9th Report of the Public Accounts Com-
mittee (Sixth Lok Sabha) J. 

Action take. 

Upto the year 1957, Andaman timber was being exported to England, 
Sudan, Iraq, Italy, Basra and other cOljntries. The export of Andamaa 
timber has however been halted with a view to meet the requiremt:llL of 
timber within the country itself. European and same of Asian countries 
like Japan and South Korea which are defici~ in wood can provide suit-
able markets for Anda1nan timber both in log and sawn form.. . However 
two major constraints on the development of export of logs and sawn timber 
are as under :-

(i) Non availability Of direct sailing from Andaman to other aver-
seas country, and 

(ii) Cost of transportation to Indian ports for onward abipment 
for e~ is prohibitively high. SJ;lipping frei~ of lop and 
sawn timber from Andaman to man,lend ports 18 Rs. 130.35 
and 93.20 respectively besides port and handling charges 
ranging between Rs. 60/- to 84/-. 

The Public Accounts Committee's remarks requiring the Government 
to take action to Stale Agency would be borne in mind and suitable action 
would be taken keeping in view the high cost of transportation from Anda-
man whenever the timber-supply position in the country improves. 

Ministry/Department of Agriculture O.M. No. 9-29/77-F.II, dated 
12-7-78]. 

Recommeodatioo 

The Committee are also unhappy over the manner in which the arbitra-
tion cases have been pursued. It is distressing to see that the proceedings 
in the first Arbitration started as far back as in July 1961 in the case of 
the Contracts with the North Andaman Licensee and dragged on for over 
S years before reaching any thing like finality, in spite of the time limit of 
4 months provided in law for the completion of arbitration. The other 
three arbitration cases stilI pending settlement have taken as much ~ 6 
years to 12 years the Fifth Arbitration case was disposed of after 4 yecrs. 
The C(·mmittee fail to understand the rationale behind the provision in the 
law of a limit of 4 months for the completion of arbitration when the actual 
time taken could be as long as 12 years. The Committee would like the 
Ministry of Law to examine this aspect thoroughly in consultation with 
other Ministries who actually have to go in for arbitrations or have to face 
arbitration proceedings in cases of agreements with private firms in order 
to amend ,he law suitably. The Committee repeat that the mere provision 
in law of. something which cannot be e~forced in practice ftardly carried any 
mean:ng. This present case assumes unportance because although the 
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agreement was cancelled in February, 1968, the ~PUtes which had al~y 
arisen appear paradoxically to be capable of beIDS settled only by arbltra-
.;~ uvu. ' 

[So No. 66 Para 3.271 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha)]. 

Actloa tUea 
As recommended by the Committee, the matter will be referred to the 

Law Ministry for obtaining legal opinion and steps will be taken accordi~ 
to the advice of Law Ministry. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.II, dated 
, 12-7-78]. 

ActioD taken by Ministry of Law 

This Ministry have carefully considered the recommendation regardina 
amendment to paragraph 3 of the First Schedule to the Arbitration Act. 
1940, which paragraph lays down that the Arbitrators ahall make their 
awards within 4 months after entering on the reference or after having been 
called upon to act by notke in writing from any party to the arbitration 
agreement or within such extended time as the Court may allow. After 
ascertaining the factual position, it is found that there are some cases which 
have been disposed of within the requisite period of four months. The 
amendment o( paragraph 3 of the First Schedule to the Act for increasing 
the period of 4 months laid down therein is likely to delay the disposal of 
~\lch cases also as admit ot disposal within the aforesaid period. In view 
thereof, there would appear to some di1ficulty in accepting this recommjtn-
dation. All the same· this recommendation of the Committee has been 
brought to the notice of the Law Commission who are seized of the revision 
of the Arbitration AcIl. While bringing this recommendation of the Com-
Wlittee to the notice of the Law Commission. their att~tion has also been 
invited to the provisions of Clause (a). of Sub-section 3-A of Section 77 of 
the Electricity (Supply) Act, 1948, which reads thus : 

'3-A: Where any question or matter i!l referred to the Autho-
rity for arbitration 1!nder this Section. 

(a) The Authority shall be deemed to enter on the reference for 
purposes ot paragraph 3 of the Frrst Schedule to the A rhitra-
tion Act. 194R on the dat~ on which the partieR appear before 
the Authority for the first time: 
Provided that where the parties or any of them fail to appear 
before the Authority on the date fixed for the first hC:1ring of 
the case and the Authority decides either on that day or on any 
subsequent date to proceed with the case in the a~en(',~ rI the 
parties or any of them, as the case may be. the Authority ~han 
be deemed to enter on the reference on the d:tte of such deci-uoa. 

[Ministry of Law O.M. No. G-25015(10)/77-B&A. dated 24-5-78). 
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Recommendatio. 
In this, distr.essing story, Government has repeatedly suffered loss. In. 

the first 'Ul:)ltration case, Government's claim for royalty on shortfall of ex-
tIaction was not upheld. Ai the Arbitrator's award gave 110 reasons, Gov-
ernment could not even find out why their claim was rejected. It will be 
strange if Government really find itself so helpless in such cases. The Com-
mittee would like Government to make up its mind and amend the law in 
such a manner that it would be obligatory on the arbitrator to give reasons 
for his award. Meanwhile, it should be ascertained whether in an award 
which sets out no reasons the aggrieved party have no remedy whatever. 

[So No. 67 Para 3.272 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken 

As recommended by the Public Accounts Committee the matter will be 
got examined by Law Department. 

[Ministry/Department of Agricultw'e O. M. No. 9-29/7-F.II. dated 
12-7-781· 

Action taken by the Ministry of Law 

In compliance with the directions of the Committee as to whether the 
aggrieved party has any remedy in cases of an. unreasoned award has been 
examined. On the basis of the dicta of the Supreme Court and of the High 
Courts in the following, among other cases, it is submitt<!d that the chailces 
of assailing successfully an unreasoned award are practically n11 :-

',. 

(i) Bungo Steel Furniture (Private) Ltd., VB. Union of India-AIR, 
1967-Supreme Court, 378. 

Para 9 : 'It is now a wen settled principle that if an arbitrator in dccid-
in, a dispute before him, does not record his reasons and, does not indicate 
the principles of law on which he has proceeded, the award is not on that 
account vitiated. It is only when the arbitrator proceeds.to give hi. reru;olls 
or to lay down principles on which he has arrived at his decisions, that the 
Coun is competent to examine whether he has proceeded contrary to law 
and is entitled to interfere if such error in law is borne on the face of the 
award itself.' 

(ii) Firm: Madan Roshan La, Mahajan vs. Hukum Chand Mill.f 
Ltd.-AIR, 1967-Supreme Court, 1030. 

Para 2 : 'In the present case the Arbitrator gave no reasons for the 
award. We do not find in the award any legal proposition which is the basis 
of the award, far less a legal proposition which is erroneous. It is not 
possible to say from the award that the Arbitrator was under a misconcep-
tion of law. The contention that there are errors of law on the faces of the 
lll'll1 il rejected. 

(ill) Ram Gopal Lath VB. Commonwealth. Assurance Co. Ltd. AIR, 
1973-Calcutta, 504. 

P~a 10: 'AU that the Court can: coosid .. in such ~tances is 
whether there ~ materials before that AIbitrator to mabi such an award 
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and once that haa becm. done, the Court should no longer guess in what man-
ner ond how luch evidence was appraised or weighed by the Arbitrator in 
coming to the decision in a case where no reason has been given in making 
the award. I am satisfied that there is. no ~rror of law on the face of the 
award and that the Arbitrator is not guilty of any legal misconduct.' 

(iv) MIS. Patel Engineering Co. Ltd. vs. Indian Oil Corporation Ltd. 
AIR, 1975-Patna, 212. 

Para 6: 'As a necessary consequence, in the decisions mentioned above, 
it has been laid down that if the Arbitrator gives a lumpsum :1ward without 
recording his reasons and without indicating the principles of law on which 
he lIas proceeded, the award is not vitiated on that account and it is only 
when the Arbitrator proceeds to give his reasons or lay down the principles 
in fixing the amount of compensation that the Court is competent to examine 
whether he has proceeded contrary to law.' 

As rc~ards the recommendation of the Committee regarding amendment 
of the Arbitration Act in such a fashion as would cast an obligation on the 
Arbitrator to make a reasontld award, it may be submitted that such an 
amendment is likely to defeat the basic objectives and fundamentals of th"i 
law of Arbitmtion. These objectives are the Law of Arbitration seeks to 
affix a stamp of finality on the verdict given by a forum ch05en by the parties 
and in whom they have got full faith, the speedy disposal of the disputt4 and 
preventing multiplicity of proceedings. If the Arbimtors ar" required to give 
rea~on& in support of their awards, this would afford an opportunity to the 
parties to assail the award on the ground that the reasons given are lacunic 
or that the reasons given arc inade<J.uate. That apart, the needful can be 
achieved by making a suitable provisIon in the arbitration clause requiring 
the arbitrator to give reasons in support of his award where the claims ex-
ceed a certain valuation. Such a provision has already been made in the 
Revised Clause 25 of the standard CPWD form of Contract arlll this stipula-
tion has stood the test of judicial scrutiny. In view of the afore~ajd submis-
sions; this Ministry are of the view that !luch an amendment need not be 
made. However, this recommendation of the Committee has also been: 
brought to the notice of the Law Commission. Copy of the relevant Com-
munication is enclosed. 

[Ministry of Law O.M. No. G-25015(10)/77-B&A, dated 24-5-78]. 



B. S. Sekhon, 
Jt. Secretary & Legal Adviser, 
(Tel. No. 384203) 

Dear Shri Bakshi, 

ANNEXURE 

New Delhi, the 4th May, 1978 

Y OIl would kindly recall timt pursuant 10 certain adverse obierva,tioDS 
made by the Public Accounts Committee on, the working of the Arbitratioa. 
Act, the question of the tevision of the Arbitration Act on it. priority balis 
had been referred to the Law Commission by this Department on 27th July, 
1977. 

2. I may bring to your kind notice certain specific recommendations in 
regard to the revision of the Arbitration Act made by the Public Accounts 
Committee in their Ninth Report (Sixth Lok Sabha). The following speci-
fic :recommendations have been made by the Committee. 

(i) After noticing the delay caused in the completion of certain arbitra-
tion matters, the Committee observed that they fail to understand the 
rationale behind the provision in law of a limit of 4 months for the comple-
tion of arbitration and that the mere provision in law of something which 
cannot be enforced in practice hardly carried any meaning. The Com-
mittee have asked this Ministry to examine the question of anlending the 
law suitably. The suggestion for amending the Arbitration Act pertains to 
the amendment of paragraph 3 of the First Schedule to the Arbitration Act. 

It may not be inept to bring to your kind notice that there arc certain 
cases wherein the awards have been made within the requisite period of 
four months. While examining this question the Law Comm:sion may 
also kindly consider as to whether they would like to consider/recommend 
a provision like clause (a) of Sub-Section 3-A of Section 77 of the Electri-
city (Supply) Act, 1948. 

(ii) The second suggestion made by the Committee is for amending tho 
aforesaid Act in such a manner as would make it obligatory on the Arbi-
trator to give reasons in support of his award. 

'3. The aforesaid recommendations may kindly be brought to the notice 
of the . Law Commission. In case any other information in the matter is 
desired, it will be my pleasure and privilege to furnish ~e lame. 

With regards, 

Shrl P .... Babhl, 
Secretary, Law Commiufan, 
NEWDBUU. 

Yourll sincerely, 
Sd./-

(8. S. SBKHON) 
- ~ 
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RecOlJlllllllClati 
The Committee find that even the amount awarded in favour of Govern-

ment has not been fully recovered so far on account of certain allep 
complications. The fate of three of the arbitration cases is yet to be known. 
The final position in regard to the realisation of the balance due in the first 
case and the awards in the remaining ~ee cases should be intimated to 
the Committee. 

[So No. 68, Para 3.273 of the 9th Report of the Public Accounts Com-
mittee (Sixth Lok Sabha) 1. 

Action Taken 
A detailed note indicating the latest position of the Arbitration cases is 

given below:-
THE LATEST POSITION OF THE ARBITRATION CASES 

1st Arbitration case. 

Since the Company has gone under liquidation and the Official Liqui-
dator of the High Court has been appointed as Liquidator of the Company 
and application for leave to execute the decree agaInst the Official Liquida-
tor under Section 446 of the Companies Act was filed in the Honble High 
Court. On 21st June 1976, the Hon'hle High Court heard both parties 
but did not pass any order except that the Union of India shall be at liberty 
to prove its claims before the Official Liquidator, in re.'ipect of the claim in 
Award case No. 428 of 1968. It was further ordered that the Union of 
Indi'a shall be at liberty to prove its claims before the Official liquidator in 
respect of the claim in Award Case No. 428 of 1968. It was further 
ordered that the Union of India shall be celtified to contend without pre-
judice to the rights and contention of any other party, that the Union of 
India shall be entitled to be paid in priority over others out of sale proceeds. 
His Lordships further ordered that the Official Liquidator forthwith take· 
steps for sale of the assets covered by the attachment in money execution 
case No. 9 of 1970. 

Hari (.'haran Banerjee who was appointed as Receiver in suit No. 417 
of 1968 [Hong Kong Sanghai Banking Corporation Ltd. vS. P. C. Ray & 
Co. (I) Pvt. Ltd.] at the instance of the said Bank did not take possession 
at any time of the properties and assets consisting mostly of the rails lying 
at Andamans. It appears that the said Receiver was not willing or able to 
act any further as such Receiver and the Solicitor for the said Bank have 
already written to the Official Liquidator requesting him to take possession 
of the properties at Andaman fulling under the Receivership of the said 
Hari Chann Banerjee. 

On Ol' about 23rd February 1977 the Solicitor for the official Liquidator 
apPlied to this Hon'ble Court seeking administrative directions in connec-
tion with the posseSSion and sale of the asset'! lying at Andamans. Pursuant 
to the orden of the Court the Government fiJed an afIldavit placing cerIa in 
facts before the Court including illegal sale of the rails by Shri Laxmi 
Sarm paid Agent of the Receiver Shri D. O. Kamdar. After hearing the 
Counsels. the Hon'ble High Court granted leave to SM D. G. Kamdar 
Receiver in suit No. 1753 of .1960 to sen the properties after giving notice 
of sale in the newspapers. The Receiver was also given Uberty by tho 
Court to file a suit against the said Sbri Laxmi Sarkar for recovery of the 
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proceeds of the said sale wrongfully conducted. The said Receiver failed 
to sell the properties within the stipulated time and hence the matter was 
mentioned before the Court. After hearing both sides the Court directed 
the Receiver to sell properties by 31-1-1978. P1,ll'suant to the said directi<>;n 
the Receiver held auction of moveable properties on 31-1-1978 at Port Blair 
and only two parties attended auction. The Reserve price of the entire 
lot was fixed as Rs. 22,000/-. One of the bidders offered Rs. 22,100/-
but the sale has not yet been confirmed. The Central Government Advo-
cato has already been requested to take necessary steps to confirm the sale. 

The Government Counsel engaged at District Court Port Blair has since 
informed that the unsatisfied decree to gether with a nonsatisfaction certi-
ficate has been transmitted to the Registrar of the Calcutta High Court by 
the District Judge. The above facts have been brought to the notice of the 
Central Government Solicitor at Calcutta for further action. 

2nd Arbitration Case. 
On 27th February, 1976 M/s T. Banerjee & Co. on behalf of the Offi-

cial Liquidator wrote a letter to the Arbitrators for fresh hearing of their 
application which had not been fully considered. This request was not 
acceded by the Government Arbitrator, accordingly on 4th March, 1976 he 
signed his award for Rs. 73,60,910/- and with pendents-lite interest @ 
6% per annum and cost Rs. 1000/- in favour of Union of India and for-
warded his award to the Co-Arbitrator Shri S. P. Banerjee for his endorse-
ment so that the parties could be informed that either they had agreed full 
or partly or differed fully or partly. In reply to this letter Shri S., P. 
Banerjee, Co-Arbitrator did not agree to the views expressed by the Gov."," 
ment Arbitrator. Thereafter several letters were exchanged between 'the 
Arbitrators. 

As advised by the Ministry of Law, the matter was referred to the Chief 
Justice of India for appointment of Umpire as provided in clause 33 of the 
North Andamen Agreement of Licence dated 31st August 1951. Accord-
ingly on 8-5-1976 the Chief Justice of India nominated Shri G. K. Mitter 
a Retired Judge of Supreme Court as the Umpire. On 21st August, 1976 
the above fact of nomination was communicated to Shri G. K. Mitter, 
Retired Judge, Supreme Court and he was requested to enter upon the 
reference and decide the disputes. As requested the Umpire entered upon 
the reference on 26th August, 1976 and held a meeting of the parties on 3rd 
September, 1976. In the above meeting the Umpire informed that if the 
parties agree upon the statements of claim and counter statement.. of claim 
already filed in that event no fresh documents need be filed. Accordingly 
the whole of the oral and documentary evidence that was taken and recorded 
before the Arbitrators in this case was read out and placed before the learned 
Umpire in about 50 sittings. Subsequently at a meeting the Counsel for the 
Official Liquidator made an application by which he disclosed certain addi-
tional documents and prayed that the same may be accepted as part of records. 
On the said application it was ordered and recorded by the Umpire that the 
charge would have to be proved by the Liquidator by a witness conversant 
with the facts of the case and the Government was given liberty to disclose 
any further documents and bring witnesses if so advised. In pursuance of 
the said direc1ion parties disclosed further documents. On behalf of the 
Liquidator Shri Shanti Bhusan who had adduced evidence befoce the Arbi-
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trators was again brought to give evidence. On 21-8-1977 the Govern-
ment file<i an objection stating that Shri Some is improving his earlier evid-
ence and he may be directed not to improve it again. The Umpire in 
his order dated 21-8-77 recorded that he will give due notice whether any 
improvement has been done on the evidence at the time of arguments. 
The examination-in-Chief of the said witness has already been completed 
and cross examination will be done after evidence of the 2nd witness of the 
Liquidator viz. Shri P. K. Ghosh is over. Uptill now 94 sittings have already 
been held before. the Umpire. 

Neces!lary time to make award by the learned Umpire has been extended 
upto 30-6-78. 
3rd Arbitration Case 

On 27th February, 1976 Mis T. Banerjee & Co. on behall of the Offi-
cial Liquidator wrote a letter to the Arbitrators for fresh bearing of their 
application which had natl been fully considered. This request was Dot 
acceded by the Government Arbitrator. Accordingly on 4th March 1976 
he signed his award for Rs. 56,83,339/- and with pendentslite interest @ 6% 
per annwn in favour of Union of India and forwarded his award to the Co-
Arbitrator Shri S. P. Banerjee for his endorsement so that the parties could 
be informed that either they had agreed fully or partly or differed fully or 
partly. In reply to this letter Shri S. P. Banerjee Co-Arbitrator did not agree 
to the views expressed by the Government Arbitrator. Ther.!after several 
letters were exchanged between the Arbitrators. 

As advised by the Ministry of Law, the matter was referred to the Chief 
Justice of India for appointment of Umipre as provided 10 clause 33 of the 
North Andaman Agreement of Licence dated. 31st August, 1951. Accord-
ingly on 8-5-1976 the Chief Justice of India nominated Shri G. K. Mitter a 
Retired Judge of Supreme Court as the Umpire. On 21st August, 1976 the 
above facts of nomination was communicated to Shri G. K. Mitter. Retired 
Judge, Supreme Court and he was requested to enter upon the reference and 
decide [he disputes. As requested the Umpire entered upon the reference 
on 26th August, 1976 and held a meeting of the parties on 3rd September, 
1976. In the above meeting the Umpire informed that if the parties agree 
upon the statements of claim and counter statement of claim already filed in 
that event no fresh documents need be filed.. But the Counsel appearing on 
behalf of the Official Liquidator informed that he may like to file a fr~h 
statement. The Government Counsel then informed the Umpire that in case 
the Official Liquidator files a fresh claim, then the Union of India will require 
time to file counter claim. This was agreed by the parties. Hearing of this 
case will start after the hearing in 2nd Arbitration case concludes. The time 
to make award has been extended upto 30-6-1978 in this case also. 

ProceedlllKunder Defence of India Rules: 

In May 1963 due to poor ~ormance of the Company in implementing 
t~e terms of the Agreement of LIcence, the Government appointed Auth~ 
n~d Controller under Defence of India Rules for giving direction regarding 
fe!ling and. extJ:action of timber C!C. Since the Company failed to comply 
l\o1th t.h,? .dicecti";DS. of the Authorised Controller on 28-9-1964 the Govern-
ment mltia~ed cnnunal proceedings against the Licenaee Compan The 
Company m t!urn filed criminal revision petition in Calcutta High 6;urt in 
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~anuary, 1965 and the HOD'ble High Court quuhed the eatire proc«d'n. 
In J~l 196~. The <;J~vernment did not proceed further in the matter ~ 
larding movmg a petitiOn to appeal in SupreDlCI Court in view of tho re&-
tricted use of Defence of India Rules. 
MONEY SUIT No. 1482 of 1968 : 

In June, 1968, the Company filed mooey suit No. 1482 against the 
Vnio.) of India for Ri. 1,73,63,850.00 towards the damages alleged to have 
suffered by it as a result of loss in not working the North Andaman Agree-
ment of Licence from 1963-64 onwards upto 1967-68. In this money suit 
the company has stated that as a result of the proceedings initiated by the 
Union of India under the Defence of India Rules, its Directors were pre-
vented from working the North Andaman Agreement of Licence and as a 
result it could not the guaran.~ quantity viz. 75,000 tons per annum 
and that as a result of non-working of the forest and non-extraction of 
75,000 tons of timber, the Company suffered loss @ Rs. 60/- per ton. 

The Union of India, filed a petition in the Calcutta High Court in sep-
tember, 1968 for setting aside the proceeding under this money suit on the 
plea. that as the loss claimed by the Company, was based on the provision 
of tne North Andaman Agreement of Licence, in which there was an Arbi-
tration clause, the proper forum for deciding its claim would be Arbitration 
proceedings and not that of Hi~ Court. The Company on 11th January, 
1969 filed its affidavit-in-opposltion. On 11 th February, 1969 the Gov-
ernment filed its affidavit-in-reply reiterating its rights for reference to the 
Arbitration clause of the Agreement of Licence.' • 

On 3rd October, 1969, the High Court passed order directing the 
parties to appoint their Arbitrators to adjudicate their disputes referred to 
in the plaint. The suit was stayed till disposal of the Arbitration. 

'. 
'. 4th A rbitration case: 

On 27th February, 1976 Mis T. Banerjee &. Co. on behalf of the Offi-
cial Liquidator wrote a letter to the Arbitrators for fresh hearing of their 
application which was not been fully considered. This request was not ac-
ceded by the Government Arbitrator. Accordingly on 4th March, 1976 he 
signed his award for Rs. 2,OS,19,911.87p and with pendentslite interest 
@ 6% per annum and cost Rs. 1000/- in favour of Union of India and 
forward his award to the Co-Arbitrator Shri S. P. Banerjee foc his endorse-
ment so that the parties could be informed that either they had agreed fully 
or partly or differed fully or partly. In reply to this letter Shri S. P. 
Banerjee, Co-Arbitrator did not agree to the view expressed by the Go,'ern-
ment Arbitrator. Thereafter several letters were exchanged between the 
Arbitrators. 

As advised by the Ministry of Law, the matter was referred to the 
Chief Jm;tice of India for appointment of Umpire as provided in Clause 33 
of the North Andaman Agreement of Ucence dated 31st August. 1951. 
Accordinsdy on 9-5-76 the Chief Justice of India nominated Sbri G. K. 
Mitter a Retired Judge of Supreme Court as the Umpire. On 21st AuguSt, 
1976tlle above facts of nomination was communicated to Shri G. X. Mitter, 
RetirC¥l Judge. ~reme O?urt and he was requested to .eriter upon tho 
reference and .declde the disputes. As requested the Umpire entered upon: 
the reference' on 26th August, 1976 and hdd a meeting 01. the parties on 
3rd September, 1976. In the above meeting the Umpire informed that it! 



the parties agree upon the statements of claim and COUlltel' statemen1l oC 
claim already filed, in that events ~ dOC1.UD;ents ~ not ~ filed. But 
die Counsel appearing on behalf of the Officlal Liquidator mformed tJ;mt 
he may like to file afresh statement. The Oovemm.cn.t Counsel then .m~ 
formed the Umpire that in case the Official Uquidator filea .a fresh .cl;um. 
then the Union of India will require time to file counter c~ .. This wu 
agreed by the parties. This case will be taken up after h~nn~ m 2nd and 
3rd Arbitration cases are over. By consent of the parties time to make 
award has since been extended upto 30-6-1978. 

[Ministry/Department of Agriculture, O.M. No. 9-29/77-F.U, dated 
12-7-78] 

Action takeD by the MiDistry of Law 
Although this paragraph has also been jointly marked to. Depart~t of 

Agriculture/Law/Home Affairs, yet there is scarcely 8.?y achOn !eqUl~ ~o 
be taken by this Ministry in regard to the recommendations contaln~ ~ th}s 
paragraph. It is for the Department of Agriculture to make 5ubDllSlilOn m 
regard to this paragraph. . 

LMinistry of Law O.M. No. 0-25015(10)/77-B&A dated 24-5-78] 

RecommeDdatlon 
It appears that Forest Development Corporations have already been 

established in eleven States. It is perhaps in keeping with a contemporary 
trend that a Forest Development Corporation is being proposed for the 
Andaman and Nicobar Islands. The Committee, however, do not feel that 
the issue has been comprehensively examined. The main justification for 
the step seemed to be the comparatively easy availability of institutional 
finance to such a corporation and hence a certain assurance about the supply 
of funds nceded for work on the fore~ts. It appears, however, that State 
Electricity Boards often function successfully without loan assistance from 
the established financial institutions such as the I.D.B.I. the nationalised 
Banks ctc. Another argument heard by the committee was that the existing 
institutional arrangements stood in the way of efficient forestry on account 
or certain rigid rules and procedures which militated against the management 
of forests as a commercial enterprise. While this may be true within J.i..mita. 
the corporation would have in any case, to be initially manned by staff (rom 
the Forest Department, and a mere change in the organisational form can-
not ipso facto transform its working. In fact, the performance of the Forest 
Corporations even in the more advanced states in the mainland does not seem, 
from Audit reports, to be particularly cheerful. The committee cannot also 
overlook the advantages accruing from departmental performance of com-
mercial operations provided only it is done capably and conscientiously. III 
the Andamans specially, the Department is reported to be technically weU 
equipped and at the same time involved in the tasks of looking after the 
forests as very much more than a commercial proposition. The committee 
have serious misgivings about a corporation personnel predominantly moti-
vated by commercial considerations and run on business principles in a 
region such· as the Andamans. Meanwhile, the marketing of timber and other 
forest produce ia the local and mainland markets is by no means diJIU.-u1t 
because of the fact that infrastructural facilities are already aVlL11able. }{ow. 
ever, the shi~g arrangements, the forest roads aDd the extrldionequip-
ment are still higbly unsatisfactory. The Corporation, in any cue, mOlt 



16 

spend considerable money, to begin with, in order to step up the required 
facilities. A better working of the Forest Department modestly but seriously 
embarked upon would perhaps have produced worthwhile results. The 
Committee have yet another fear about this change. I>isparities in the salaries 
of staff in the Forest Department vis-a-vis the staff of the Corporation miBht 
cause avoidable headaches and adversely affect the execution of progratnmes. 

[So No. 70 para 3.301 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha) 1. 

Action Taken 
Long experience of forestry working in a departmental set up has brought 

into surface certain short comings like rigidity of rules and procedures, un-
certain finance etc. which hinder commercial working of forests. Therefore, 
the National Commission on Agriculture recommended that Forest Co:q>O-
ration should be set up so as to manage the commercial activities better. III 
the Corporation the executive is delegated with wider powers and the Board 
of Directors have extensive powers. Therefore, Corporation can be mana~etf 
in a more effective way than that the Department. In the Departmental set 
up such flexibility cannot be introduced ~ause that will involve modificatiOll 
of Government rules of fundamental nature. The Government budgetary 
system also stands in the way of effective management of commercial organI-
sations. The Forest Corporation is intended to be managed by officers who 
are already trained in forest management by giving them -business orientation 
training. Therefore, these corporation shall no primarily be motivated by 
commercial considerations. 

[Department of Agriculture O.M. No. 9-29/77-F. II dated 12-7-781 

Adios taken by the Planning CommiisioD 

The decision regarding setting up of two Corporatiom;, namely, a Forest 
Development Corporation and another Plantation Development Corporation 
was taken by the Committee of Economic Secretaries way back in 1971. 
The Investment Planning Committee of the Planning Commission alter 
examining the proposals of the Department of Agriculture suggested that 
there should be one single corporation dealing with plantation, forest planta-
tions and red oil palm. The P.I.B. also agreed to the setting up of a single 
Forest Development and Plantation Corporation in the Union Territory. 
The issue of setting up the Corporation wa!'. comprehensively examined a~ 
it was felt that the Corporation would be in 'a better position for the explOI-
tation of forests upto the optimum level and also to develop forestry in the 
Islands, develop wood-based industries, enter export market and create em-
ployment opportunities. 

The Estimates Committee of the FIfth Lok Sabha in their 43rd Report 
of the Union Territory of Andaman & Nicobar Islands also had commented 
as follows about underutilisation of forest wealth in the Islands. "The 
Committee are constrained to observe that the ~ess made by Andaman 
Administration and the Ministry concerned towards full exploitation of forest 
wealth' in the IslaDds is extremely slow and that at pnieIlt apiut: the total 
ca~abi1ity of 3.67 IaIch cubic metres only 95,000 cu. metres i.e. less than 
1/3rd is being exploited ...... .. . 
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"Undertake a crash procramme for the fullest exploitation of for.t 
wealth so as to ensure maximum possible yield from the rich forest resourcel 
of the Islands." It was felt that it will not be possible to undertake suM 
large work by the existing Forest Deptt. due to technical and financial COlli-
traints. It was, therefore, proposed to set up a Forest Devclopment C0rpo-
ration for the purpose of harvesting timber and to undertake large scale plan-
tation of conunercially important species. The Corporation was also to 
draw and channelise institutional finance. 

The Forest Development & Plantation Corporation was set up in the year 
1976 after consultations in the Planning Commission, Deptt. of Agricultur. 
and the Ministry of Finance. It is hoped that the Forest . Development &. 
Plantation Corporation would be able to construct forest roads and purchase 
sophisticated extraction equipment and also malee necessary shipping arranse-
ments for transportation of timber and other forest produce. 

The fear of the Committee about disparities in the salaries of the staff 
of the Forest Department vis-a-vis the staff of the Corporation would be kept 
in mind and the Department of Agriculture would be requested to look into 
the matter. 

[Ministry/Department of Agriculture O.M. No. 9-29/77FII dated 
12-7· 781. 

Recommendation 

Since the setting up of the Corporation appears certains, Committee 
would ask Government not to be unmindful of the special responsibility now 
developing on it. In the name of the commercial exploitation of the forest 
wealth of the islands, certain abiding values to be kept in mind while work-
ing in a unique region like the Andamans must not be overlooked. It is 
fashionable these days to speak of ecology, but ecological considerations 
assume tramendous importance in sueh a region. Commerce cannot and 
must not be the sole, nor even the dominant. Motive i.n forest?' or any 
other work in the Andamans. If, for instance, the interests of tnbal welfare 
require it a halt might be called to forest operations even where lucrative 
results are assured. As the Committee have repeatedly implied in this ~ 
port, work in the Andamans must as far as possible, be done by people who 
have a feel for the Islands and their indigenous occupants, a sense of India'. 
responsibility for a highly valued and extraordinary element in her own 
varied make-up. For such people, a commercial corporation would not be 
perhaps as congenial as a regular government department. 

[S1. No. 71 Para 3.302 of the 9th Report of the Public Accounts Com-
mittee (Sixth Lok Sabha)], 

AcdOII Take. 

Although the Forest Corporation has started functioning the Poreat 
Department shall continue to play the role of watch dOl to lee ~ the con-
servation aspects f1 forestry is not ovedooked by the COrpOratiOll. Project 
~ for Logging, Marketing, Forest Plantation and Natural RegeneratiOll 
which has been cteared by the Public Investment Board bu been appraIncI 
by ScieDce and Tcdmology Department who have eumined the ecologicll 
.aspecta f1 the acd'rideI propoIed to be undertaken by the Fonet Corpora-
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lion. These activities do not give any scope for ecological imbalances as the 
principles of forestry management has been fully applied in prescribing 
operations envisaged in the project Report. 

[(Ministry/Department of Agriculture) (O.M. No. 9-29/77-F. II dated 
12-7-78]. 

Action taken by the Planning Commission 

It may be mentioned that the Govt. of India had set up two expert 
committees to go into the question of deforestation and its effect on the 
ecology of the area. These Committees have clearly demarcated areas where 
felling can be done. The areas have been earmarked by the Forest t>epart-
mont which would be developed by the Forest Development Corporation. 

{Ministry /Department of Agriculture O.M. No. 9-29/77 F. n dated 
12-7-78]. 

Recommendation 

The Committee are glad that at least territorially the Corporation wm 
not, when set up, duplicate the work of the Forest Department, the latter 
continuing in the South and Middle Andamans while the former would func-
tion in the Little and North Andamans. As far as commercial activity is 
concerned, they would work in their respective areas on the basis of a healthy 
competition in excellence. In earlier reports the committee have sought to 
point out de5ciences in the Forest Department which, it is hoped, will be 
take note of botb by the Department and by the Corporation which should 
l*n-from the formers mistakes. It is a nearly impossible job to work out 
a sort of golden mean incorporating the best features of public utility as wen 
u commercial undertakings, but the committee would urge Government to 
proceed thoughtfully in this matter on account of the special character of the 
Andamans and conduct forestry operations with an eye not only on economy 
but on ecology and with the interests of the tribal pOpu:{ation always promi-
naDdy in mind. 

LS. No. 72 Para 3.303 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sahha) 1. 

Action Taken 

The Forest Corporation aims at harvesting and developing the Forest·R:e~ 
sources, promote forest resource based industries and marketing produce but 
at the same time the main objects promise to maintain and improve wild Life 
and other natural resources. In the Board of Directors, the Chief Conser-
vator of Forests, Andaman and Nicobar IsTands, the Deputy Inspector 
General of Forests, Ministry of Agriculture and Irrigation have been appoint-
ed. In addition, the Mana~inl! Director shall also he inducted from Forest 
Service. These provisions safeguard the interest of the nature conservation 
and ~ince. in!:titutionat arrangement allows for plugging back the benefits. 
derived from the forests, it will perhaps be easier for the corporation to give 
mor~ attentioil to aspects of environment. 

((MinisNy/Department of Agriculture) (O.M. No. 9;'1.9/77-F.U da1ed 
12-7-78]. 
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Recommendation 

The Committee are glad that at least territorially the Corporation will 
not when set up duplicate the work of the Forest Department, the lAtter 
co~tinuing in the' South and Middle Andamans while the form~r w~l!ld 
function in the Little and North Andamans. As far 8$ commercIal activIty 
is concerned, they would work in their respective are8b on the ~is of a 
healthy competition in excellence. In earlier reports the COmmIU,:e have 
sought to point out deficiencies in the Forest Department which, it is hoped, 
will be taken note of both by the Deptt. and by the Corporation which 
should learn from the former's mistakes. It is a nearly impossible job to 
work out a sort of golden mean incorporating the best features of lublic 
utility as well as commercial undertakings, but the Committee woul ur~ 
Government to proceed thoughtfully in this matter on account of the special 
character of the Andamans and conduct forestry operations with an eye not 
only on economy but on ecology and with the Interests of the tribal popula-
tion always prominently in mind. 

[S. No. 72 Para 3.303 of 9th Report of PAC (6th Lok Sabha)] 

Action take. 

The observation of the Committee would be kept in mind and the 
Department of Agriculture would be requested to look into it so as to avoid 
duplication of work between the Forest Department and the Forest Develop-
ment Corporation and also keep an eye not only on econom~ but also on 
ecology as well as safeguard the interests of the tribal population. 
[Ministry/Department of Agriculture O.M. No. 9-29!77-F.1I dated 12-7-78} 

Recommendation 

A regular and adequate passenger and cargo shipping service from and 
to the mainland as well as between the various islands is a basic require-
ment. It has been noted how the Forest Department's losses in timber 
export had been due to the inadequate capacity of tbe ships available. The 
Public Accounts Committee in their 74th Report (Fourth Lok Sabha) 
emphasised the need for augmenting such facilities. The Study Group of the 
present PAC also saw how the shipping service. even on the inter-island 
routes was entirely inadequate, the remoter islands remaining nearly always 
isolated. In the Fourth Plan relative to tbe Andaman & Nicr.bar Islands a 
provision was made for Rs. 233.4 lakhs under 'Port and B.arbour'. But 
no more than Rs. 189.109 lakh!; could be spent. Again, under the shipping 
sector (that is for internal and harbour ferry service) a provision was .!lade 
for Rs. 81 lakhs, out of which only Rs. 38.76 lakhs could be spent. No 
wonder that the lack of modem navigational aid and harbour facilities and 
the consequent impossibility of navigating ships after sun set has come in 
for criticism even in the Planning Commission's official journal. namely 
'Yoja"a' t<> which several references have already been made. So far as the 
shipping operation!; to and from the mainland are concerned. the Com-
mittee's impre~sion is that the Andaman Admn. had under-rated the require-
mente;. The fonner Chief Commissioner was, during evidence quite 
emphatic. however. in stressing the need for augmentin~ ships on tbe inter-
island routes as well as mainland-island routes. The country, he felt, lihould 
not grudge larger allocations on augmenting such serViCes because of the 
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~trategic importance of ~ islands. and the desirability of giving the 
Islanders a sense of belongmg to India from which they feel at present so 
very remote and isolated. 

[So No. 73 Para No. 4.28 of 9th Report of the PAC (6th Lok Sabha)]. 

Action Taken 
The inadequacy of ships on the mainland-island as well as inter-island 

services has been considered by the various Committees from time to time. 
Recently, on the recommendation of the Home Minister's Advisory Com-
mittee held on 27-2-1978, it has been decided to set up a High Level Com-
mittee under the Chairmanship of Joint Secretary (Shipping), comprising 
two members of the Home Minister's Advisory Committee, a representative 
each of the Min. of Home Mail'S, the Chief Commissioner, Andaman and 
the Shipping Corporation of India Limited to study the various shipping 
problems of A&N Islands and to recommend a well-thought-out instrument 
on varied forms of shipping. This Committee will, inter (Ilia, study the 
issue of running these services efficiently and make its recommendalions 'in 
this regard. 

As regards inadequate capacity of the ships for the export of timber, it 
may be stated that the position has since materially altered. M. V. 'Nicobar' 
has been scrapped and a new timber carrier of 5000 tons capacity viz., 
M. V. 'Diglipur' has been put on this service. There are at present two 
cargo vessels viz., M. V. 'Shempen' of 3500 tons capacity and M. V. 
"Diglipur" of 5000 tons capacity operating on this sector which together can 
adequately take care of the cargo/timber requirements on this sector. 

The Committee have mentioned that out of the provision of Rs. 233.40 
laklls under Ports and Harbours in the Fourth Plan relating to the A&N 
Islands, only about Rs. 189.109 lakhs could be sent. 

There were 8 schemes to be executed by two different agencies. namely, 
Ministry of Shipping and Transport and Andaman and Nicobar Administra-
tion as in Annexure. 

3. The A&N Administration have explained the !ihortfall in the expendi-
ture as follows :-

Item (1) .-Against an outlay of Rs. 30 lakhs, the expenditure incurred 
was only Rs. 5.54 lakhs. The shortfall was a result of factors like non-
availability of suitable survey vessel to carry out marine survey, and non-
availability of water craft for transportation of man and material. About 
80% of the estimates were for equipment to be imported from abroact 
There was some difficulty in obtaining these equipment also in time. 

Items (2) to (5) .-The A&N Administration have explained the short-
fan in the expenditure under these items as follows ;-

(i) Delay in finalisation of indent by DGS&D for procurement of 
machinery. 

(ii) 'Ibe Rest House at Calcutta was constructed under the DOD-
Plan 6mds and no provision for this purpose was required under 
Plsn. The question of providing Rest House at Madras was 
under correspondence with Govt. of Tamil Nadu and it would 
Dot be anaJim . 
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(iii) The 750 H. P. tug which was under construction on the main-
land could not be completed during the Fourth Plan period 
because of lock-out declared by the firm on whom order was 
placed by DGS&D. 

(iv) Indents for procurement of two l00-tonne barges and two pon-
toons were placed on DGs&D during 1970-71. These indents 
were not finalised by DGS&D during the year. 

Items (6) to (8) .-Against the total Fourth Plan outlay of Rs. 135.13 
fakhs for these schemes, the expenditure incurred was Rs. 150.92 Jakbs. 
The excess of Rs. 15.79 lakhs was made up by savings under other hands 
beads. 

The incomplete schemes, except item (2), have spilled-over to the Fifth 
Plan for implementation. 
[Ministry of Shipping & Transport O.M. No. SYO(II)-23/78, dated the 

19th September, 1978]. 

'7-138LSSI79 
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T'JlC Shipping Corporation of India gets a subsidy for operating the 
mainland-island routes as well as the inter-island routes, but there is serious 
and COIltinuiag neglect. 'Yojana' has alleged that the Shippin~ Corpora!i<>D 
appear to care little for the needs of the Andaman and NICObar region, 
because, perhaps the routes are difficult and not particularly remunerative. 
The Committee agree with the observation of the Estimates Committee in 
regard to the question of subsidy payable to the Shipping Corporation of 
India, the improvement in their efficiency by better utilisation of services, 
revision of freight rates and passenger fares and the better management ot 
the ports and harbours in the Andaman & Nicobar region. The Committee 
wi"h that the role of the SCI in this matter" is thoroughly examined and be 
settled by Government once for all without delay. 

rS. No. 74 Para No. 4.29 of 9th Report of the PAC (6th Lok Sabba) J. 

There are two types of vessels being operated on the mainland and the 
inter-isJoand routes viz. Government vessels and SCI's vessels. As regards 
Government vessels, full reimbursement of losses was being made to the 
SCI under an agreement signed between the Govt. and the SCI for operating 
these vessels on both the mainland as well as inter-island services. The 
agreement was last extended upto 31-3-1974. According to a decision 
taken at that time, all the Government vessels were deemed to have been 
transferred to the SCI from 1-4-1974 and as such no reimbursement in 
respect of Government vessel have been made to the Shipping Corporation 
of India Limited from ]-4-1974 onwards. 

2. As regards SCI's own vessels, the SCI were being paid a subSidy @ 
80% of the losses incurred by it on operating these vessels on both the 
Mainland as well as Inter-Island routes. The payment of subsidy to the 
SCI was discontinued under a Govt. decision w.e.f. 1-4-]974. 

3. The SCI had been representing to Government for revival of subsidy 
on the ground that it continued to incur huge losses in its operation in the 
Andaman Sector. The matter was reconsidered by Govt. and it has been 
decided that the SCI may be subsidised to the extent of 80% of the lossell 
incurred by it on the Mainland-Andaman Service, only if and when the 
Company is in overall losses. This decision does not cover the Tnter-Island 
Services. 

4. As regards ~servation~ made by the Estimates Committee, it may 
be stated that the said COmmtttee had not made any specific recommenda. 
tion regarding grant of subsidy to the SCI for running ~hipping services in 
the A&N Islands. They had only drawn the attention ~ of the Govt. towards 
this issue for their consideration keeping in view the larger interest to pro-
vide dependable means of communication between the Island and the Main-
land and in between Islands in the interest of integrity of the country. 

5. Government had also taken a deei~ion that the passen/lcr fares and 
freight rates in the AndalllaJl Sector be increased by 25 % . The increased 
rates in the Andaman Sector have been given effect to from 22nd January 
1978. ' 
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6. On the recommendations of the Home Minister's Advisory Com-
mittee it has been decided to setup a high level Committee under the 
Chairmanship of Joint Secretary (Shipping), Ministry of Shipping and 
Transport, comprising two members of the Advisory Committee, a repre-
sentative each of the Ministry of Home Affairs, the Chief Commissioner, 
Andaman and the SCI to study the various shipping problems of Aildaman 
and Nicobar Islands and make recommendations to Government. This 
Committee will inter alia study the question of running these services 
efficiently. 

7. The Secretaries Team which visited A&N Islands in December, 1976 
had recommended that A&N Administration should take over complete 
operational responsibility for all the vessels engaged in the inter-island -ser-
vices and the SCI be released of the task with immediate effect. It further 
recommended that the Ministry of Shipping and Transport should bring up 
a paper for the phased transfer of the Mainland Island Shipping Services 
from SCI to a departmental agency. Necessary action in fulfilment of the 
Secretaries Team is under process in this Ministry. 

[Ministry of Shipping & Transport O.M. No. SYO(II)-3/78, dated 30th 
August, 1978]. 

RecommendatioB 

Although air service between Calcutta and Port Blair is more costly, it 
remains absolutely essential. By air, it takes some 5 hours and 30 minutes 
to reach Port Blair from Calcutta, as against 4 days by a ship. The figures 
regarding the over-an load factor during the months April to November 
1«:.'75, furnished by the Ministry of Civil Aviation, indicate that the air ser-
vice is quite popular. There are however two snags in this operation. The 
flight has to havc tcchnical halt at Rangoon because with the type of air-
craft now used, it is not possible to have a straight run from 'Calcutta to Port 
Blair. This is irksome. since a technical halt at Rangoon requires the pas-
sengers to have to collect passports, health certificates and Customs 
clearances which are not called for in domestic tlights. Secondly, on 
account of the meagre air port facilities at Port Blair bigger aircraft cannot 
at present fly to the Andamans. Thus, during the peak season many pas-
sengers have to for go the air journey or wait in suspense for days before 
they can get their booking. If bigger aircraft is deployed on this route, 
not only can the need for a technical halt at Rangoon be avoided but also 
more traffic can be served by a direct flight, with more fuel capacity, from 
Calcutta or Madras or even Visakhapatnam. 1be Committee understand 
that the I.A.C. has already carried out a test for different short haul jet 
planes that can operate on this route directly from the mainland and the 
I.A.C. Board is expected to take a decision shortly. The Committee arc, 
however, constrained to observe that decision in this matter has already 
been long delayed. Nothing clearly is known yet about whether the existing 
port facilities at Port Blair could be suitably expanded or a new alr port 
needed (0 be built. It is urgent that decision on this subject is expedited. 

[S. No. 75 Para 4.30 of 9th Report of the Public Accounts Committee 
(Sixth LoJc Sabha)]. 
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Aca.Takea 
Earlier Indian Airlines were operating bi-weekly Viscount Servi~e 

capable of taking 44 passengers at a t~e bet~c:en Calcutta and. Port DIm 
via Rangoon. From August, 1977 IndIan AIf~nes. are ~peratmg. dltcct 
service bi-weekly between Calcutta and Port Blair wIth Boemg 737 aIrcraft. 
The capacity made available on the flights because of loan penalty is of the 
order of about 100 seats per tlight. The traffic generated on the route has, 
however, not been to the expectations as the occupancy rate is about 55/60 
passengers each way. 

2. The existing runway which has been recently resurfaced is suitable 
for limited opecations with. Boeing 737 aircraft with soft landing tyres i.e., 
capable of taking about loo passengers. The a1ternatives of improving the 
existing airport for normal Boeing 737 operations or constructing a new 
airport at an alterante site already selected is under active consideration or 
the Ministry. 
[Ministry/Department of Agriculture O.M. No. 9-29/77-F.II. dated 

12-7-78]. 
RecommeDClatjOD 

The Study Group of the P.A.C. had met not only the tribal people but 
also the ex-servicemen settled in the islands, the refugees from the former 
East Pakistan rehabilitated in the area and other elements from the main-
land who are now an integrated part of the population of the islands. 
They learnt of certain grievances. for example. of Bengal settlers who had 
some advances given after 195 I, but were finding it difficult to repay the 
loans on account of inability to sell the products of their agriculture to the 
Government store. The Committee note that in this regard in particular 
there is considerable relevant information in Third Report of the West 
Bengal Legislative Assembly's Committee on the welfare of Scheduled 
Castes &: Scheduled Tribes (1974-76) which required perceptive examina-
tion. 

rS. No. 78 Para 4.53 of the 9th Report of the PAC (6th Lok Sabha)] 
ActiOll Taken 

The restriction on movement of local products such as rice and paddy 
have since been lifted and the settlers settled under various schemes at 
various places are now free to carry their products to any places wIthin 
this Union Territory and have better price for their products. 

Inter-island ferry services have also improved considerably and the 
settlers are exporting their other products such as vegetables, fruits etc. etc. 
to other Islands and getting standard prices for their products. These 
people will be more benefited in the near future when the Inter-Islands 
Ferry Services will improve further. 

Regarding difficulties for repayment of loans now bein!! experienced 
by the settlers. it may be stated here that cases of reaDy deserving .,cROnS 
are under IScrutiny and consideratkm for writing off of portion of their 
loan in so far as colonisation loan is concerned. 

[Ministry of Home Affairs O.M. No. U-16016/4/77-ANL dated the 
3rd August. t 978]. 
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aec.meDdatj~D 

The Study Group reported also some' disquieting information to the 
e.ffect that lD some <:ases allottees of land di~ not themselves actually cul-
tivate, but had the Job done through what IS known as Ranchi labour. 
This should be thoroughly looked into and in no case should encourage-
ment be given to what may develop into the pernicious system of absentee 
land-Iordism. In view of the enormous and untapped economic resources 
of the Andaman and Nicobar Islands it is necessary, no doubt, to utilise 
the presence of migrants from the mainland as well as the Indians already 
settled in the region, and ensure the kind of economic development which 
will bring benefit to the islands as well as to the entire country. The Com-
mittee urge, however, that every precaution should continue strictly to be 
taken to ensure that the human and the ecological angle is constantly kept 
in view and that in the name of so-called econ.omic progress the uniqueness 
of the region is not jeopardized. 

IS. No. 79 Para 4.54 of the 9th Report of the PAC (6th Lok Sabha) J. 
AdioD Taken 

It is a fact that there are some cultivators who do not cultivate their 
land but give their lands to sub-tenants annually on share basis. But the 
number of such cases in this Union Territory is very negligible, There are 
adequate provisions in the A & N Land Revenue and Land Reforms Regu-
lation, 1966 and Rules framed thereunder to tackle such ca~es. The Re-
venue Officers right from the level of Patwari up to the Sub-Divitiaial 
Ofticer are alert in this regard and they are taking action allainst all IUCh 
cultivators under the provisions of the Regulation and the Rules. As a 
resnlto f such action, the number of such cultivators who sub-let steadily 
declining. 

[Ministry of Home Affairs O.M.No.U-I6016/4/77-ANL dated the 3rd 
. August, 1978]. 

Recommenda~on 

The Estimates Committee of Lok Sabha in their 128th Report, more 
than 5 years ago, recommended that the dilapidated condition of the Cellu-
lar Jail should be improve and it should be maintained as a national monu-
ment. The Committee regret that progress in this direction has been far 
from satisfactory and the Cellular Jail J:>uilding still continues even to house 
various offices and stores, and was partly being used as a Jail for ordinary 
prisoners, It is preposterous that what is virtuall.Y a national monument, 
cherished as a shrine of our freedom struggle should be used in such un-
worthy fashion. The Committee urge that the country's desire for a 
national memorial at the Cellular Jail should be soon fulfilled and no part 
of the stTl1ctures where our patriots languished for years should be tam-
pered with or utilised unimalZinatively. There should also be, as often 
demanded by public opinion, a correct and adequately resoectful display of 
the names of freedom fi~hters who had served their term in the 'Cellular 
Jail. The estimates Committee of Lok Sabha was told in 1973 that the 
Government had collected fun information about the relevant names. It 
is unfortunate that it has not bef'11 1)<)Ssible so far for Government to display 
accuratelv that scroll of national honour in an appropri~te ptace. The 

Study Group of the P.A.C. noticed inaccuracies in regard to some names 
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and also the states to which they belonged. The Committee trust that It 
would be possible for Government to make amends in this matter without 
delay. 

rS. No. 81 Para 4.73 of the 9th Report of the PAC (6th Lok Sabha)]. 

Action Taken 
The latest position with regard to vacation of various win~ of the 

Cellular Jail at Port Blair is indicated in the succeeding paragraphs. 

Wing No. 1. At present the District Jail is housed in this wing. In 
order to vacate this wing, a new jail will have to be constructed. The 
Andaman and Nicobilr Administration have drawn up a scheme for cons-
truction of a new jail complex at an estimated cost, i.e. Rs. 70-75 lakhs 
which is considered to be high. The Ministry of Works and Housing have 
desired some more information which is being collected from the Andaman 
and Nicobar Administratiol} .. 

Wing No.6. This wing is presently being used as residential accommo-
dation for bachelor or single officials. A new building for the above pur-
pose is _ expected to be ready by the end of 1978 and this wing will be 
vacated. 

Wing No. 7 and Entrallce Block. This wing is occupied by the Medical 
Department who have kept medical stores, registers, forms, stationery etc. 
in it. In view of the dearth of space in the store ~lock of the newly cons-
tructed medical complex, it has not been possible to shift the medical stores 
etc. from this wing. However, the Andamsn and Nic,9bar Administration 
are further exami!ling the manner in which this wing can be vacated. 

Thre~ jail warders are living with their families in the Entrance Block 
of the Jail. It has been decided to shift them to the Old Isolation Ward 
building which is present.ly occupied by the CRPF personnel. As soon as 
the Andaman and Nicobar Administration are able to find suitable accom-
modation for the CRPF personnel the three Jail Warders and their famillea 
would shift to the Old Isolation Ward building thereby vacating the En-
trance Block. 

The list of names of the Freedom Fighters has been finalised by the 
Andaman and Nicobar Administration in consultation with the Freedom 
Fighters fraternity Circle, Calcutta. The names of Freedom Fighters as 
finally approved lrave been inscribed on 30 marble plaques of size 7' in 
length and 3'-6" width. These will be installed in the Cellular Jail. 

(Ministry of Home Affairs O.M.No. U-16016/4/77-ANL dated 3rd 
August, 19781. 



CHAPTER IV 

RECOMMENDA TIONSjOBSERVA TION REPLIES TO WHICH 
HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

Recommendation 

The Committee stress that care should invariably be taken not to en-
croach on the land traditionally occupied by the tribes nor to interfere in 
forest which are the source of their livelihood. There is plenty of room 
in the Andamans for development~ work to be undertaken without unduly 
disturbing the tribals in their natural habitat. It would only be by means. 
of patient and truly symathetic dealing with them that they can be won 
over to the idea of coming to terms with what we normally call 'civilization'. 
In this task, the Committee are of the view that Government should, by a 
special etlort, enlist the cooperation of dedicated social worker ready to 
brave exacting conditions of life and work. One laudable case of such 
cooperation has come to the Committee's knowledge, but the task requires 
a team of the right type of persons who would go to the islands and live 
and work in a truly mission~ry spirit. 

[S.No. 6 Para 2.55 of the 9th Report of the Public Accounts Com-
mittee (6th Lok Sabba)]. 

Action taken 

No one is allowed encroach on and in tribal areas. The interest of 
the tribals in land and trade are fully protected under the A &. N Islands 
(Protection of Aboriginal Tribes) Regulation, 1956. Whenever any pl"t 
of land in the tribal area is required for unavoidable administrative pur-
poses, tribals are coosulted, and in case of primitive tribes, the Administra-
tion takes. careful decision. . 

There are two tribal settlements of the primitive tribes in the islands. 
These are known as Great Andamanese Settlement in Strait Island and 
Anges Settlement at Dugong Creek in Little Andaman. 

At Great Andamanese Settlement in Strait Island there is only one 
Social Worker to look after the Great Andamanese tribe. The wife of this 
social worker is working as a part-time instructor in the Balwadi running 
in the settlement for the benefit of Andamanese children. The Social 
Worker belon~ to Bhartiya Adim lati Sevak Sangb. A livestock attendant 
is posted to the Great A!ldamanese SettlemeI!1 to look after the rearing of 
pigs, cows etc. 

At Onges Settlement at Dugong Creek in Little Andaman, two teams 
are provided. One team consists of Senior Social Executive, Social Wor-
ker-cum-Teacher and their Assistants. The team looks after Onges multi-
purpose cooperative society and other works connected with the 'Welfare of 
the Onge tribals. Senior Social Executive and Social Worker are not in 
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position now. Action is being taken to fill these posts. The other team 
posted to Dugong Creek is a Medical Team. It consists of a Doctor, a 
Staff Nurse and a Ward Attendant. Staff Nurse is no longer in service. 
The doctor is being assisted presently by a Senior Male Nurse of Medical 
D::partment. 

[M.H.A. O.M.No. 14014/2!78-TD 15th September, 1978]. 
Recommendation 

The Committee find that not only for the tribal Poplliation but for all 
who reside in the region, the communicatipns problem is acute. The 
several hundred islands have perennial see roads but very few vessels to 

ensure communication. A well thought out instrument on varied forms of 
shipping seems urgently called for. The Committee Study Group ~'aw for 
instance l! village where there was just one compounder and anyone falling 
gravely ill had to be taken to Port Blair two or three days journey away, 
and in the case of the tribals there was the further trouble that, even jf 
willing for transportation, they might not get accommodation in the stea-
mers plying. IQ spite of the Estir.nates Committee in thteir Iatest report 

asking for an Extention Centre to be set up in the islands by the All India 
Institute of Medical Sciences, all that the Public Accounts Committee 
could elicit was that in Little Andamans there is one doctor and a cOOt-
pounder and that a lady medical officer has also been posted. The Re-
habilitation- Departments' proposal to set up a 30 bed hospital and in due 
course a chain of dispensaries one catering to every 200 families awaits 
sanction. The Committee urge that these and all possible ameliorative 
scheme should be implemented without delay. 

[So No.9 Para 2.58 of the 9th Report of the P.A.C. (6th Lok Sabha)). 

Action Taken 
Under the Medical & Health Department of Andaman &. Nicobar 

Administmtion there are at present 11 Hospitals, 62 Dispensaries (includ-
ing one Homoco Dispensary) and 2 Primary Health Centres spread over 
different islands. Facilities for specialised treatments are available only in 
the G.B. Pant Hospital, Port Blair as the Andaman and Nicobar Adminis-
tration have only one specialist in various branches other than surgery. 
The second surgeon however has been posted at Car Nicobar and is also 
\- isiting other islands to extend specialist services. 

To overcome the difficulty fo~ transportation of patients from the tribal 
areas and to provide better medical facilities, the proposal for a hospital-
cum-banking-cum-supply ship has been agreed to by the Plannin~ Com-
mission. A total outlay of Rs.89.9 lakhs has been approved for the 

scheme for 1978-83 with provision of Rs. 12.75 lakhs for 1978-79. This 
would also enable frequent movement of specialists to various islands. With 
the acquisition of this ship medical facilities would also be extended even 
to those islands which. have very thin population and where regular dispen-
saries cannot be established. 

At present there are two medical dispensaries in R. K. Puram and 
Vivekanandapur in Little ADdamaD. These dispens.nes cater to tbe needs 
of all the settlers settled in the viDages. In addition to this there is another 
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-dispensary managed by a Medical Officer at Hut Bay. Serious patients 
'Can be brought from the villages to this dispensary by departmental jeep 
or by the State Transport Bus. There is also a proposal to open a' 30 bed 
hospital at Hut Bay (Little Andaman). 

As regards setting up of an extension centre by All India Institute of 
Medical Sciences, the Andaman and Nicobar Administration have taken up 
the matter with them. 

[M.H.A. O.M.No.U-16016/4/77-ANL dated the 15th September, 
1978.] 

Recommelldation 

The Commitke find that not only for the tribal population but for all 
who reside in the region, the communications. problem is acute. The seve-
'fal hungred islands have perennial sea roads but very few vessels to ensure 
·communicati9l1. A well thought out instrument on varied forms of' the 
shipping seems urgently called for. The Committee Study Group saw for 
instance a village where there was just one compounder and anyone falling 
gravely ill had to be taken t9 Port Blair two or three days journey away. 
and in the case of the tribals there was the further trouble that, even if 

willing for transportation, they might not get accommodation in the steamers 
plying. In spite of the Estimates ComJDittee in their latest report asking 
for an Extension Centre to be set up in the islands by the Ail India Insti-
tute of Medical Sciences, all that the Public Accounts Committee could 
dicit was that in Little Andamall§ there is one doctor and a compounder 
and that a lady medical officer has also been posted. The Rehabilitation 
Departments prop<>!;al to set up a 30 bed hospital and in due course a chain 
of dispensaries one catering to every 200 families awaits sanction. The 
Committee urge that these and all possible ameliorative schemes should be 
implemented. without delay. 

[S.No. 9 Para 2.58 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action taken by the Ministry of Shipping and Transport 
The Shipping problems of Andaman were also discussed in the meet-

ing of the Home Minister's Advisory Committee held on 27-2-78. It was 
decided that Ministry of Shipping and Transport should set up a Committee 
comprising inter-alia of two members of the Home Minister's Advisory 
Committee. a representative of the Ministry of Home Affairs and a repre-
sentative of the Chief Commissioner, Andaman to study the various ship-
ping problems of Andaman and Nicobar Islands and to make up their re-
commendations. Necessary action to set up the Committee is being taken 
by this Ministry. The said Committee will take into account the require-. 
ments of this recommendation. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.1I dated 
12-7-78J. 

Recommendation 

The Nicobarese are from all accounts comparatively advanced and 
development blocks are said to be functioning well at Car Nicobar and 
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Nancowary, with Special stress on the improve~ent of agriculture and 
animal hu~bandry. Demonstrations on improved methods of raising coco-
nut and arecanut in plantations are known to have been held. For step-
ping up housing facilities, building materials have been supplied to the 
Nicobarese at Port Blair rates. The Committee have learnt also of im-
proved poultry practices introduced there. However, thiS apparently 
pleasant picture is disturbed by the fact of economic exploitation which has 
been commented upon by the Estimate Committee (pam 4.85 of 87th 
Report, 5th Lok Sabha) and will be discussed later in this report also. 

[S.No. 11 Para 2.60 of the 9th Report of the Public Accounts Com-
mittee (6th Lok Sabha) I· 

Action Taken 
Please see Government's reply under recommendation No. SO·-para 

4.61." 
IM.H.A. O.M. No. 14014/2/78-TD dated the 15th September, 1978} 

Action Taken by Department of Culture 
It is true that in the first half of the present century, tho Nicobarf'f>c 

were economically exploited by the traders who used to give credits to the 
tribals and did not press for speedy recovery. Exchanges on credit amounted 
to enormous indebtedness compelling many a Nicobarese to work for t~e 
traders without remuneration. Many of the Nicobarese remained in perpe-
tual indebtedness. The position has changed since then. There are at 
present two co-opentive societies, one in Car Nicobar Island and the other 
in Nicobar Island, which purchase copm and betel-nut from the tribals at 
approved mtes. The scope of economic exploitation of the Nicoharese by 
traders has, therefore, been minimised. The Anthropological Survey of 
India has no empirical data on the economic exploitation. ,"){ the present-day 
Nicobarese. An area study of the Nicobar Islands is. however. JO progress 
and the information, that is being collected, is likely to throw furth« light 
on this problem. 

[Department of Culture O.M. No. G.250JS!2/77/1F.4 dated 19-8-78J 
RecODlDleodation 

The Public Accounts Committee share the anxiety of the Estimates 
Committee on this score. The Committee's Study Group have also reported 
their unhappiness at the hier'8l'chical authority (through the system of 
'captains') reportedly exercised by certain Nicobarese leaders and the power 
they have over the entire tribe, power now augmented by their grip also over 
the amenities introduced, by the administmtion. The Nicobarese are a 
hardy, gifted people who are an asset to the entirel country and must not 
continue to live under such undesirable constraints. The Committee are 
of the view that in the context of the country's present-day aspimtions for 
mpid development, special attention should be directed towards an under-
standing of the socio-economic situation of the Nicoba.r islands and a fuller 
utilization of their potentialities. 

[So No. 12 Para 2.61 of the 9th Report of the Public Accounts Com-
mittee (6th Lok: Sabha)]. 

-------- ------ ----- -------- -------- -----
.PI. See 0Japter n. 
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AdioD Take. 
. Every Nico~arese villa~ has a headman who is called Captain of ~e 

village. Captams are tradItional headmen. They are elected by their vIll-
agers.. The election is tradition based. Generally sons and daughters of 
Captallls are elected to succeed their p'arents. The tradition is working well. 
The Captain is ~e leader of the village community, he commands great 
respect from the vIllage folk. No doubt, he consults village elders for taking 
any decision in respect of his village but his will may prevail upon the rest 
of the village community. 

How long this system will continue cannot be foretold. It will change 
with the spread of education among the Nicobarese. 

. Howev~r, as indicated earlier, Government policy is that we will not 
mterfere WIth the way of life of the tribal people. The headman is their 
institution and it will be better to allow the Nicobarese to operate upon it 
is as long as they wish to. 

In the Andamans group of islands, elections to panchayats are held 
under the Andaman &£ Nicobar Islands Gram Panchayat Regulation,. 1961. 
Pradhans are elected from among elected members of gram panchayat. 
[M.H.A. O.M. No. 14014/2!78-TD. dated the 15th September, 1978]. 
A crion taken by Department of Culture 

In the Nicobar village organisation, headman (Captains) play very useful 
and important roles. It would not be desirable to curb drastically their 
authority or activities without first having a close look into the matter. 
Action can be taken only after obtaining first-hand information through field 
investigation in the Nicobarese villages. The Anthropological Survey of 
India is engaged in conducting an investigation in the Nfcobar Islands which 
is likely to yield information that may throw light on this problem. The 
report is expected to be available by the end of 1978. 

Recommendation 
An important aspects of tribal welfare is the problem of educational and 

sochl needs. A worker of Bharatiya Adimjati Sewak Sahgh is said for some 
years to have been living and working among the Andamanese in St!"ait 
Islands. Plans for the construction of living quarters for some 30 families, 
a community hall. maternity and Women's Centres, are eroposed to be 
undertaken. A 'Balwadi' has been started for the On~ chIldren. The Esti-
mates Committee in their 43rd Report had recommended that social Service 
organisations of proven merit, and genuinely dedicated to the cau~ of trlbals, 
might be persuaded to take part in welfare work in the Islands. That Com-
mittee. after observing that nothing had been dOQc on such Jines over the 
years, had, in their 87th Report (1975-76) urged Government to approach 
organisations like the Ramakrishna Mission again wtihout delay. The 
Committee feel strongly the imperative! necessity of getting a truly devoted 
band of social workers recru'ted from the vouth of India to work among the 
tribals and help them to cooperate in evolving a new free life fror thet;!-
selves. The so-called hostile tribes should also be IUllduallV brou,rot withlO 
the purview of such work. The committee have every hope that ~ven the 
will such noble and necessary tasks can well be undertaken by ~ people. 

[So No. 13 Par;l 2.62 of the 9th Report of the Public Accounts Committee 
(6th Lot Sabba)]. 

.''J 
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Adion Taken 
We have already COJllJJlCDted OIl this in earlier paras. Dedicated Social 

and Medical, Workers have been recruited from main land and they are 
posted to tribal settlements for training the tribals in settled way of life. 

AP?lications were invited by the Andaman Adim Janjati Vikas Samiti 
from among eligible persons both in the mainland and in the jslands for 
appointment as social workers, medical workers etc. Their eases were 
thoroughly examined and screened by the Samiti and then selected people 
were appointed under the Samiti to work among the Onges in Little Andaman. 

While medical workecs were given medical side of the work to look after 
the Onges, social workers were engaged on training the Onges in personal 
and public hygiene imparting simple )ess~~ in games, as also in primary 
agriculture, stitching etc. The Senior Social Executive also looks ufter a co
operathe meant for Onges. A Social Worker of the BAJSS Unit is working 
among the Great Andamanese at their settlement in Strait Island. He is 
looking after their cooperative, food supply etc. He is training them in 
kitchen gardening and plantati(JlS. He is also running a Balwadi it the 
Great Andamanet>e Settlement for the benefit of the Andamanese children. 
(M.H.A. O.M. No. 14014/2/78-TD dated the 15th ~ber, J978) 

Rec:oDlmelldu'ioll 

An important aspect of trible welfare is the problem of educationaJ and 
social needs. A worker of Bharatiya Adimjati Sevak S80gh is said for some 
yean. to have b;:cn living and working among the Andamanese in Strait 
Islands. Plans for thc construction of living quarters for somc 30 families 
as community hall, Maternity a.nd Women's Centres, are proposed to be un-
dertaken. A 'Balwadi' has been started for the Onge children. The Eesti-
mates Committee in their 43rd Report had recommended that social !;er-
vices organisations of proven merit and genuinal dedicated to the cause of 
tribals, might be persuaded to t'a.ke part in welfare work in the Islands. That 
Co.nmittee, after observing that nothing had been done on such lines over 
the yt:ars, had, in their 87th Report 0975-76) urged Government to 
approach organisations ]ike the Ramkrishan Mission again without delay. 
The Committee feel stron~y the imocrativc necessity of getting a truly de-
voted bud of social worken recruited from the youth of India to work 
amon8 the tribal and help them to cooperate in evolving a new free life for 
themselves. The so-called hostile tribes should also be gradually brought 
within tht; purview of such work. Th~ Committee have every hope that 
given the will such noble and necessary tasks can well be undertaken by our 
people. 

[P.A.C. Recommcncfoation No. 13 (Para 2.62) PAC (1977-78) Sixth 
Lok Sabha, Ninth Report-Ministry of Agriculture and Irrigation]. 

Actioll takell by tile Department of Social WeH~ 
The ~t of Soc~ W«:I'B.re is imp~mc:nting the folJowing two 

schemes: ~ch may help ID achlevmg the obJecttve underlying in the re-
commendation : 

(i) Welfare of Children in need of Care It: Protection and Foster 
Care Services; 
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(ii) Welfare of Women and Children and handicaP,JJed persons 
belonging to all oommunities i.e. ~0IDlC, condense 
course of education for adult women, and general grant-in-
aid. 

2. Under scheme No. (i) the Department gives financial assistance to 
the State Government/Union Territories for disbursement to Voluntary 
organisations interested in starting services for children. The organisations 
have to apply for financial assistance in the prescribed proforma through the 
State Go~emment/Union Territory Administrations for grant-in-aid to be 
given for the purpose. 

3. The Andaman and Nicobar Island Admn. has been requested frOD) 
time to time to forward proposals from voluntary organisation but despite 
thI:SC efforts only one orga.Wsa.tion viz. "Seva Niketan" has come forward 
to impJement the scheme for welfare of children in the Andaman and 
Nlcobar Islands. This institution is receiving maintenance grant for 45 
children. The Fifth plan ceiling fixed for Andaman and Nicobar Islands 
was 425 children, against which only 45 children have been covered till 
now. The Andaman and Nicobar Administration has again been addressed 
in June 1978 to forward proposals, duly recommended, of voluntary organi-
sations covering not only the ceiling in terms of the number of the bene-
ficiaries fixed for the current year but also the unfilled quota in respect ot 
the Fifth Plan period. 

4. As regards scheme No. (ii) above, 80 voluntary institutions in the 
Islands were given grant amounting to Rs. 5,46,950/- by the Central 
Social Welfare Board during 1977-78 for implementing the programme ot 
socio-economic condensed courses of education for adult women and gene-
ral grant-in-aid. These programmes have necessarily contributed to the 
welfare of Scheduled Tribes inhabited in Andaman and Nicobar Islands. 
The programmes of the Board, though meant to cover women, children and 
bandicapped persons in all communities, cater to the needs of Scheduled 
Tribes also. 

fMinistry of Education & Social Welfare, Department of Social Welfare 
O.M. No. 25015/1/77-IF dated 15 July, 1978]. 

Action taken by Department of Culture 
The Andaman Adim Janjati Vikas Samiti took up important Welfare 

~clivities during the period from April 1976 to March 1978. The Samiti 
has acquired a vessel for interisland movements for tribal welfare work. 
Plantatton-cum-orchards were raised in the Dugong Creek and South Bay 
areas of Little Andaman Island and also in Strait Island under the super-
vision of the Samiti. It has purchased a generator and has built UP a shed 
in Dugong Creek for the generator for producing electricity. The Co-
operative Society for Strait Island is functioning under the supervision of 
the Samiti. A Community hall has been constructed in Strait bland, and 
another such haD has also been built in the Onge settlement in the Dugong 
Creek area of Little Andaman Island. Educational programme for the 
tribal chiJdren has been taken up. A team of social and medical workers 
are en~a~"d in tribal welfare work in Little Andaman Island 

[Department of Culture O.M. No. G-25015/2/77-IF.4 dated 19-8-78J. 
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Re«:onuaendation 
11. of course, thc quality of logs fed into the mills is poor the percentagt} 

of wastage is bound to increase. But the Committee cannot appreciate: 
. why measures have not been taken to improve the quality of logs in spite 
of prccise suggestions to that effect made in 1972 by the Cost Accounts. 
Officer. As for the outmoded nature of the equipment, the Committco 
would blame thc Forest Department itself for not pursuing the replace· 
ment programme vigorously and in time. The Study Group of the Com· 
mittce visiting the Chatham mills have gathered an uphappy but positive 
impression that the mill was being simply mismanaged. The Committee,. 
wou ld therefore re~mphasise their earlier observation in the 96th Report 
(Fourth Lok Sabha) that Government should take immediate steps to tone 
up the supervision at the operational levels and rationalise the scale of 
operations by in stalJing upto-date equipment and adopting better manage-
ment and other techniques. 

[S. No. 31 Para 3.118 of 9th Report of Public Accounts Committee 
(6th Lok Sabha) t. 

Action Taken 

The Public Accounts Committee's remarks requlsmg Government to 
take immediate steps to tone up the supervision at the operational levels 
and rationalise the scale of opc:r8.tions by installing upto-date equipment to 
minimise wastage would certainly be borne in mind by this Department and. 
suitable action would be taken wherever necessary. 

[Ministry/Department of Agriculture O.M. No. 9·29/77·F.II dated' 
12·7·781. 

Recommendation 

'fhe Committee regret that the programme for conversion of circular 
saw at both the mills with indigenous band saws has not made any head· 
way. It was as early as March, 1970 that the Inspector General of Forests. 
himself suggested that Circular saws in the mills should be replaced early 
by indigenou.." band saws. In June, 1973, the Ministry informed Audit 
that important items like break·down units and other valuable parts were 
still required to be imported, and as such the implementation of the pro-
poslll would take quite some time longer. The Committee were, however. 
informed by the Department that though the order was placed in 1973 the 
~upp\ier could not supply the machine by 31 st July, 1975 and to make the 
J)QSition worse, the date for the supply had been further extended. A., far 
as Betapur Mill was concerned, it was a small mill and catered mostly to 
the local requirements. The Committee were assured in a note that the 
Department wa~ being asked to expedite replacement of these circular saws 
at Betapur and effect overall improvement. However, there has been 
already a lot cf avoidable delay in completing modernisation of the 
Chatham Mill. In the Committee's views if these mills are to function as 
economically viable units, urgent steps must be taken to modernise the 
mills and replace the existing old and obsolete eouipment. The Committee 
would also stress that simultaneous steps should be taken to modernise anet 
upgrade the management of the Chatham Mill whiCh happens to be "the-
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largest single industrial unit in these islands and is also one of the largest 
of its kind". 

[So N.o 33 Para 3.120 of 9th Report of Public Accounts Committee 
(6th Lok Sabha»). 

Adion Taken 
In Chatham Saw Mill, a 54" Band Saw Mill of indigenous make has 

been installed in February, 1977 and the Mill is working satisfactorily. 
Quotations for purchase of a modern and sophisticated 72-inch Band Mill 
from abroad have been ,finalised and the Ministry of Agriculture and Irri-
gation has been approached to release foreign exchange vide Administration 
letter No. 41/76-77/1964 dated 30-11-1977. 

The Public Accounts Committee's remarks requiring Government to 
take steps to modernise and upgrade the management of the Chatham Saw 
Mill and to replace the existing old and obsolete equipment would be borne 
in mind by this Department and suitable action would be taken wherever 
and whenever necessary. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.1I dated 
12-7-78]. 

Recommendation 
The Committee note that the then Ministry of Commerce and Industry 

decided in July 1951 to supply ply logs from the Andaman Forests to the 
members of the Plywood Manufacturers Association of India and tl\e Ply-
wood Manufacturers Association of West Bengal on the basis of quotas 
fixed by the Ministry of Agriculutre. The supply continued to be made till 
1967. No agreement in this regard, was entered into either with tbe Asso-
ciations or the individual members, and tbe Ministry is unable even to find 
out the reasons, why it had been decided that no agreement was caned 
for. 

[So No. 38 Para 3.189 of 9th Reoort of Public Accounts Committee 
• (Sixth Lok Sabha)). 

Amon Taken 
No comments except that the interest of Government was fully safe-

guarded to .the extent of the security Deposit conected in the form of G.P. 
Notes. 

(Ministry/Department of Agriculture O.M. No. 9-29/77-F.1I dated 
12-7-7Rl-

Recommendation 

3.190 Although the Plywood Manufacturers Association of India and 
the Plywood Manufacturers of West Bengal were required to deposit tbe 
sum of Rs. 20,000 and Rs. 5,000 respectively for each member ~ security 
deposit, the amount was accepted directly fn)m the member. In one case, 
a sum of Rs. 15,000 instead of Rs. 20,000 was accepted. A sum of 
Rs. 1.54 1akns thus was oat standing from different members at the lime 
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when the scheme of supply to the members was discontinued i.e. in 1968 
the Deoartment informed Audit that the possibility of adjusting the total 
security deposits against the amount due from some members of the Associa-
tion was Under consideration. In June 1973 the Ministry infromed Audit 
in more definitive terms that the outstanding amount would be adjusted 
agaiast the security amount de,l)9Sited by all the members taken together. 
This expectation, however has been foiled. In reply to a specific query, the 
Committee have now been informed that as the members had furnished the 
security deposit in· their individual names and not in the name of the Ass~i
ation, It was not possible to recover the dues of one member frem the securIty 
deposit of another members. 

3.193, The Committee arc constrained to observe that they are not 
happy over the casual manner in which replies are given to important 
points raised by Audit. They would strongly recommend that the circums-
tances in which Audit was wrongly informed in 1973 about the adjustment 
of outstanding dues from the security deposits of all the mcmbers taken 
together (when this was not possible), should be investigated and responsi-
bility fixed. 

IS.No. 39 and 42, Paras 3.190 and 3.l93 of 9th Report of the Public 
Accounts Committee (Sixth Lok Sabha) J. 

Action Taken 

Though security Deposit was collected from individual members, it 
was considered that the entire amount could be adjusted against the 
amounts due from some members. Audit was informed accordingly in 
1969. Before such adjustment action was taken, legal opinion was ob-
tained in May, 1973 and· it was opined that the outstanding amount could 
not be recovered by adjustment from the Seew·ity Deposit furnished by indi-
vidual members for the dues payable by other members of the Association. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.n dated 
12-7-781. 

Recommendation 

The Committee regret the absence of any formal agreement with the 
carriers, with the result that responsibility in the matter of recovery of the 
value of logs and sawn timber shortlanded is a point of dispute. This is 
yet another instance where the Andaman Forest Department entered into 
an arrangement with a party without formal agreement. The Committee 
would like Government to investigate why such lapses occurred and to 
remedy the situation. 

[So No. 45 Para 3.196 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha)]. 

Adlon Taken 

By ~utu'al arr~gement bc~e~l the Forest Department and Shipping 
CorporatIon of India, Port BI81r Branch, timber carrying vessels arc 
placed at the disposal of the Forest Department at periodical intecvals 31 
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agreed to~ as for as practicable by them. Timber is loaded by the depart-
ment agamst which a bill of lading is issued by the Shipping Corporation. 
This system is working quite satisfactorily and the timber shortages are 
also reduced to the minimum as a consequence of several corrective steps 
taken both by Forest Department and the Shipping Corporation. 

As recommended by the Public Accounts Committee, action has been 
taken with the Shipping Corporation of India with regard to formal agree-
ment and their comments are awaited. 

(Ministry/Department of Agriculture O.M. No. 9-29177-F.II dated 
12-7-78]. 

Recommendation 

The Committee regret that the quantity actually despatched during 
1969-70 to 1972-73 has been consistantly below the annual target fixed for 
the despatch of timber to the mainland. The shortfall has been attributed by 
the Forest Department to non-provisioning of special loaders by the Shipping 
Corporation of India. 

The difficulties in achieving the targets of export of timber to the main-
land were considered by the Public Accounts Committee -in para 1.1-1.7 
of their 74th Report (4th Lok Sabha-April, 1969). The Committee had 
emphasised that (i) the requirements for additional' ships should be care-
fully assessed and the fleet for transport of timber augmented and (ii) the 
existing shipping space should be fully and adequately used and frequency 
of trips improved by minimising delays in loading and unloading operation. 

In November/December 1969, the Ministry of Agriculture informed the 
Public Accounts Committee that while one of the existing passenger-cum-
cargo vessels viz., "M. V. Nicobar" had been converted into a cargo vessel, 
a special timber carrier "M. V. Shompen" had been put to service from 
February, 1968 to meet the special needs of timber/log shipments from the 
Islands to the mainland. An additional passenger-cum-cargo vessel "State 
of Bombay" had also been introduced in the mainland island service from 
June 1967. Regarding the utilisation of existin~ shipping space, it was 
stated that the construction of two permanent jetties at Haddo and Chatham 
was expected to be completed by 1972. A wharf in Phoneix Bay was also 
planned to be completed by 1972-73 and with these facilities, it was ex-
pected that the harbour facilities and the utilisation of existing shipping 
facilities would improve. The Committee, however, regret to note from the 
figures of the targets of export and the quantity actually exported that there 
was shortfall in the quantities exported during 1969-70 to 1972-73. 

As regards the failure to convert "M. V. Nicobar" into a full cargo ship 
due to small hatch opening and limited derrick capacity, the Committee are 
constrained to point out that in reply to their earlier recommendations on the 
subject. the Ministry had not placed the correct facts before them in 1969 
in regan! to "M. V. Nicobar" being U!;ed for transporting timber logs to the 
mainland after its conversion into a cllrgo ship. Audit hall pointed out thai 
the two ve~~els made available bv tht' Shipping Corporation of India, in 
addition to "M. V. Nicobar" and "M. V. Shompen", were also not capable 
of carrvin~ timber logs because of smal1 opening and the hatch and derrick~ 
mg. The Committee deplore the desultory to manner in which the problem 
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of shipping facilities has been dealt with by the Forest Department. It is 
surprising that it was not before 1973 that the Ministry of Transport and 
Shipping made a detailed study of the problems faced in the export of timber 
to the mainland. Efforts, it is learnt, are still being made to procure an 
additional timber carrier. The Committee would like a more earnest 
approach of Government in the matter and better expedition in work. 

The Committee stress strongly the urgent need for augmenting shipping 
facilities so that the entire targetted quantity of timber can be sent efficiently 
to the mainland. It is relevant in this connection to recall that the represen-
tative of the Forest Department had admitted before the Public Accounts 
Committee.in 1969 that it was more remunerative selling timber in the 
mainland market. The Cost Accounts Officer had also clearly expressed 
the view that it was advantageous to sell the timber in the shape of logs 
rather than in the shape of sawn timber for which increase in shipping facility 
was essential. 

[So Nos. 47 to 51, Paras 3.198 to 3.202 of 9th Report of the Public 
Accounts Committee (Sixth Lok Sabha)1. 

Adlon Taken 

The annual targets for the despatch of timber to the mainland and the 
quantity actually sent during 1971-72 to 1976-77 arc shown below: 

Year 

1971·72 
197:.'·'1 
'973-74 
1974-75 
197~·76 
1976-77 

(FilUres in Cubic Metres) 
Despatch Quantity 
Target despatched 

28,~OO 
31,000 
32,~ 
32,~ 

34,000 
47,~ 

Shortfall 

~.729 
6,~32 

',666 
3,989 
3,9" 
7,992 

It would be seen from the above that the total quantity shipped to main-
land from the Islands rose from 24771 Cubic Metres in 1971-72 to 39,508 
O.M. in 1976-77, thereby registering a percentage increase of 59.49. The 
targets of shipment were increased as may be seen from the above Table 
keeping in view the provisioning of timber carring vessels regularly as agreed 
to by the Shipping Corporation. The vessel "M. V. Shorn pen" made only 
9 trips during each of the year 1975-76 and 197~ 77 against the provision 
of 12 trips durin!!: 1975-76 and 197~ 77 r~pectively. No loader was made 
available by the Shipping Corporation of India during the period Mid-April. 
1975 to Mid-August 1975. Non prOVisioning of vessels continue to be the 
main factor contributing to the shortfall in shipments of timber. The matter 
of atJranenting Shi~g facilities is always pursued vigorously with Shipping 
Corporation of locha by the Andaman Forest Department. 
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The Forest Department is aware that it is remunerative to sell round logs 
in the mainland markets and accordingly the shipment of logs has progres-
sively increased from year to year as -can be seen from the Table below : 

Year 

(Figures in Cubic Metres) 

Quantity of log and Quantity of Round 
Sawn timber shipped logs. 

Percentage of logs 
shipped on the total 

quantity shipped -- -_._ ... _._--_._----------------
1973-74 . 
1974-75 . 
1975-76 . 
1976-77 . 

26,834 
28,511 
30,043 
39,508 

20,951 
21,769 
25,212 
35,950 

78'08 
76'35 
83'92 
91'00 

From the above it will be seen that the quantities of logs shipped during 
the years from 1973-74 to 1976-77 rose from 20,951 to 35,950. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.II dated 
12-7-1978]. 

Action Taken by the Ministry of Shipping and Transport (Recommendation 
No. 50) 

The observations made by the PAC in its Report is on the basis of posi-
tons capacity viz. M. V. 'Dlglipur' obtained and put on tIlis service. Thus 
'Nicobar' has been scrapped (in 1974) and a new timber carrier of 5000 
tons capacity viz. M.V. 'Diglipur' obtained and put on this service. Thus 
there are at present 2 cargo vessels viz., M.V. 'Shompen' of 3500 tons 
capacity and M.V. 'Diglipur' of 5000 tons capacity operating on Mainland 
Andaman Sector. 

[Ministry of Shipping and Transport O.M. No. SYO(II)-3178 dated the 
10th August, 1978]. 

Action Taken by the Ministry of Shipping & Transport (Recommendation 
No. 51) 

As already stated in reply to the earlier recommendation (No. 50) the 
position has since changed. M.V. 'Nicobar' was scrapped in 1974 a~d a 
new timber carrier M.V. 'Diglipur' of 5,000 tons capacity has been put on 
this service. After the introduction of 'Diglipur' avaihlble timber and timber 
products have been carried without any difficulty. Even the available ship-
ping space on this vessel is not always fully utilised at times. 

[Ministry/Department of Agriculture. O.M. No. 9-29/77-F.II dated 
12-7-781. 

RecolDDlendatioa 

It is disturbing th~~ O!1t of 2 tractors (against 5 purchased from the-
Department C!f Rehabilitation ~d declared uneconomical for further use) 
one tractor did not work at all smce the very date of its purchase i.e., from 
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January 1966 to July 1973 and the other tractor worked for only 958 hours 
and that too after major repairs. The third tractor which also did Dot work 
~t all is being technically surveyed. It is strange that before transferrinS 
such old and unserviceable tractors neither the Department of Rehabilitation 
nor the Ministry of Finance cared to consult the Ministry of Agriculture 
and the misgivings reported to have been expressed by the Andaman 
Forest Department were ignored. What is even more surprising is the fact 
that the terms of this transaction were not spelt out in advance, with the 
result that a clear discussion was not available as to whether the Forest 
Department was to pay hire charges on book value. It was only in May, 
1968 that a debit agaIDst the Andaman Forest Department for the book 
value and transport cost was raised. The Committee feel that Government 
should not somewhat carelessly have saddled the Forest Department with 
tractors which were both old and un·serviceable. The Committee recom-
mend that responsibility should be fixed for this unpleasant transaction. 

[So No. 57 P'ara 3.224 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha) J. 

Adioa Taken 

The purchase of the two tractors from the Rehabilitation Department 
which have not worked at all was made pursuant to the decision of Govern-
ment of India in the Ministry of Rehabilitation and the Ministry of Finance 
and Andaman Forest Department which objected to the transfer of the two 
tractors is, therefore, not responsible for the transaction. 

[Ministry/Department of Agriculture O.M. No. 9-29/77-F.II dated 
12-7-1978]. 

Recommendation 

The Committee regret that having entered into an agreement, Govan-
ment did not take proper steps to ensure its implementation by the private 
firm. On Government's own admission, the said firm could not accept the 
timber-extraction target right from the outset, on account of their own 
shortcomings like financial instability and lack of adequate equipment. 
Government, however, never thought of any drastic action till 1961 when 
the defaulting firm chose to go in for arbitration. On the other hand, even 
supplemental agreements were entered into successively with the firm on 
6-10-1953, 20-10-1956 and 23-4-1958. The agreement was not terminated 
till December 1968 i.e. after a period of more than 17 years, although there 
was provision for its termination in the event of failure on the part of the 
firm to pay its dues within a period of 12 months. The Committee would 
like Government to ascertain whether there were any tenable reasons fOf 
allowing an unduly long time to the firm to fulfil their contractual obliga-
tions in spite of their repeated failures and sorry experience of arbitration 
proceedings. This is necessary for not only puwshing those at fault in this 
case but also for taking remedial measures to ensure that such default does 
not recur. 

[So No. 64 Para 3.269 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 



112 

Action Taken 

From this office records it has not been possible to ascertain whether 
there were any tenable reasons for allowing an unduly long time to the firm 
to fulfil their contractual obligations, especially in view of the fact that the 
agreement with the firm was entered into over two decades ago. However, 
remedial measures have been taken so that such default does not recur in 
future. 

[Ministry /Department of Agriculture. O.M. No. 9-29/77-F.n dated. 
12-7-1978]. 

Recommendation 

The Committee are of the view that if timely action had been taken to 
. terminate the contract as soon as failure were noticed on the part of the 

private firm, huge amounts would not have accumulated against them and 
the possibility of the departmental working of these forests could have been 
considered. This delay has proved very costly in as much as Government 
have not been able to realise adequate revenue even on the timebr actually 
extracted by the private firm not to speak of other benefits provided for in 
the agreement in the form of royalty on shortfall in extraction. 

rS. No. 65 Para 3.270 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)]. 

Action Taken, 
Please see reply against item No. 3.269. 

[Ministry/Department of Agriculture. O.M. No. 9-29/77-F.U dated 
12-7-19781. 



CHAPTER V 

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH 
GOVERNMENT HAVE FURNISHED INTERIM REPLIES 

Recommendation 

The Committee note that only 40 per cent of the total volume of wood 
in the felled trees is extracted and there is, as a result, considerable wastage 
and increase in the cost of extraction. The Committee also find that the 
cost of timber extraction has been increasing year after year. The Depart-
ment, however, does not work out the cost of extraction of timber at w.rious 
points of disposal and is merely content by regulation of the actual costs of 
different operations like felling logging. raftin~, transportation, milling etc· 
They have also, it appears, certain practical dlfficulties in working out cost 
of extraction at different disposal points. While non-unmindful of such 
difficulties, the Committee feel that since price ultimately realised by the 
sale of extracted timber, both in the island as well as in the mainland, 
has to be linked with the. cost of extraction, the Department should re,u-
larly work out the estimated cost of extraction at the time of preparmg 
annual budgets. 

[S. Nc. 26 Para 3.87 of 9th Report of Public Accounts Committee" 
(Sixth Lok Sabha) J. 

A~OIl takea 
The recommendation will be implemented in consultation with Audit. 

[Ministry/Department of AGriculture. O.M. No. 9-29/77-F.I1 dated 
12-7-1978]. 

Recommendation 

It is a matter of concern that the cost of logs upto various delivery 
depots and also the average ex-mill costs and ex-depot costs at Howrah and 
Madras have shown continuous increase since 1969-70, there having been 
only a slight improvement in the year 1974-75. This, as admitted by the 
Ministry itself, has been on account of a change in the accounting proce-
dure. The committee stress the need of reducing the cost and making sure 
of lhe proper utilisation of forest wealth. This aspect should be thoroughly 
examined and suitable steps taken so that heavy losses being incurred as at 
present can be avoided. The figures of the cost of extraction furnished by 
Audit as also subsequently by the Department, based on proforma Account 
would indicate that the Department could, with a little effort, estimate such 
costs at the time of preparation of the budget itself. and then proceed in 
a more efficient and business like way. 'The Committee would also like 
Government to evolve some procedure in consultation with Audit whereby 
costing at each stage of operation could be worked out in the existing 
system of accounting and budgeting. This would facilitate the Government 
to exercise effective control on the actual cost of extraction of timber at 
different points of disposal of timber to obviate losses. 

[So No. 27 Para 3.88 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha)]. 

113 
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Action Taken 

As recommended, attempts will be made in consultation with Audit to 
work out costs at each stage of operation. 

LMinistry IDcpartment of Agriculture O.M. No. 9-29/77-F.ll dated 
12-7-1973]. 

Recommendation 

The Committee find that the Andaman Forest Department had to incur 
an additional expenditure of Rs. 90,000/- on the extraction of 6,000 cu. ms. 
of timber on account of a re-invitation of tcnders. According to the Audit 
Report and the facts revealed during evidence, the department received only 
two tenders for this job, which were opened on 19-1-1970. The tender of 
Contractor 'A' was for Rs. 41/- per cubic meter for hard wood and that of 
Contractor 'B' for Rs. 43/- per cu. m. The tender of Contractor 'A', though 
lower than that of Contractor 'B' was rejected by the Department on the 
ground of "financial instability" and "unsatisfactory performance" against 
contracts awarded to him by other Government departments in the islands. 
The tender of Contractor '8' was negotiated by the Department and the rate 

.brought down to Rs. 41 I-per cubic meter. In August, 1970, the Depart-
ment recommended to the Ministry of Agriculture for acceptance of the 
negotiated tendcr. On 22-2-1971, the Ministry required whether financial 
soundness of contractor 'B' had been verified but was informed by a wire-
less message dated 3-3-1971 that no such verification had been done. 
According to a report of the Department, its interests were said to have 
been fully protected by the earnest money, security deposit, guarantee fees 

. and income tax deduction provisions. The Ministry, however, was not con-
vinced with this plea and felt that this argument could equality have applied 
also in the case of Contractor 'A'. On 13-4-1971, the Ministry informed 
the Department that fresh tenders might be invited.. Three Contractors, 
including Contractor 'B' responded, but this time the lowest bid of Rs. 56/-
for hardwood was from Contractor 'C'. This was accepted after obtaining 
the approval of the Ministry of Agriculture and the work: completed to the 
~atisfaction of the Department. Earlier. the Ministry had received a com-
plaint from the father of Contractor' A' to the effect that Contractor 'B' was 
a foreign national and bad character and of unsound financial stability. and 
had been black-listed by the Forest Department. The police enquiries, how-
ever, revealed that there was nothing of criminal import found against con-
tractor '8' in police records and that Government of India had already re-
marked that the rules relating to foreigners need not be insisted upon in view 
of the peculiar circumstances of the case. To a question asked by the Com-
mittee it was answered that Government was not aware of any relationship 
between Contractor'A' and 'C'. A new dimension to this case, however. 
was added by the Forest Department having first included an additional 
area of 24 hectares at the time of calling for fresh tenders but subsequently 
excluding it on the ground that the area was "precipitious, inaccessible and 
e1[tract~ of timber from these would have resulted in soil erosion." 

IS. No, 28 Para 3.89 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha»). 
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Adloa Taken 
The'matter is under examination and appropriate action will be taken. 

{Ministry/Department of Agriculture O.M. No. 9-29/77-F.1I dated 
12-7-1978]. 

Recommendatioll 
The Committee are not satisfied with the w~v of the whole case was 

handled. If, in such instances, the Forest Department does not verify the 
financial soundness of contractors, it is not clear why financial soundness 
was cited as one of the grounds for rejcctin)!: the tender of contractor 'A'. 
H the Department's interests could be sought to have been protected by the 
earnest money, security deposit etc .. of Contractor'S'. it is not clear why 
the Department penalised Contractor 'A' who had also deposited the requisite 
earnest mor..ey and fllmished the security deposit ander the term of the con-
tract. What is more surprising that even when the Ministry of Agriculture 
had enquired whether the Department had gone into the financial soundness 
of Contractor 'B' the Department contented itself with only intimating that 
it had not done so, The Committee are also perplexed that an area which 
was allegedly precipitious and inaccessible was included in the contract area 
only to be excluded later on, If this area had not been originally included, 
the Department might well have been able to attract a lower rate for the 
execution of this job. The Ministry of Agriculture cannot al!lO in this case 
be complimented for its role in this business. When it transpired that the 
Department had apparently tried to favour Contractor'S' without even 
verification of the :inancial soundness, the milli.'~l y should have given a 
clear direction that the tender of 'B' could only be accepted after ~uch 
verification. Instead of it, the Ministry advised the Department to reinvite 
the tenders which again did not prove to be a sound proposition. The 
Committee fear that there might have been some hidden and unde..c;irable 
interests behind the entire story. The matter requires to be probed 
thoroughlv. so that responsibility for the additional expenditure of 
Rs. 90,000 can be fixed. The Committee would like to be assured that no 
malafides were involved at any level in thls sorry episode. 

[S. No. 29 para 3.90 of 9th Report of the Public Accounts Committee 
(Sixth Lok Sabha)J. 

Action taken 
The matter is under examination and appropriate action will be taken. 

(Ministry, Department of Agriculture. O.M. No. 9-29/77-F.II dated 
12-7-197R]. 

Recommendation 

The Committee y.-ere at one sla~e informed. that after examining all as-
pects of the matter it had been decIded to wrIte off shortlanding where 
fixation of responsibility was not possible. But presumably after the Com-
mittee . had taken up the ma!l~r, t~e Ministry. of Agri~ture thought it fit 
to adVIse the Andaman AdmIDlstratlon to obtaIn legal opInion on the issue. 
The Committee would like the Administration to pursue the matter further 
and if it is f~~~ that there was negligence on the part oC the Forest Depart-
ment responsIbility must be fixed and all necessary remedial mea.c;ures laken. 

[S. No. 46 Para 3.197 of 9th Report of Public Accounts Committee 
(Sixth Lok Sabha) J. 
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, ActioD takeD 
The Public Accounts Committee's remarks requiring the Administration 

to obtain legal opinion in the matter would be kept in mind and necessary 
action would be taken wherever necessary. 

[MinIstry/Department of Agriculture O.M. No. 9-29/77-F.II dated 
12-7-19781 
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